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DETAILED PUBLIC STATEMENT FOR THE ATTENTION OF THE EQUITY SHAREHOLDERS OF

REKVINA LABORATORIES LIMITED

Registered Office: 36, Sampatrao Colony, Next to Royal Hotel, Alkapuri, Vadodara - 390007, Gujarat, India.

CIN: L24231GJ1988PLC011458 | Tel. No.: 0265-2362966,2362319, | Email Id:info@rekvinalaboratories.com | Website: www.rekvinalaboratories.in

IN TERMS OF REGULATIONS 13(4), 14(3) AND 15(2) AND OTHER APPLICABLE REGULATIONS OF THE SECURITIES AND EXCHANGE BOARD OF INDIA
(SUBSTANTIAL ACQUISITION OF SHARES AND TAKEOVERS) REGULATIONS, 2011 AND SUBSEQUENT AMENDMENTS THEREOF (“SEBI (SAST) REGULATIONS”).

OPEN OFFER FOR THE ACQUISITION OF UP TO 28,90,100 (TWENTY EIGHT LAKHS NINETY THOUSAND ONE HUNDRED) FULLY PAID-UP EQUITY SHARES OF FACE VALUE OF %5/- EACH (“EQUITY SHARES”) REPRESENTING 26.00 % OF EXPANDED SHARE CAPITAL (AS DEFINED BELOW) OF REKVINA
LABORATORIES LIMITED (“TARGET COMPANY”) AT A PRICE OF % 10/- (RUPEES TEN ONLY) PER EQUITY SHARES (“OFFER PRICE”) FROM THE PUBLIC SHAREHOLDERS (AS DEFINED BELOW) OF THE TARGET COMPANY BY SURBHIT MUKESH SHAH (“ACQUIRER 1), AMIT MUKESH SHAH (“ACQUIRER
2”) AND DHRUVALKUMAR PATEL (“ACQUIRER 3”), (ACQUIRER 1, ACQUIRER 2, ACQUIRER 3, ARE COLLECTIVELY REFFERRRED AS “ACQUIRERS” ) PURSUANT TO AND IN COMPLIANCE WITH THE REGULATIONS 3(2) AND 4 READ WITH OTHER APPLICABLE PROVISIONS OF THE SEBI (SAST)
REGULATIONS (THE “OPEN OFFER” OR “OFFER”).

This detailed public statement (“DPS”) is being issued by Vivro Financial Services Private Limited, the manager to
the Open Offer (“Manager to the Offer” or “Manager”), for and on behalf of the Acquirers to the Public Shareholders
(as defined below) of the Target Company, pursuant to and in compliance with Regulations 3(2) and 4 read with
Regulations 13(4), 14(3), 15(2) and other applicable provisions of the SEBI (SAST) Regulations and pursuant to the

announcement (“PA”) dated March 16, 2026 in relation to the Open Offer, filed with the Securities and Exchange
of India (“SEBI”), BSE Limited (“BSE”) and to the Target Company in compliance with Regulation 14(1) and

14(2) of the SEBI (SAST) Regulations.

Forthe purpose of this DPS, the following terms shall have the meanings assigned to them herein below:

“Expanded Share Capital” shall mean the total issued, subscribed, paid-up and voting share capital of the Target
Company after taking into account all potential increases in the equity share capital on a fully diluted basis expected as
ofthe 10" (tenth) Working Day from the closure of the tendering period of the Offer. This includes (i) existing equity share
capital, consisting of 60,28,000 (Sixty Lakhs Twenty Eight Thousand) Equity Shares (ii) 46,27,750 (Forty Six Lakhs
Twenty Seven Thousand Seven Hundred Fifty) Subscription Shares (as defined below) proposed to be allotted by the
Target Company to the Proposed Allottees including Acquirers, in terms of the SEPA (as defined below), by way of the
Preferential Issue, subject to the approval of the shareholders of the Target Company and other statutory/ regulatory
approvals, if any and (iii) 4,60,000 (Four Lakhs Sixty Thousand) Equity Shares proposed to be allotted by the Target
Company to the investors, in terms of the share subscription agreement dated March 16, 2026, by way of the
Preferential Issue, subject to the approval of the shareholders of the Target Company and other statutory/ regulatory
approvals, if any.

“Public Shareholders” shall mean all the public shareholders of the Target Company who are eligible to tender their
Equity Shares in the Offer, except the (i) Acquirers, (i) the parties to the SEPA (as defined below) and (jii) persons
deemed to be acting in concert with the persons set out in (i) and (i), pursuant to and in compliance with the SEBI
(SAST) Regulations.
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ACQUIRERS, TARGET COMPANY AND OFFER:

Information about the Acquirers:

Surbhit Mukesh Shah (“Acquirer-1”)

Surbhit Mukesh Shah is son of Mukesh Jamnadas Shah and is an individual resident of India, aged 42 years
and residing at 3/B, Kunj Co. Op. Society, Alkapuri, Vadodara — 390020, Gujarat, India. Email ID:
surbhit@rekvina.com. He holds the qualification of Bachelor of Business Administration from Gujrat
university and has more than 15 years of experience in pharmaceuticals industry.

. Acquirer-1 is one of the promoters of the Target Company and holds 9,17,607 Equity Shares representing

15.22% of the Equity Share Capital (as defined below) of the Target Company.

. Acquirer -1 holds the position of Executive Director (DIN: 01993300) and Chief Financial Officer on the board of

the Target Company.

. The net worth of the Acquirer-1 as on February 28, 2026 is % 56,93,09,231.10 (Rupees Fifty Six Crore Ninety

Three Lakh Nine Thousand Two Hundred Thirty One and Paise Ten Only) as certified vide certificate bearing
unique document identification no. (“UDIN”) - 26197091E0TAJD8284 dated March 16, 2026 issued by by CA
Divya Zalani, (Membership No. 197091), proprietor of Divya Zalani & Associates, Chartered Accountants (FRN:
153947W) having its office at 807, Supremus II, Bs. R K Plaza, Nr. New Court Diwalipura, Vadodara— 390007,
Gujarat. Email ID: cadivyaandassociates@gmail.com

Amit Mukesh Shah (“Acquirer -2”)

Amit Mukesh Shah is son of Mukesh Jamndas Shah and is an individual resident of India, aged 43 years and
residing at Plot No. 3/A, Kunj Co. Op. HSL, Alkapuri, Vadodara — 390007, Gujarat, India . Email ID:
amit@rekvina.com. He holds the qualification of Bachelor of Business Administration (BBA) from International
Management institute, Brussels and has an experience of more than 15 years in the pharmaceutical industry.

. Acquirer -2 is one of the promoters of the Target Company and holds 8,27,883 Equity Shares representing

13.73% of the Equity Share Capital (as defined below) of the Target Company.

Acquirer -2 holds the position of Managing Director (DIN: 01993211) on the board of the Target Company.

The net worth of the Acquirer-2 as on February 28, 2026 is ¥ 46,16,41,790.67 (Rupees Forty Six Crore Sixteen
Lakh Forty One Thousand Seven Hundred Ninety and paise Sixty Seven Only) as certified vide certificate bearing
UDIN: 26197091RJWYJY1161 dated March 16, 2026 issued by CA Divya Zalani, (Membership No. 197091)
proprietor of Divya Zalani & Associates, Chartered Accountants (FRN: 153947W) having its office at 807,
Supremus Il, Bs. R K Plaza, Nr. New Court Diwalipura, Vadodara — 390007, Gujarat. Email ID:
cadivyaandassociates@gmail.com

Dhruvalkumar Patel (“Acquirer -3”)

Dhruvalkumar Patel is son of Jaynatilal Patel and is an individual resident of India, aged 41 years and residing at
80 Antica Greenwoods, Sevasi Ankodiya road, Khanpur, PO: Ampad, Vadodara - 391101, Gujrat . Email ID:
dhruvalpatel1 @gmail.com. He holds the qualification of Masters of Business Administration in Finance from
Gujarat University and a Bachelor of Pharmacy from Gujarat University and has an experience of more than 15
years inthe pharmaceutical industry.

Acquirer-3 does not hold any Equity Shares of the Target Company as on the date of this DPS.

Acquirer-3 does not hold any position on the board of the Target Company.

The net worth of the Acquirer-3 as on February 16, 2026, is % 17,07,48,405/- (Rupees Seventeen Crore Seven
Lakhs Forty Eight Thousand Four Hundred Five Only) as certified vide certificate bearing UDIN:
26157588HPQKWC3673 dated March 16, 2026, issued by CA Rachit Shah, (Membership No. 157588)
designated partner of JAYAM & Associates LLP, Chartered Accountants (FRN: 130968W) having its office at
1001, Signet Hub, 10th, Floor, Akshar Chowk, Old Padra Road, Vadodara-390012, Gujarat. Email ID:
info.jkjain@gmail.com.

Joint Undertakings / Confirmations by the Acquirers:

Acquirers have not acquired any Equity Shares of the Target Company between the date of PA i.e., March 16,
2026 and the date of this DPS.

The Acquirers are not part of any group.

The Acquirers undertake that they will not sell the Equity Shares of the Target Company held by them during the
Offer Period in terms of regulation 25(4) of the SEBI (SAST) Regulations.

The relationship between the Acquirers and directorship of the Acquirers on the board of the Target Company
areas follows:

Name of Acquirer & | Relationship between Acquirer Association with Target Shareholding in TC

PACs & PACs Company No. of Shares %
Surbhit Mukesh Shah | Brother of Amit Mukesh Shah Promoter & Director 9,17,607 15.22%
Amit Mukesh Shah | Brother of Surbhit Mukesh Shah | Promoter & Managing Director|  8,27,883 13.73%
Dhruvalkumar Patel Nil Nil Nil 0.00%
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Acquirer-1 and Acquirer-2 are the promoters of the Target Company and are interested to the extent of their
shareholding / voting rights in the Target Company and by virtue of being a Directors in the Target Company.
Further, Acquirers are interested to the extent of the Underlying Transaction (as defined below), as detailed in
Section Il (Background to the Offer), that has triggered this Open Offer.

Pursuant to consummation of SEPA, Acquirer-3 will acquire joint control along with existing members of
promoters and promoter group including Acquirer-1 and Acquirer-2, and will be reclassified as “promoter”
along with existing members of promoters and promoter group of the Target Company.

As of the date of this DPS, the Acquirers are not prohibited by SEBI, from dealing in securities, in terms of
directions issued by SEBI under Section 11B of the Securities and Exchange Board of India Act, 1992, as
amended (“SEBI Act”) or any other regulations made under the SEBI Act.

The Acquirers are not categorized as a willful defaulter by any bank or financial institution or consortium thereof,
in accordance with the guidelines on willful defaulters issued by the RBI, in terms of Regulation 2(1)(ze) of the
SEBI (SAST) Regulations.

The Acquirers are not categorized / declared as a fugitive economic offender under Section 12 of the Fugitive
Economic Offenders Act, 2018 (17 0f 2018), in terms of Regulation 2(1) (ja) of the SEBI (SAST) Regulations.
There are no directions subsisting or proceedings pending or any statutory approval pending against the
Acquirers under SEBI Act, 1992 and regulations made there under, also by any other Regulator. As on date, there
are no penalties levied by SEBI on the Acquirers.

Information about the selling shareholders (Sellers):

There are no Selling Shareholders (“Sellers”) in the Underlying Transaction.

Information about the Target Company

The Target Company was incorporated as a private company on November 01, 1988, as “Rekvina Laboratories
Private Limited” under the Companies Act, 1956, pursuant to a certificate of incorporation issued by the
Registrar of Companies, Gujarat. Subsequently, the name of the Target Company was changed to “Vinrek
Laboratories Private Limited” pursuant a fresh certificate of incorporation dated August 18, 1889 issued by the
Registrar of Companies, Gujarat._Subsequently, the name of the Target Company was changed to “Vinrek
Laboratories Limited” consequent to the conversion of Company from private limited company to public limited
company and a fresh certificate of incorporation dated May 5, 1992 issued by the Registrar of Companies,
Gujarat. Subsequently, the name of the Target Company was changed to “Rekvina Laboratories Limited”
pursuant a fresh certificate of incorporation dated June 22, 1994 issued by the Registrar of Companies, Gujarat.
The Corporate Identification Number (“CIN”) of the Target Company is L24231GJ1988PLC011458 The
registered office of the Target Company is situated at 36, Sampatrao Colony, Next to Royal Hotel, Alkapuri,
Vadodara - 390007, Gujarat, India. Tel. No.: 0265-2362966,2362319; Email id.
info@rekvinalaboratories.com; Website: www.rekvinalaboratories.in.

The Target Company is engaged in the business of manufacturing and marketing of pharmaceuticals products.
The Equity Shares of the Target Company are listed on BSE Limited (“BSE”) (Security Symbol: VINRKLB,
Security Code: 526075). The ISIN of the Equity Shares of the Target Company is INE092001028.

The authorized share capital of the Target Company is % 3,50,00,000/- (Rupees Three Crore Fifty Lakh Only)
comprising of 70,00,000 (Seventy Lakh) Equity Shares of face value of % 5/- each. The paid-up equity share
capital of the Target Company is % 3,01,40,000/- (Rupees Three Crore One Lakh Forty Thousand Only) (“Equity
Share Capital”) comprising of 60,28,000 (Sixty Lakh Twenty Eight Thousand) Equity Shares of face value of %
5/-each.

As per the shareholding pattern filed by the Target Company with the Stock Exchange for the quarter ended on
December 31, 2025, the Target Company has disclosed that: (i) there are no partly paid-up Equity Shares; (ii) it
has not issued any convertible securities; (iii) it has not issued any warrants; (iv) there are no locked in Equity

Shares of the Target Company; and (v) there are no Equity Shares by promoters which are pledged or otherwise ;

encumbered.
The Equity Shares of the Target Company are infrequently traded on BSE within the meaning explanation
provided in Regulation 2(1)(j) of the SEBI (SAST) Regulations.
The key financial information of the Target Company as extracted from its respective audited financial
statements as of and for the financial years ended on March 31, 2025, March 31, 2024, and March 31, 2023
and unaudited financial statement for the period ended June 30, 2025, is as set out below: .

(Amount in ¥ Lakhs)

Particulars For the period ended Financial year ended
December 31, 2025 | March 31, 2025 | March 31, 2024 | March 31, 2023
Un-Audited Audited Audited Audited
Total Revenue 54.18 Nil Nil 0.38
Net Income (19.42)) (13.71) (1.64) (0.07)
EPS (% per share) (0.32) (0.23) (0.03) -
Net worth/ Shareholders’ funds N.A. (33.22) (19.52) 1.32

The financial information for the period ended on December 31, 2025, has been extracted from the limited reviewed
un-audited financials filed with BSE on February 9, 2025, the financial information for the financial years ended March

31,2025, and March 31, 2024, has been extracted from the Annual Report for the Financial year 2024-25 filed with the
BSE and financial information for financial year ended on March 31, 2023, have been extracted from Annual Report for
the Financial year 2022-23 filed with the BSE.
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Details of the Offer

The board of directors of the Target Company, at its meeting held on Monday, March 16, 2026, approved the
execution of the Securities Exchange and Purchase Agreement (“SEPA”) amongst Surbhit Mukesh Shah, Amit
Mukesh Shah, Krima Surbhit Shah, Ami Amit Shah, Radiant Parenterals Limited (“Radiant”) and the Target
Company for acquisition of 18,51,100 equity shares of face value of ¥ 10/- (Rupees Ten Only) each of Radiant
(“Purchase Shares”), representing 100% of the equity share capital of Radiant by the Target Company from
Surbhit Mukesh Shah, Amit Mukesh Shah, Krima Surbhit Shah, Ami Amit Shah, who are its existing
shareholders, at a price of ¥ 25/- (Rupees Twenty Five Only) per equity share, aggregating to a total
consideration of % 4,62,77,500/- (Rupees Four Crore Sixty Two Lakhs Seventy Seven Thousand Five Hundred
Only) for consideration by way of swap of shares.

Accordingly, the board of directors of the Target Company at its meeting held on March 16, 2025 resolved to
issue and allot 46,27,750 (Forty Six lakhs Twenty Seven Thousand Seven Hundred Fifty) Equity Shares of face
value of % 5/- each of the Target Company, at a price of 210/- (Rupees Ten Only) per equity share (“Subscription
Shares”), aggregating to % 4,62,77,500/- (Rupees Four Crore Sixty Two Lakhs Seventy Seven Thousand Five
Hundred Only) as a consideration payable for the said acquisition being discharged by way of swap of shares, by
way of a preferential issue on a private placement basis: (“Preferential Issue”). The terms and conditions of the
Preferential Issue are set outinthe SEPA, shall be in accordance with the provisions of the Companies Act, 2013
and the rules framed thereunder and Chapter V of the SEBI (ICDR) Regulations and any other applicable law for
the time being in force (“Underlying Transaction”).

Since the current preferential issue is made for the consideration other than cash which comprises of swap of
shares to the extent of Subscription Shares and in cash to the extent of 4,60,000 equity shares of the Target
Company, the Target Company has obtained a valuation report dated March 16, 2026, from CS Devang S.
Thakar, an independent registered valuer bearing Registration Number IBBI/RV/03/2022/14881, determining
the fair value of the equity shares of the Target Company at 210/- per share and the swap ratio at 2.5 Equity
Shares of Rekvina Laboratories for every 1 (one) equity shares of Radiant Parenterals Limited (“Valuation
Report”).

This Open Offer is a mandatory open offer made in compliance with Regulations 3(2) and 4 of the SEBI (SAST)
Regulations, triggered upon execution of the SEPA.

This Open Offer is being made by the Acquirers to the Public Shareholders to acquire up to 28,90,100 (Twenty
Eight Lakhs Ninety Thousand One Hundred) Equity Shares (“Offer Shares”) representing 26% of the Expanded
Share Capital of the Target Company ata price of ¥ 10/- (Rupees Ten only) per Equity Share (“Offer Price”) from
the Public Shareholders of the Target Company, aggregating to a total consideration of % 2,89,01,000/- (Rupees
Two Crore Eighty Nine Lakhs One Thousand Only) (assuming full acceptance) (“Offer Size”), payable in cashin
accordance with Regulation 9(1)(a) of the SEBI (SAST) Regulations and subject to the terms and conditions as
setoutin PA, DPS and Letter of Offer (“LOF”).

The Offer Shares will be acquired by the Acquirers fully paid-up, free from all liens, charges and encumbrances
and together with all the rights attached thereto and the Public Shareholders tendering their Equity Shares in this
Open Offer shall have obtained all necessary consents required by them to sell the Equity Shares on the
foregoing basis.

All Public Shareholders (including resident or non-resident shareholders) must obtain all requisite approvals
required, if any, to tender the Offer Shares (including without limitation, the approval from the Reserve Bank of
India (“RBI”) held by them, in the Offer and submit such approvals, along with the other documents required to
accept this Offer. In the event such approvals are not submitted, the Acquirers reserve the right to reject such
Equity Shares tendered in this Offer. Further, if the Public Shareholders who are not persons resident in India had
required any approvals (including from the RBI, or any other regulatory body) in respect of the Equity Shares held
by them, they will be required to submit such previous approvals, that they would have obtained for holding the
Equity Shares, to tender the Offer Shares held by them, along with the other documents required to be tendered
to accept this Offer. In the event such approvals are not submitted, the Acquirer reserve the right to reject such
Offer Shares.

This Offer is not conditional upon any minimum level of acceptance in terms of Regulation 19(1) of the SEBI
(SAST) Regulations.

This is nota competitive offer in terms of Regulation 20 of the SEBI (SAST) Regulations.

This Offer is not pursuant to any global acquisition resulting in indirect acquisition of Equity Shares of the Target
Company.

The Acquirers intends to retain the listing status of the Target Company and no delisting offer is proposed to be
made.

There are no statutory and other approvals required to be obtained to complete the Underlying Transaction
contemplated under the SEPA or to complete this Open Offer other than as indicated in Part VI (Statutory and
Other Approvals) below.

Where any statutory or other approval extends to some but not all of the Public Shareholders, the Acquirer shall
have the option to make payment to such Public Shareholders in respect of whom no statutory or other
approvals are required in order to complete this Open Offer.

In terms of Regulation 23 of the SEBI (SAST) Regulations, in the event, for reasons outside the reasonable
control of the Acquirers, the approvals specified in this DPS as set outin Part VI (Statutory and Other Approvals)
below or those which become applicable prior to completion of the Open Offer are not received, then the
Acquirers shall have the right to withdraw the Open Offer. In the event of such a withdrawal of the Open Offer, the
Acquirers (through the Manager) shall, within 2 Working Days of such withdrawal, make an announcement of
such withdrawal stating the grounds for the withdrawal in accordance with Regulation 23(2) of the SEBI (SAST)
Regulations.

As on the date of this DPS, the Acquirers do not have any plans to dispose-off or otherwise encumber any
significant assets of the Target Company for the next 2 (two) years from the date of closure of the Open Offer,
except in the ordinary course of business of the Target Company and except to the extent required for the
purpose of restructuring and/or rationalization of the business, assets, investments, liabilities or otherwise of the
Target Company. In the event any substantial asset of the Target Company is to be sold, disposed-off or
otherwise encumbered other than in the ordinary course of business, the Acquirers undertakes that they shall do
so only upon the receipt of the prior approval of the shareholders of the Target Company, by way of a special
resolution passed by postal ballot, in terms of Regulation 25(2) of SEBI (SAST) Regulations and subject to the
provisions of applicable law as may be required.

Upon completion of the Offer, assuming full acceptances in the offer, the Acquirers will hold 85,95,652 (Eighty
Five Lakh Ninety Five Thousand Six Hundred Fifty Two) Equity Shares representing 77.33% of the Expanded
Share Capital of the Target Company and Acquirers along with existing members of promoters and promoters
group of the Target Company shall hold 1,00,07,333 (One crore Seven Thousand Three Hundred Thirty Three)
Equity Shares representing 90.03% of the Expanded Share Capital of the Target Company,

As per Regulation 38A of the SEBI (LODR) Regulations read with Rules 19(2) and 19A of the Securities Contracts
(Regulation) Rules, 1957, as amended (“SCRR”), the Target Company is required to maintain at least 25.00%
(Twenty Five Percent) public shareholding as determined in accordance with SCRR, on a continuous basis for
listing. Pursuant to completion of this Open Offer (assuming full acceptance of the Offer Shares) and the
Underlying Transaction, the public shareholding in the Target Company will fall below the minimum public
shareholding (“MPS”) requirement as per Rule 19A of SCRR read with SEBI (LODR) Regulations. If the MPS
falls below 25% (Twenty Five Percent) of the Expanded Share capital, the Acquirers will comply with provisions
of Regulation 7(4) of the SEBI (SAST) Regulations to maintain the MPS in accordance with the SCRR and the
SEBI (LODR) Regulations.

The Acquirers shall not be eligible to make a voluntary delisting offer under the SEBI (Delisting of Equity Shares)
Regulations, 2021, unless a period of twelve months has elapsed from the date of completion of the Offer period
as per regulation 7(5) of SEBI (SAST) Regulations.

The Manager to the Offer does not hold any Equity Shares in the Target Company as on the date of this DPS. The
Manager to the Offer further declares and undertakes not to deal on its own account in the Equity Shares of the
Target Company during the Offer Period.

BACKGROUND TO THE OFFER:

The Offer is being made by the Acquirers to the Public Shareholders of the Target Company in accordance with
Regulation 3(2) and 4 of the SEBI (SAST) Regulations

The Board of Directors of the Target Company has approved the execution of Share Exchange and Purchase
Agreement dated March 16, 2026 amongst Surbhit Mukesh Shah (Acquirer-1), Amit Mukesh Shah (Acquirer-2),
Dhruvalkumar Patel (Acquirer-3), Krima Surbhit Shah, Ami Amit Shah, Radiant and the Target Company for
acquisition of 18,51,100 equity shares of face value of ¥ 10/- (Rupees Ten Only) each of Radiant, (“Purchase
Shares”), representing 100% of the equity share capital of Radiant from its existing Shareholders, at a price of %
25/- (Rupees Twenty Five Only) per equity share, aggregating to a total consideration of ¥ 4,62,77,500/-
(Rupees Four Crore Sixty Two Lakhs Seventy Seven Thousand Five Hundred Only).

The consideration payable for the said acquisition shall be discharged by way of issue and allotment of
46,27,750 (Forty Six lakhs Twenty Seven Thousand Seven Hundred Fifty) fully paid-up equity shares of face
value of % 5 each of the Company, at a price of 10/- (Rupees Ten Only) per equity share (“Subscription
Shares”), aggregating to % 4,62,77,500/- (Rupees Four Crore Sixty Two Lakhs Seventy Seven Thousand Five
Hundred Only), on a preferential basis, in compliance with the applicable laws.

The proposed transaction is being undertaken on an “arm's length basis", taking into account the valuation
report issued by Devang S. Thakar, Registered Valuer (SFA) (Registration No.: IBBI/RV/03/2022/14881), in
accordance with the applicable laws.

The acquisition of Purchase Shares shall be subject to such regulatory /statutory approvals as may be required
under applicable laws including the approval of the shareholders of the Company for issuance of Subscription
Shares on a preferential basis.

The issuance and allotment of the above securities shall be subject to, inter alia, the receipt of shareholders'
approval, receipt of applicable statutory and/or regulatory approvals, and the fulfilment of certain other
conditions precedent, as specified inthe SEPA.

As a consequence of the execution of the SEPA, this Open Offer is a mandatory offer being made by the
Acquirers in compliance with Regulations 3(2) and 4 of the SEBI (SAST) Regulations. The Offer Price will be
payable in cash by the Acquirer in accordance with the provisions of Regulation 9(1)(a) of the SEBI (SAST)
Regulations.

The salient features of the SEPA are as follows:

Subject to the terms and conditions hereof, the Sellers shall sell and transfer to the Company and the Company
shall purchase and acquire from the Sellers, the Sale Shares with full legal and beneficial interest and clear and
marketable title thereto (together with all rights, and interest appertaining thereto, and free and clear of all
Encumbrances), onthe Closing Date.

Sale Shares as detailed below shall be transferred at a price of ¥ 25/- (Rupees Twenty Five Only) per Equity
Shares and for a total consideration of % 4,62,77,500/- (Rupees Four Crore Sixty Two Lakhs Seventy Seven
Thousand Five Hundred Only) payable by the Company by way of swap of shares:

Sr. | Name of Seller No. of equity shares of Percentage
No. Radiant held (“Sale Shares”)
1. | Surbhit Mukesh Shah 6,22,500 33.63
2. | Amit Mukesh Shah 8,72,500 47.13
3. | Ami Amit Shah 1,33,538 7.21
4. | Krima Surbhit Shah 1,383,537 7.21
5. | Dhruvalkumar Patel 89,025 4.81
Total 18,51,100 100.00
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The consideration payable for the said acquisition shall be discharged by way of Issue and allotment of
46,27,750 Equity Shares of the Company having face value of Z5/- each at a price of ¥ 10/- per Equity Share
(“Subscription Shares”), aggregating to ¥ 4,62,77,500/- (Rupees Four Crore Sixty Two Lakhs Seventy Seven
Thousand Five Hundred Only), on a preferential basis in accordance with SEBI (ICDR) Regulations and the Act;
Subject to the terms of SEPA, the Acquirers agree to subscribe for, and the Company agrees to issue and allot to
the Acquirers, Subscription Shares as per details mentioned below. In consideration for the allotment of the
Subscription Shares, the Acquirers shall transfer Sale Shares, free from all encumbrances, credited as fully paid
inaccordance with SEBI (ICDR) Regulations and the Companies Act, 2013:

=w
=

No. of securities being Type of Total Consideration against issue of
issued at ¥ 10/- per share | securities being | shares by way of swap of shares at %
of the Company. issues 25/- per share of Radiant.

Name of Investor

Surbhit Mukesh Shah 15,56,250 Equity Shares 6,22,500

Amit Mukesh Shah 21,81,250 Equity Shares 8,72,500

Ami Amit Shah 3,33,845 Equity Shares 1,33,538

Krima Surbhit Shah 3,33,843 Equity Shares 1,33,537
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Dhruvalkumar Patel 2,22,562 Equity Shares 89,025

Total 46,27,750 18,51,100
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The Subscription Shares shall rank pari passu in all respects with all the other Equity Shares.

The Company shall within 30 (thirty) days from the Share Subscription Closing Date or within the time period
specified under Applicable Law, call a board meeting of a Target Company for reclassification of Dhruvalkumar
Patel as a promoter shareholder along with the Existing Promoters.

The consummation of the Underlying Transaction is subject to the fulfilment of the conditions precedent: as
specified under the SEPA, including the following key conditions precedent: a) receipt of approval from the
shareholders of the Target Company, b) receipt of In-Principle approval from the Stock Exchanges, c) the
allotment of the Subscription Shares will be undertaken within the timelines prescribed under the SEBI (ICDR)
Regulations, d) allotment of Securities to the Acquirers pursuant to the Preferential Allotment shall be keptinto a
demat escrow account in compliance with Regulation 22(2A) of the SEBI (SAST) Regulations, €) The Acquirers
shall have successfully completed the Open offer to be made in compliance with all the requirements of SEBI
SAST Regulations.

Through the SEPA, the Acquirers proposes to take substantial acquisition of shares and consolidation of existing
holding of the Promoter / Promoter Group in the Target Company. Proposed shareholding of Acquirers, after the
acquisition of Subscription Shares under the Underlying Transaction shall be 57,05,552 Equity Shares
representing 51.33% of the Expanded Share Capital and shareholding of Acquirers along with members of
Promoters and promoter group of the Target Company shall be 71,17,233 Equity Shares representing 64.03% of
the Expanded Share Capital of the Target Company. Further, the total post Open Offer shareholding of the
Acquirers, assuming full acceptance in the Offer, will be 85,95,652 Equity Shares representing 77.33% of the
Expanded Share Capital of the Target Company and shareholding of Acquirers along with members of Promoters
and promoter group of the Target Company shall be 1,00,07,333 Equity Shares representing 90.03% of the
Expanded Share Capital. Consequently, the Acquirer-1 and Acquirer-2 shall cross the individual limit of 25% and
since Acquirer-3 is to be classified as a joint promoter along with existing members of the promoters and
promoter group of the target Comp, this Open Offer is being made by the Acquirers in compliance with
Regulations 3(2) & 4 and other applicable provisions of SEBI (SAST) Regulations.

The prime objective of the Acquirers for this Open Offer is substantial acquisition of Equity Shares, voting rights
and control over the Target Company.

Acquirer-1 and Acquirer-2 are the current promoters of the Target Company. At present, the Acquirers do not
have any plans to make major change to the existing line of business of the Target Company except in the
ordinary course of business. However, depending on the requirements and expediency of the business situation
and subject to the provisions of the Companies Act, 2013, Memorandum and Articles of Association of the
Target Company and all applicable laws, rules and regulations, the board of directors of the Target Company will
take appropriate business decisions from time to time in order to improve the performance of the Target
Company.

SHAREHOLDING AND ACQUISITION DETAILS:

The current and proposed shareholding of the Acquirers in the Target Company and the details of their
acquisition are as follows:

Details Acquirer-1 Acquirer-2 Acquirer-3
No. % No. % No. %
Equity Shareholding as on the PA date” | 9,17,607 | 15.22% | 8,27,883 | 13.73% Nil Nil
Fauly Shares agroed e acauired UNGer | 54.73,857 | 22.26% | 30,090,133 | 27.07% | 222,562 | 2.00%
Equity Shares acquired between the PA date I . i
and the DPS date Nil 0.00% Nil 0.00% Nil 0.00%
Equity Shares proposed to be acquired in o o o
the open offer® 12,70,000 | 11.43% | 7,30,000 | 6.57% | 8,90,100 | 8.01%
Post Offer Shareholding® 37,43,857 | 33.68% | 37,39,133 | 33.64% | 11,12,662 | 10.01%

Percentage is calculated as a percentage of the existing Equity Share Capital of the Target Company.

Percentage is calculated as a percentage of the Expanded Share Capital of the Target Company.

While persons may be deemed to be acting in concert with the Acquirer and/or the PACs in terms of Regulation
2(1)(q)(2) of the SEBI (SAST) Regulations (“Deemed PACs”), however, such Deemed PACs are not acting in
concert with the Acquirer and/or the PACs for the purposes of this Open Offer, within the meaning of Regulation
2(1)(q)(1) of the SEBI (SAST) Regulations

OFFER PRICE:

The Equity Shares of the Target Company are listed on BSE Limited (Scrip ID: VINRKLB, Scrip Code: 526075).
The trading turnover in the Equity Shares of the Target Company based on trading volume during the twelve
calendar months prior to the month of PA (i.e. March 1, 2025, to February 28, 2026) is as given below:

Stock
Exchange

Trading turnover
(as % of total Equity
Shares listed)

Total no. of listed
Equity Shares

Total no. of Equity Shares traded during the twelve
calendar months prior to the month of PA

BSE

1,67,694 60,28,000 2.78%

(Source: www.bseindia.com)

3.

4.

10.

Based on the above information, the Equity Shares of the Target Company are infrequently traded on the BSE
within the meaning of explanation provided in Regulation 2(1)(j) of the SEBI (SAST) Regulations.

The Offer Price of % 10/- (Rupees Ten Only) per Equity Share is justified in terms of Regulations 8 of the SEBI
(SAST) Regulations, being higher than the highest of the following:

SR.
NO

Price (in ¥ per

PARTICULARS Equity Share)

A The highest negotiated price per share of the target company for any acquisition
under the agreement attracting the obligation to make a public announcement of an
open offer;

10/-

B The volume-weighted average price paid or payable for acquisitions, whether by the
acquirer or by any person acting in concert with him, during the fifty-two weeks
immediately preceding the date of the public announcement;

N.A.

C The highest price paid or payable for any acquisition, whether by the acquirers or by
any person acting in concert with him, during the twenty-six weeks immediately
preceding the date of the public announcement;

N.A.

D The volume-weighted average market price of such shares for a period of sixty trading
days immediately preceding the date of the public announcement as traded on the
stock exchange where the maximum volume of trading in the shares of the target
company are recorded during such period, provided such shares are frequently
traded;

N.A.

E Where the shares are not frequently traded, the price determined by the acquirer and
the manager to the open offer taking into account valuation parameters including,
book value, comparable trading multiples, and such other parameters as are
customary for valuation of shares of such companies;

10/-

F the per share value as per regulation 8 (5) N.A®

1. Based on a valuation report issued by CS: IP: RV. Devang S. Thakar, Registered Valuer (SFA) (Reg. No.: ICSIRVO/SFA/253)
dated March 16, 2026.

2. NotApplicable since the acquisition is not an indirect acquisition.

The fair value of Equity Shares of the Target Company is 10/- per Equity Share (Rupees Ten Only) as certified
vide certificate bearing UDIN: 26197091QJNWJN3450 dated March 16, 2026 issued by CA Divya Zalani,
(Membership No. 197091) proprietor of Divya Zalani & Associates, Chartered Accountants (FRN: 153947W)
having its office at 807, Supremus I, Bs. R K Plaza, Nr. New Court Diwalipura, Vadodara — 390007, Gujarat.
Email ID: cadivyaandassociates@gmail.com

In view of the parameters considered and presented in the aforesaid table, the minimum offer price per Equity
Share under Regulation 8 of the SEBI (SAST) Regulations is the highest of item numbers A to F above i.e., ¥ 10
per Equity Share. Accordingly, the Offer Price of % 10/- (Rupees Ten Only) is justified in terms of the SEBI (SAST)
Regulations.

Since the date of the PA and as on the date of this DPS, there have been no corporate actions in the Target
Company warranting adjustment of relevant price parameters under Regulation 8(9) of the SEBI (SAST)
Regulations. The Offer Price may be adjusted in the event of any corporate actions like bonus, rights issues,
stock split, consolidation, etc. where the record date for effecting such corporate actions falls prior to 3 Working
Days before the commencement of the Tendering Period of the Offer, in accordance with Regulation 8(9) of the
SEBI (SAST) Regulations.

In the event of further acquisition of Equity Shares of the Target Company by the Acquirers during the Offer
period, whether by subscription or purchase, at a price higher than the Offer Price, then the Offer Price will be
revised upwards to be equal to or more than the highest price paid for such acquisition in terms of Regulation
8(8) of the SEBI (SAST) Regulations. However, Acquirers shall not acquire any Equity Shares of the Target
Company after the third Working Day prior to the commencement of the Tendering Period and until the expiry of
the Tendering Period.

If the Acquirers acquire Equity Shares of the Target Company during the period of twenty-six weeks after the
tendering period at a price higher than the Offer Price, then the Acquirers shall pay the difference between the
highestacquisition price and the Offer Price, to all Public Shareholders whose Equity Shares have been accepted
in the Offer within sixty days from the date of such acquisition. However, no such difference shall be paid in the
event that such acquisition is made under another open offer under the SEBI (SAST) Regulations, or pursuant to
Securities and Exchange Board of India (Delisting of Equity Shares) Regulations, 2021, or open market
purchases made in the ordinary course on the Stock Exchange, not being negotiated acquisition of Equity
Shares of the Target Company in any form.

The Acquirers are permitted to revise the Offer Price upward at any time up to one Working Day prior to the
commencement of the Tendering Period of this Offer in accordance with Regulation 18(4) of the SEBI (SAST)
Regulations. In the event of such upward revision in the Offer Price, the Acquirer shall make further deposits into
the Escrow Account, make a public announcement in the same newspapers where the original Detailed Public
Statement has been published and simultaneously inform SEBI, BSE and Target Company at its registered office
of suchrevision. "

1 to next page.
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VI.

As on date, there is no revision in Offer Price or Offer Size. In case of any revision in the Offer Price or Offer Size,
the Acquirer shall comply with Regulation 18 of SEBI (SAST) Regulations and all other applicable provisions of
SEBI (SAST) Regulations which are required to be fulfilled for the said revision in the Offer Price or Offer Size.

FINANCIAL ARRANGEMENTS:

The total fund requirement for implementation of the Open Offer (assuming full acceptances) i.e. for the
acquisition of up to 28,90,100 (Twenty Eight Lakh Ninety Thousand One Hundred) Equity Shares from all the
Public Shareholders of the Target Company at an Offer Price of ¥ 10/- (Rupees Ten Only) per Equity Share is %
2,89,01,000 (Rupees Two Crore Eighty Nine Lakhs One Thousand Only) (“Maximum Consideration”).

In accordance with Regulation 17 of SEBI (SAST) Regulations, the Acquirers and Manager to the Offer have
entered into an escrow agreement with ICICI Bank Limited (“Escrow Agent”) on March 16, 2026 (“Escrow
Agreement”) and have opened an escrow account under the name and style of “Mr. Shah Surbhit Mukeshbhai
RLL Open Offer Escrow Account” (“Escrow Account”) with the Escrow Agent. In accordance with Regulation
17 of the SEBI (SAST) Regulations, the Acquirers have deposited in cash an aggregate of ¥ 72,25,250/-
(Rupees Seventy Two Lakh Twenty Five Thousand Two Hundred Fifty Only) in the Escrow Account which is 25 %
of the Maximum Consideration payable in the Offer, assuming full acceptance. In terms of the Escrow
Agreement, the Manager to the Offer has been authorized by the Acquirers to operate the Escrow Account in
accordance with the SEBI (SAST) Regulations. The cash deposit has been confirmed by the Escrow Banker by
way of a confirmation letter dated March 20, 2026.

The Acquirers have authorized the Manager to the Offer to operate and realize the value of the Escrow Accountin
terms of the SEBI (SAST) Regulations.

The Acquirers have confirmed that it has adequate financial resources to meet the obligations under the Open
Offer and has made firm financial arrangements for fulfilling the payment obligations under this Open Offer in
terms of Regulation 25(1) of the SEBI (SAST) Regulations and the Acquirers are able to implement this Open
Offer.

After considering the aforementioned, CA Divya Zalani, (Membership No. 197091) proprietor of Divya Zalani &
Associates, Chartered Accountants (FRN: 153947W) having its office at 807, Supremus II, Bs. R K Plaza, Nr.
New Court Diwalipura, Vadodara — 390007, Gujarat. Email ID: cadivyaandassociates@gmail.com by their
certificate dated March 18, 2026 bearing UDIN 26197091NGXGDP7440 have certified that the Acquirers have
made firm financial arrangements to meet their financial obligations under the Open Offer.

Based on the above and in the light of the escrow arrangements, the Manager to the Offer is satisfied (a) about
the adequacy of resources to meet the financial requirements for the Open Offer and the ability of the Acquirers to
implement the Open Offer in accordance with the SEBI (SAST) Regulations, (b) that firm arrangements for
payment through verifiable means have been put in place by the Acquirer to fulfill their obligations in relation to
the Offerinaccordance with the SEBI (SAST) Regulations.

In case of upward revision in the Offer Price and/ or the Offer Size, the corresponding increase to the escrow
amount as mentioned above shall be made by the Acquirers to ensure compliance with Regulation 18(5) of the
SEBI (SAST) Regulations.

STATUTORY AND OTHER APPROVALS:

As on the date of this DPS, there are no statutory or other approvals required to acquire the Offer Shares that are
validly tendered pursuant to this Offer and/or to complete the Underlying Transaction, save and except receipt of
necessary approvals from shareholders of the Target Company and BSE Limited for the Preferential Issue.
However, if any statutory or other approval(s) becomes applicable prior to the completion of the Offer, the Offer
would also be subject to such statutory or other approval(s) being obtained and the Acquirers shall make
necessary applications for such approvals

If the holders of the Equity Shares who are not persons resident in India (including NRIs, OCBs and Flls) had
required any approvals (including from the RBI, the FIPB or any other regulatory body) in respect of the Equity
Shares held by them, they will be required to submit such previous approvals, that they would have obtained for
holding the Equity Shares, to tender the Equity Shares held by them in this Offer, along with the other documents
required to be tendered to accept this Offer. In the event such approvals are not submitted, the Acquirers reserve
the right to reject such Equity Shares tendered in this Offer.

Interms of Regulation 23 of the SEBI (SAST) Regulations, the Acquirers shall have the right to withdraw the Open
Offer () in the event that any of statutory or other approvals specified in this Part VI (Statutory and Other
Approvals) or those which become applicable prior to completion of the Open Offer are finally refused; or (b) if
any of the conditions under the SEPA, as set outin para 4 of Part Il (Background of the Offer specified in this DPS
are not satisfied for reasons outside the reasonable control of the Acquirers. In the event of such a withdrawal of
the Open Offer, the Acquirers (through the Manager) shall, within 2 Working Days of such withdrawal, make an
announcement of such withdrawal stating the grounds for the withdrawal in accordance with Regulation 23(2)
of the SEBI (SAST) Regulations.

Subject to the receipt of the statutory and other approvals, if any, the Acquirers shall complete payment of
consideration within 10 Working Days from the closure of the Tendering Period to those Public Shareholders
whose documents are found valid and in order and are approved for acquisition by the Acquirers.

Where any statutory or other approval extends to some but not all of the Public Shareholders, the Acquirer shall
have the option to make payment to such Public Shareholders in respect of whom no statutory or other
approvals are required in order to complete this Open Offer.

g
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In case of delay in receipt of any statutory approval(s) becoming applicable prior to completion of the Offer, SEBI
may, if satisfied that the delay in receipt of requisite approval was not due to any willful default or neglect on the
part of the Acquirers to diligently pursue the application for the approval, grant extension of time to the Acquirer
for payment of consideration to the Public Shareholders of the Target Company who have accepted the Offer
within such period, subject to the Acquirer agreeing to pay interest for the delayed period as directed by SEBI in
terms of Regulation 18(11) of the SEBI (SAST) Regulations. Further, if delay occurs on account of willful default
by the Acquirers in obtaining the requisite approvals, Regulation 17(9) of the SEBI (SAST) Regulations will also
become applicable and the amountlying inthe escrow account shall become liable to forfeiture.

TENTATIVE SCHEDULE OF ACTIVITY:

Activity Day and Date

Issue of Public Announcement Monday, March 16, 2026

Publication of this Detailed Public Statement in newspapers Tuesday, March 24, 2026

Last Date of filing of Draft Letter of Offer with SEBI Thursday, April 2, 2026

Last date for Public Announcement for competing offer Monday, April 20, 2026

Last date for receipt of comments from SEBI on the draft letter of offer Monday, April 27, 2026

Identified Date* Wednesday, April 29, 2026

Last date for dispatch of the Letter of Offer to the Public Shareholders Thursday, May 7, 2026

Last date of publication by which a committee of independent directors
of the Target Company is required to give its recommendation to the

Public Shareholders of the Target Company for this Offer Monday, May 11, 2026

Last date for upward revision of the Offer Price and/or the offer Size Tuesday, May 12, 2026

Date of publication of opening of Open Offer public announcement in

the newspaper in which DPS has been published Wednesday, May 13, 2026

Date of Commencement of Tendering Period (“Offer opening Date”) Thursday, May 14, 2026

Date of Closure of Tendering Period “(Offer Closing Date”) Wednesday, May 27, 2026

Last date of communicating of rejection/acceptance and payment

of consideration for accepted tenders/return of unaccepted shares Thursday, June 11, 2026

Last date for publication of post Open Offer public announcement Thursday, June 28, 2026

Last Date of Filing the Final report to SEBI Thursday, June 28, 2026

*Identified Date is only for the purpose of determining the names of the Equity Shareholders of the Target Company as on such
date to whom the Letter of Offer would be sent by email. It is clarified that all the Public Shareholders (registered or unregistered)
are eligible to participate in this Offer any time before the closure of this Open Offer.

PROCEDURE FOR TENDERING THE EQUITY SHARES IN CASE OF NON RECIEPT OF LETTER OF OFFER:

All the Public Shareholders of the Target Company, whether holding the Equity Shares in physical form or
dematerialized form are eligible to participate in this Offer at any time during the period from Offer opening Date
and offer Closing Date (“Tendering Period”) for this Open Offer.

Persons who have acquired Equity Shares but whose names do not appear in the register of members of the
Target Company on the Identified Date or unregistered owners or those who have acquired Equity Shares after
the Identified Date or those who have not received the Letter of Offer, may also participate in this Open Offer.
Accidental omission to send the Letter of Offer to any person to whom the Offer is made or the non-receipt or
delayed receipt of the Letter of Offer by any such person will notinvalidate the Offer in any way.

The LOF shall be sent through electronic means to those Public Shareholder(s) who have registered their email
ids with the depositories / the Company and also will be dispatched through physical mode by registered post/
speed post/ courier to those Public Shareholder(s) who have not registered their email ids and to those Public
Shareholder(s) who hold Equity Shares in physical form. Further, on receipt of request from any Public
Shareholder to receive a copy of LOF in physical format, the same shall be provided.

The Public Shareholders may also download the Letter of Offer from the SEBI's website (www.sebi.gov.in) or
obtain a copy of the same from the Registrar to the Offer on providing suitable documentary evidence of holding
of the Equity Shares and their folio number, DP identity-client identity, current address and contact details.

This Open Offer will be implemented by the Acquirers through a stock exchange mechanism made available by
stock exchanges in the form of a separate window (“Acquisition Window”), as provided under the SEBI (SAST)
Regulations and SEBI circular SEBI/HO/CFD/PoD-1/P/CIR/2023/31 dated February 16, 2023 and on such
terms and conditions as may be permitted by law from time to time.

BSE shall be the designated stock exchange for the purpose of tendering Equity Shares in the Open Offer.

The Acquirers have appointed Pravin Ratilal Share and Stock Brokers Limited (“Buying Broker”) as their broker
for the Open Offer through whom the purchases and settlement of the Offer Shares tendered under the Open
Offer shall be made. The contact details of the Buying Broker are as mentioned below:

Name: Pravin Ratilal Share and Stock Brokers Limited

Address: Sakar-1, 5th Floor, Opp Gandhigram Railway Station, Navrangpura, Ahmedabad - 380009
SEBIReg. No: INZ000206732

TelNo.: 079-26553758

Email : cs@prssb.com

Website: http://www.prssb.com/

ContactPerson:  NehaJain

Public Shareholders who desire to tender their Equity Shares under the Open Offer would have to intimate their
respective stockbrokers (“Selling Broker”) within the normal trading hours of the secondary market, during the
Tendering Period.

A separate acquisition window will be provided by the BSE to facilitate placing of sell orders. The Selling Broker
can enter orders for dematerialized as well as physical Equity Shares.

The Selling Broker would be required to place an order/bid on behalf of the Public Shareholders who wish to
tender their Equity Shares in the Open Offer using the acquisition window of the BSE. Before placing the bid, the
Public Shareholder/Selling Broker concerned would be required to mark lien on the tendered Equity Shares.
Details of such Equity Shares marked as lien in the demat account of the Public Shareholders shall be provided
by the depositories to the Clearing Corporation in accordance with SEBI circular no. SEBI/HO/CFD/DCR-
IIl/CIR/P/2021/615 dated August 13,2021.

The cumulative quantity tendered shall be displayed on the BSE website (www.bseindia.com) throughout the
trading session at specific intervals during the Tendering Period.

As per the provisions of Regulation 40(1) of the SEBI LODR Regulations and SEBI's press release dated
December 3, 2018, bearing reference no. PR 49/2018, requests for transfer of securities shall not be processed
unless the securities are held in dematerialised form with a depository with effect from April 01, 2019. However,
in accordance with the circular issued by SEBI bearing reference number SEBI/HO/CFD/
CMD1/CIR/P/2020/144 dated July 31, 2020, shareholders holding securities in physical form are allowed to
tender shares in an Open Offer. Such tendering shall be as per the provisions of the SEBI (SAST) Regulations.
Accordingly, Public Shareholders holding Equity Shares in physical form as well are eligible to tender their Equity
Shares in this Open Offer as perthe provisions of the SEBI (SAST) Regulations.

The process of tendering Equity Shares by the Equity Shareholders holding in demat and physical Equity Shares
will be separately enumerated in the Letter of Offer

THE DETAILED PROCEDURE FOR TENDERING THE EQUITY SHARES IN THE OFFER WILL BE AVAILABLE IN
THE LETTER OF OFFER THAT WOULD BE MAILED TO THE EQUITY SHAREHOLDERS OF THE TARGET
COMPANY AS ON THE IDENTIFIED DATE.

OTHER INFORMATION:

The Acquirers accept full responsibility for the information contained in the PA and this DPS (other than such
information as has been obtained from public sources or provided by or relating to and confirmed by the Target
Company and/or the Sellers) and undertake that they are aware of and will comply with their obligations as laid
downinthe SEBI (SAST) Regulations in respect of this Open Offer.

The information pertaining to the Target Company contained in the PA or DPS or any other
advertisement/publications made in connection with the Open Offer has been compiled from information
published or publicly available sources or as provided by the Target Company. The Acquirers and Manager to the
Offer have not independently verified such information and do not accept any responsibility with respect to any
information provided in the PA or this DPS pertaining to the Target Company.

Pursuant to Regulation 12 of SEBI (SAST) Regulations, the Acquirers have appointed Vivro Financial Services
Private Limited (SEBI Reg. No: MB/INM000010122), as the Manager to the Open Offer as per the details below:

VIVRO

Vivro Financial Services Private Limited

Address: Vivro House, 11 Shashi Colony, Opp. Suvidha Shopping Centre, Paldi,
Ahmedabad - 380007. Gujarat. India.

CIN: U67120GJ1996PTC029182;

TelNo.: 079- 4040 4242.

Email: investors@vivro.net;

Website: www.vivro.net

SEBIReg. No. MB/INM000010122

Contact Person: Shivam Patel

4.

The Acquirers have appointed Purva Sharegistry (1) Private Limited as the Registrar to the Offer, as per details
below:

PURVA SHAREGISTRY (1) PRIVATE LIMITED

Address: Unit No. 9, Ground Floor, Shiv Shakti Industrial Estate, J. R. Boricha Marg,
Lower Parel East, Mumbai—400011, Maharashtra, India.

CIN: U67120MH1993PTC074079

TelNo.: +91022-31998810/49614132

Email: support@purvashare.com

Website: www.purvashare.com

SEBI Reg. No.INR000001112

Contact Person: Ms. Deepali Gaonkar

5.

This DPS and the PA shall also be available on SEBI’s website at www.sebi.gov.in and on the website of Manager
tothe Offer at www.vivro.net
Issued by Manager to the Offer on behalf of the Acquirers

Sd/- Sd/- Sd/-
Date: March 23, 2026. Surbhit Mukesh Shah  Amit Mukesh Shah Dhruvalkumar Patel
Place: Vadodara Acquirer-1 Acquirer -2 Acquirer -3
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DETAILED PUBLIC STATEMENT FOR THE ATTENTION OF THE EQUITY SHAREHOLDERS OF

REKVINA LABORATORIES LIMITED

Registered Office: 36, Sampatrao Colony, Next to Royal Hotel, Alkapuri, Vadodara - 390007, Gujarat, india.

CIN: L24231GJ1988PLC011458 | Tel. No.: 0265-2362966,2362319, | Email Id:info@rekvinalaboratories.com | Website: www.rekvinalaboratories.in

IN TERMS OF REGULATIONS 13(4), 14(3) AND 15(2) AND OTHER APPLICABLE REGULATIONS OF THE SECURITIES AND EXCHANGE BOARD OF INDIA
(SUBSTANTIAL ACQUISITION OF SHARES AND TAKEOVERS) REGULATIONS, 2011 AND SUBSEQUENT AMENDMENTS THEREOF (“SEBI (SAST) REGULATIONS").

OPEN OFFER FOR THE ACQUISITION OF UP TO 28,90,100 (TWENTY EIGHT LAKHS NINETY THOUSAND ONE HUNDRED) FULLY PAID-UP EQUITY SHARES OF FACE VALUE OF ¥5/- EACH (“"EQUITY SHARES") REPRESENTING 26.00 % OF EXPANDED SHARE CAPITAL (AS DEFINED BELOW) OF REKVINA
LABORATORIES LIMITED {"TARGET COMPANY") AT A PRICE OF ¥ 10/- (RUPEES TEN ONLY) PER EQUITY SHARES ("OFFER PRICE") FROM THE PUBLIC SHAREHOLDERS {AS DEFINED BELOW) OF THE TARGET COMPANY BY SURBHIT MUKESH SHAH ("ACQUIRER 1"), AMIT MUKESH SHAH ("ACQUIRER
2") AND DHRUVALKUMAR PATEL ("ACQUIRER 3”), (ACOUIRER 1, ACQUIRER 2, ACQUIRER 3, ARE COLLECTIVELY REFFERRRED AS "ACQUIRERS" ) PURSUANT TO AND IN COMPLIANCE WITH THE REGULATIONS 3(2) AND 4 READ WITH OTHER APPLICABLE PROVISIONS OF THE SEBI (SAST)
REGULATIONS (THE "OPEN OFFER” OR "OFFER").

This detailed public statement (“DPE™) is baing issued by Vivro Financial Services Private Limited, the manager to | 37, 2025, and March 31, 2024, has been extracted from the Annual Repaort for the Financial pear 2024-25 fledwith the | 7.3, The consideration payabde for the said acquisition shall be discharged by way of Issue and allotment of

the Open Offer (" Manager to the Offer” or “Manager™), for and on behalf of the Acquirers to the Public Shareholders | 85E and financial imfarmation for financial year ended on March 31, 2023, have been extracted fram Annual Reporf for 46,27, 750 Equity Shares of the Company having face value of ¥5/- each at 4 price of ¥ 10/- per Equity Share

{as defined befow) of the Target Company, pursuant to-and in compliance with Regulations 3(2) and 4 read with | #he Financial year 2022-23 fited with ihe BSE (“Subscription Shares”), aggregating to ¥ 4 62,77 500/~ (Rupees Four Crore Sixty Two Lakhs Saventy Saven

Ragulations 13(4), 14(3), 15(2) and other applicable pravisions of the SEBI (SAST) Regulations and pursuarttothe 15,  Dedails of the Offer Thousand Five Hundred Only), ona preferential basis in accordance with SEBI (ICOR) Ragulations and the Act;

public announcement ("PA”) dated March 16, 2026 in relation to the Dpen Offer, filed with the becuriies and Exchangs | 5.1, The board of directors of the Target Company, at its meeting held on Monday, March 16, 2026, approvad the | 7.4, Subject 1o the terms of SEPA, the Acquirers agree to subscribe for, and the Company agraes to [ssug and allot to

Board of India (“SEBI™), BSE Limited (“BSE™) and to the Target Company in compliance with Reguiation 14(1) and execulion of the Szcurities Exchange and Purchase Agresrment (“SEPA") amongs! Surbhit Mukesh Shah, Amil the Acguirers, Subscription Shates as per details mentioned bebow, In consideration for the allotment of the

14(2} of the SEBI (SAST) Regulations. Mukesh Shah, Krima Surbhif Shah, Ami Amit Shah, Radiznt Parenterals Limited ("Radiant”™) and the Targe! Subscription shares, the Acquirers shall transfer Sale Shares, frea from all encumbrances, credited as fully paid

For the purpose of this DPS, the following terms shall have the meanings assignad to them herein balow: Company for acquisition of 18,51, 100 eguity shares of face value of 2 10v- (Rupees Ten Ony) each of Radiam in accordance with SEBI (ICDR) Regulations and the Companies Act, 2013;

“Expanded Share Capital” shall mean the total issued, subscribad, pald-up and voling share capital of the Targe! {"Purr_:hasﬂ Shares”), representing 100% of the equity share capital of Radiant by the Target Gompany from No. of securilies being Type of Tolal Consideration against issue of

Company after taking into account all potential increases in the equity share capital on a fully diluted basis expected a3 aurbnit Mukesh Shah, Amit Mukesh Shah, Krima Surthit Shah, Ami Amit Shah, who are its existing ﬁ" Name of Inveslor | issued al ¥ 10/- per share | securities being | shares by way of swap of shares at ¥

of the 107 (tenth) Working Day fram the closure of the tendering period of the Offer. This includes (i) existing equity share shareholders, at a price of ¥ 25/- (Rupees Twenly Fve Only) per equity share, agoregating to a total | N0 | ol the Company. issues 25/- per share of Radiant.

capital, consisting of 60,28,000 {Sidy Lakhs Twenty Eight Thousand) Equity Shares (i) 48.27,750 (Forty Six Lakhs considaration of 2 4,62,77,500y- (Rupees Four Crore Sixy Two Lakhs Seventy Seven Thousand Five Hundred |1 TSurbhit Mikesh Shah 15.56. 250 Equity Shares 5,22 500

Tiwerty Seven Thausand Seven Hundred Fifty) Subscription Shares (35 defined befow) proposed to be allotted by the Oniy) for conslderation by way of Swap of shares. 2. | Amit Mukesh Shah 211,250 Equity Shares 8,72 500

Target Campany to the Proposed Allottees including Acquiress, in terms of the SEPA {35 defimed below), by way of the } 2.2, Accordngly, the board of directors of the Target Company at its meeting held on March 16, 2025 resolved to | [3 Al Amit Shah 113 845 | Equity Shares 1 39538

Preterential Issue, subject to the approval of the shareholders of the Target Company and other statutory/ reguiatory issue and allot 46,27, 750 [Forty Six fakis Twenty Seven Thousand Seven Hundred Fiily) Equity shares of face |14 T Krima Susbhit Shah 3,33 843 | Equity Shares 1,33 537

approvals, if any and (il) 4.60,000 {Four Lakhs Sikly Thousand) Equity Shares proposed to be allotted by the Target value of 2 /- each of the Target Company, at 8 price of T10/- (Rupees Ten Only) per aguity share (“Subscription | |5 Otruvalkumar Patel 2,22 562 Equity Shares £9.025

Company to the investors, in terms of the share subscription agreement dated March 16, 2026, by way of the Shares”), apgrepating to T 4,62 77 500/ (Rupees Four Crove Sody fwo Lakhs Seventy Seven Thousand Five Total 46.27,750 18,51,100

Preferential Issue, subject to the approval of the shareholders of the Target Company and other statutory/ reguiaton Hundred Gy} a5 a considaration payable forthe said acquisition being discharged by way of swap of shares, by | 2 L : . : G s v B

approvals, if any, ; & ’ i i way of a preferential issue on a private placement basls: (“Preferential tssue™). The terms and conditions ofthe | -3 The Subscription E’hﬂ”is MIAL T2 R Part DSSy 10tk 1ES PECLs Wk a1l The Otherk- ey E’.h""“'s

“Public Shareholders” shall mean ail the public shareholders of the Target Company who are eligible to tender thei Praferential lssue are set out in the SEPA, shall be in accordance with ihe provisions of the Companies Act, 2013 | 78 The Eﬁfgmﬂﬂ”ﬂ? 5:;3" FHEI :I*_[' 'i"“fllli'i' 113%';"1’-"'" l'_1ﬂqb'|=&fl";ﬂuhlﬁglrr1-"ﬂll EE-EIHL] Ela:E_;;r '-'-I_ﬂfﬂllh:lilfhtlmﬂlﬁﬂﬂﬂd

Equity Shares in the Offer, except the (i) Acquirers, (ji) the parfies to the SEPA (as defined befow) and (iil) persons and the rules framed thereunder and Chapter V of the SEBI {ICDR) Regulations and any other applicable law for gﬂﬂfi 30 Under F:l:l ;:--Ji :13 aw, calla na.1hm£=f;tln-,. uPa :rgﬂu ompany for reclassification of Dhruvalkuemar

daamed to be acting in concert with the persons set out i (i) and (i), pursuant 1o and In compliance with the SEBI the time being in force (*Underiying Transaction™), bt Rt s bl bt AL ru_...u[f-rs. . .

[SAST] Regulations, 53, Since the current praferential issue is made for the consideration other than cash which comprises of swap of | 8- The consummation of the Undertying Transaction is subject to e fulfilment of the conditions precedent. as

1. information abostthe Acquirers: Company, the Target Company has obtalned a valuation report dated March 16, 2026, from €S Deévang 5. sharehalders. of the Target Gompany, b) recemt ol In-Principle. anproval wom e Stack: Fxchanges, c) e

- RO Thakar, an independent registered valuer bearing Registration Number IBBIRY/03/2022/14881, determining aliotment of the Subscription Shares will be undertaken within the imefines prescribed under the SEBI (ICDR)

1.1, Surbhit Mukesh Shah .I Acquirer-1") R _ _ the falr value of the equity shares of the Target Cormpany at 210/~ per share and the swap ratio at 2.5 Equity Regulations, d) allotment of Securties to the Acquirers pursuant to the Preferential Allotment shall be keptinto a

1:3:1.. urbit Mukesh Shah ks son of Mukesh Jamiadas Shah and is-an indnadual resigent of India. aged 42 years Shares of Rekvina Laboratories for every 1 (one) equity shares of Radiant Parenterals Limited (*Valuation demat escrow account in compliance with Regulation 2224 of the SEBI (SAST) Regulations, e) The Acquirers
and residing al 3B, Kun| Co, Op. 5'3"3|E|3:|':- _-""rhi_?'ﬂli”- Vadodara — 39':'!:@']- Gulﬂrﬂ'i- ||'|d‘-_i'-- Email ID Feport”), ) ' shall have successfully completed the Opan offer to be made in compliance with all the requirements of SEBI
hk:.rhh-itijr_nfﬁh'llld.[.ﬂm. HF hokds the III.LdJ‘IfIEdtILIf:I of H._achelur ol HIJ‘:':E-I'IE.EZE._P.CII'I'III'I:MMHIJI'I from Gujrat 5.4, This Open Offer ls a mandatory apen offer mads in compliance with Regulations 3(2) and 4 of the SEBI (SAST) SAST Requlations.
unl'-'F:_r'alr'.-' il_nn has more than 15 years of exparience in pharmaceuticals industry _ _ Regulations, triggered upon execition of the SEPA, 9. Throuwgh the SEPA, the Acquirers proposes to fake substantial acquisition of shares and consolidation of existing

112 Anqurf_e_r-1 is I:II'IE.I:If fhe promaoiers of ‘.h,a Target Company and holds 817,607 Equity Shares representing 5.5, This Open Offer is baing made by the Acauirers 1o the Pubilic Sharehalders 1o acquire up 1o 28.90,100 Twenty holding of the Promater / Promaoter Group in the Target Company. Proposed shareholding of Acguirers, aftarthe
15.22% of the Equity Share Capital (as defined below) of the Target Company Eight Lakhs Ninety Thausand {ne Hundred) Equity Shares ("Offer Shares™) representing 26% of the Expanded acquisition of Subscription Shares under the Underlying Transaction shall be 57,05,552 Equity Shares

1.1.3. Aequirer -1 holds the position of Executive Director (DIN: 01993300) and Chief Financial Officer on the board of Share Capital of the Target Company ata price of # 10/- (Rupees Ten only) per Equity Share (“Offer Price™) from representing 51.33% of the Expanded Share Capital and sharehoiding of Acquirers along with members of
he Targel Company. the Public Sharehalders of the Target Company, aggregating ta a total consideration of 2 2,89,01,000/- (Rupees Pramoters and premoter group of the Target Company shall be 71,17,233 Equity Shares representing 64.03% of

|, 1.4. The net worth of the Acquirer-1 as on February 28, 2026 is ¥ 56,83,09,231.10 (Rupees Fifty Six Crore Ninaly Two Crare Eighty Nine Lakhs One Thousand Only) (assuming full accentance) (“Difer Size"), payable in cash in the Expanded Share Capital of the Target Company. Further, the total post Open Offer shareholding of the
Three Lakh Nine Thousand Two Hundred Thirly One and Paise Ten Only) as certified vide certificate bearing accordance with Regulation 8(1){a) of the SEBI (SAST) Regulations and subject to the terms and conditions as Acquirers, assuming full acceptance in the Offer, will be 85,895,652 Equity Shares representing 77.33% of the
unique document identification no, {“UDIN") - 26197091EQTAJDA284 dated March 16, 2026 issued by by CA set outin PA, DPS and Letter of Offer (“"LOF") Expanded Share Capital of the Target Company and shareholding of Acquirers along with members of Fromoters
Divya Zalani, (Membership No. 197091, proprietor of Divya Zalan| & Associates, Charlered Accountants (FRN: 1 5 5 The Dffer Shares will be acquired by the Acquiress fully paid-up, free from al liens, charges and encumbrances and promoter group of the Target Company shall be 1,00,07,333 Equity Shares representing 30.03% of the
153947W) having its office at 807, Supremus Il, Bs. R K Plaza, Nr. New Court Diwalipura, Vadodara - 390007, and together with il the rights attached thereto and the Public Shareholders tendering their Equity Shares in this Expanded Share Capital, Consequently, the Acguirer-1 and Acquirer-2 shiall cross the individual Bmit of 25% and
Gujarat, Email ID:; cadivyaandassociatesEgmail.com Onen Ofter shall have obtiiried al necessdry consesits requlred by them to-sell the Equity 'Eharles s sinGe Acquirer-3 15 1o be classifed as a point pmmu:e_r alnr_lg with existing members nf_!he pmn_'luiers :I!'II:I

1.2.  Amit Mukesh Shah ("Acquirer -2") foregoing basis promoter group of the target Comp, this Open Offer is being made by _ma Acquirers in compliance with

1.2.1. Amit Mukesh Shah is son of Mukesh Jamndag Shah and is an individual resident of India, aged 43 years and | 5.7, AN Public Sharehalders (ncluding resident or non-resident shareholders) must obtain all requisite approvals Regulations 3(2) &4 and other apphicable provisions of $Eﬂi (SAST) Regulations,
residing at Flot No. 3/A, Kunj Co. Op. HSL, Alkapuri, Vadodara — 390007, Gujarat, India . Email ID: required, if any, o tender the Offer Shares (including without limitation, the approval fram the Reserve Bank of | 10. The prime objective of the Acquirers for this Open Offer is substantial acquisition of Equity Shares, voting rights
amiti@rekvina.com. He holds the gualification of Bachelor of Business Administration (BBA} from International India {“RBI") held by them, in the Offer and submit such approvals, along with the other documents required to and controf over the Target Lompany.

Manapemant institute, Brussels and has an expenance of more than 15 yearsin the pharmacautical indusiry. accept this Offer. In the event such approvals are pot submitted, the Acguirers resarve the right Lo reject such 11, Acquirer-1 and Acquirer-2 are the current promoters of the Target Company. At present, the Acquirers do not

1.2.2. Acqguirer -2 is one of the promaters of the Target Company and holds B.27 883 Equity Shares representing Equity Shares tendered in this Offer. Further, if the Public Shargholders who are not persons resident in India had have any plans to make major change 1o the exasting line of business of the Target Company except in the
13,7 3% of the Equity Shara Capital (as dafined bedow) of tha Tanget Company raguirad any approvals (including fromthe RBI, or amy other regulatory body) in respect of the Equity Shares held ordinary course of business. However, depending on the requirameants and expediancy of the business siteation

1,2.3. Acquirer-2 holds the position of Managing Director (DIN-01993211) on tha hoard of the Target Gompany, by them, they will be requirad to submit such pravious approvals, that they would have abtained for holding the and subject to the provisions of the Lompanies Act, 2013, Memarandum and Articles of Association of the

1.2.4. The net worth of the Acquirer-2 as on February 28, 2026 is T 46,16,41, T90.67 (Rupees Forty Six Crore Sixteen Equity Shares, to'tender the Offer Shares held by them, aiong with the other documents required to be tendered Target Gompany and all applicablé laws, rules and regulations, the board of directars of the Targat Gompary will
Lakh Forty Ome Thousand Seven Hundred Ninety and paise Sixty Seven Only) as certified vide certificate bearing to accept this Offer. In the event such-approvals are not submitted, the Acquirer reserve the right 1o reject such take appropriate business decisions from time to time in order o improve the performance of the Targel
UDIN: 26197091RIWYJY1161 dated March 16, 2026 issued by GA Divya Zalani, (Membership No. 197091) Orffer Shares. Company,
proprigtor of Divya Zalani & Associates; Chartered Accountants (FRN: 153947W) having its office at 807, | 5.8.  This Offer is not condiianal upon any minimum level of acceptance in terms of Regulation 19{1) of the SEBI Hl. SHAREHOLDING AND ACOUISITION DETAILS:

Supramus I, Bs. R K Plaza, Nr. Mew Court Diwalipura, Vadodara — 390007, Gujarat. Email ID (SAST) Regulations, The current and proposed shareholding of the Acquirers in the Targel Company and the detaits of their
cadivyazndassocigtes@amail.com 5.8. Thizisnot a competitive offer interms of Ragulation 20 of the SEBI {SAST) Ragulations acquisition are as follows:

1.3.  Dhruvalkumar Patel (“Acquirer -3") 5.10. This Offer is nat pursuant to any global acquisition resulting in indirect acquisition of Equity Sharas of the Tanget Details Acquires-1 Acquirer-2 Acquirer-3

1.3.1. Dhruvalkurnar Patet is son of Jaynatilal Patel and s an individual resident of India, aged 41 years and reskding at ’3_'“”'”3"3-‘; _ _ _ . _ No. | % Mo. | % Mo. | %

B0 Antica Greenwoods, Sevasi Ankodiya road, Khanpur, PO: Ampad, Vadodara - 301101, Gujrat . Email 10: | =211 ““ij'"":':l“"’ﬂrﬁ intends to retain the disting status of the Target Company and no delisting offeris proposed 10 be | ™ Eqity Shareholding as on the PA dale” | 817607 | 15.22% | 8.27.883 | 15.73% NE | Wi
dhruvalpate!! @ramait.com. He holds the qualification of Masters of Businass Adménistration in Finance from mage. Equity Sharas agroed to be acquired under - -

Gujarat University and a Bachelor of Pharmacy from Gujarat University and has an experience of more than 15 212, Therg arg no statutory E_I:II:I other approvals required fo be ohtained to complete the Underying Transaction QuItYy f et f 24 73 B57 | 2226% | 3008133 | 27.07% | 222 567 | 2.00%
yaars inthe pharmaceotical industry contemplated under the SEPA or to complete this Open Offer other than as Indicated in Part VI (Siatutory and Equity Shares acquired between the PA date Ni g i i Ni i

1.3.2. Acquirer-3 does not hold any Equity Shares of the Target Company s on the date of this DPS. T Iluljﬁ'ﬁ'“qp-”mﬁs} betow, ~ PIEIII i B s G and the DPS date I £ I il i &

1.3.3. Acquirer-3 does not hold any position on the board of the Target Company. clap VWIRECAIN CIORUIORY OF QBT 2RIyt 6XHC05 W0 20MC L DRE AN 01 . D UORE o 3-ENHEGES, VIR ALQUIRLL S Equity Shares proposed to be acquired in ¥ e S . 5

1.3.4 Thle4 nit wor th of the .'!u:nulrerjiﬁl as on February 16, 2026, 52 1%‘.0?.dE.F}:fJE!Ir.-'- {Rupees Seventean Crore Seven !m“ the aption fo mf’kﬂ |'J'r3!.|'|r'l1l.'il'lt to such Public Sareholders in respect of whom o statuiory o other the apen offer™ mfﬂmﬂ 1 H% [ }HDDI] Eﬁ?% ﬂﬁumu Hm?h
Lakhs Forty Eight Thowsand Four Hundred Fve Only) as cerlilied vide certificale bearing UDIN: | | dp?rn\'als shisin b '”ﬂm'?;r = cgmplete this Gpen EIIiIEr. ; : : Post Ofter Shareholding™ 37.43.857 | 33.68% | 3739133 | 33.64% | 11.12,662 [ 10.01%
26157588HPUKWC 3673 dated March 16, 2026, issued by CA Rachit Shah, (Membership No, 157588) %14 W tEms & Hegulgu{‘-n s A o S| 'ISA.S.” HEU".' E‘mn,s' e ‘E'flem' ine TRAS00S ANR0A A reasc:”m',“% ; Percentags is calculaled as a percentage of the existing Equity Share Capital of the Target Company,
designated partner of JAYAM & Associates LLP Chartered Accountants (FRN: 130968W) having its office at El.':'.l'ltﬂ:" l:'fﬂTﬂ.'!l.-:‘.-ﬂlJI!.'ﬂﬁ, e EFIF'[EI'-'HLE EF.IEI:”IE.I;] inihis DFS a; setoutin Part VI {statutory and |:|1|'!ﬂr Approvals) - Percertage is calculated as a percentage of the Expanded Shars Capital of the Target Company,

e 3 p ; e betow or those which become applicable prior to comipletion of the Open Offer are not received, then the | © ; : : ! .
1001, Signet Hub, 10th, Foor, Akshar Chowk, (id Padra Road, Vadodara-390012, Gujarat Email 10; et o : ; i i P PR : AT ] o onad e i,
{0 Kain@amal Acquirers shall have the right to withdraw the Open Offer. In the event of such a withdrawal of the Open Offer, the | & W e persons may be deemed Io be aching m concert wilh Ihe Acquirer and/or fhe PACS in terms of Reguiation
In !IIJHJ,SJ i} gmadeom. - Acquirers {through the Managar) shall, within 2 Working Days of such withdrawal, make an announcemsnt of 2(1){q)(2) of the SEBI (SAST) Reguiations (“Deemed PACs ), however, such Deemed PACS are nof acting in

2. Joint Undertakings / Confirmations by the Acquirers: such withdrawal stating the grounds for the withdrawal in accordance with Regutation 23(2) of the SEBI (SAST) concert with the Acquirer andfor the PAGS for the purposes of this Opert Offer, within the meaning of Regulation

21. Acguirers have not acquired any Equity Shares of the Target Company between the date of PA i.e., March 16, Regulations, : 2(1){q}{1) of the SEBI {SAST) Reguiations
2026 and the date of this DP5. 215 As on the date of this DPS, the Acguirers do not have any plans to dispose-off or otherwise encumber any IV.  OFFERPRICE:

2.2, TheAcquirers are not part of any group. significant assets of the Target Company for tha next 2 (two) years from the data of closure of the Open Offer, | 1. The Equity Shares of the Target Company are listed on BSE Limited {Scrip I0: VINRKLB, Serip Code: 526075).

23. The '“'WL_’"EF‘; undertake that t_hE'J' will not sell the Equity 5_“ ares of _thE Target Company held by them during the except in the ordinary course of business of the Targel Company and except to the extent reguired for the | 2 The trading tfurmover in the Equity Shares of the Target Company based on trading volume during the twekve
Offer Patiod in terms of reguiation 25(4) ofthe SEBI {SAST) Regulations, purpose of restructuring and/or rationalization of the business, assets, investments, labilities or otherwise of the calandar months prior to the month of PA (L.e. March 1, 2025, 1o February 28, 2028) Is a5 given balow:

24, Therelationship between the Acouirers and directorship of the Acquirers on the board of the Target Company Tarpel Company. In the event any substantial asset of the Target Company is 10 be sold, disposed-off ar Trading turnover
are as follows otherwise encumbarad other than i the ordinary course of business, the Acquirers undertakes that they shall do Stock | Total no. of Equity Shares traded during the twelve |  Total no. of listed {az % of tntal Equity

| Name of Acquirer & | Relationship between Acquirer | Association with Target Shareholding in TC s only upon the recaept of the prior approval of the shareholders of the Target Company, by way of a special || Exchange calendar months prior to the month of PA Equity Shares Sharus listed)

| PACS & PACs Company No. of Shares o resolution passed by postal ballot, interms of Regulation 25(2) of SEBI (SAST) Regulations and subject to the . =

" Surbhit Mukesh Shah | Brother of Amit Mukesh Shah Promoter & Director 917607 [1522% provisions of applicaile law as may ba required it bl Gl SN el

Amit Mukesh Shati | Brother of Serbhit Mukesh Shah | Promater & Managing Director|  8.27.883 | 13.72% || 5.16. Upon complation of the Dffer, assuming full acceptances in the offer, the Acquirers will hold 85,95,652 (Eighty | (Source: www.bsaingia, com)
Dhruvalkumar Patel il Nil Nil 0.00% Five Lakh Minely Five Thousand Six Hundred Fifly Two) Equity Shares representing 77.33% of the Expanded | 3 Based on the above information, the Equity Shares of the Target Company are infrequently fraded on the BSE

2.5.  Acguirer-1 and Acquirer-2 are the promoters of the Target Company and are interested to the extent of their Share Capital of the Target Comgany and "!"“q“,""f’r,s‘ along with existing members 0f promaters and PrOMOIErs within the meaning of explanation provided in Regulation 2¢1) (|) of the SEBI (SAST) Regulations.
sharsholding / voting rights in the Target Company and by virtue of being a Directors in the Target Company, group of the Target Gompany shall hold 1,00,07.333 {One crore Seven Thousand Three Hundred Thirly TheS€) | 4 The Offer Price of 2 10/- (Rupees Ten Only) per Equity Share is justified in terms of Regutations 8 of the SEBI
Furthes, Acguirers are interested to the extent of the Underlying Transaction (as defined below), as detailed in Equity Shares representing S0.03% of he Expanded share Capital of the TEI” get Company, y (SAST) Regulations, being higher than the highest of the following:

Section || (Background to the Offer), that has triggered this Dpen Offer 517, |'r-'|5 per' Regulation 384 of the SEB 1LGIDF|::IHEI;|-:sIaflt|un5 read with Rules ‘IE},E‘) anl:_l 198 0f th.E Sgwrltles Efun1ra-:1§ T -y ey e

2.5, Pursuant to consummation of SEPA, Acquirer-3 wall acquire joint control along with existing members of [HEQLI:HDGH] HE"IEfE' 195?',?5 .:li'!'IEI'IIjEIj.' SE_HH ). the Tar!_;at Gompany is r.Equ_lrEdTumE!Iﬁ'[am E'{_!E"qﬁ_" Eﬁ:ﬂ[l"m m]' PARTICULARS Equity Share)
promoters and promaoter group Including Acquirer-1 and Acquirer-2, and will be reclassified as “promoter” (Tiventy Five Rergral) pUNG sharehoig as detsrinined In Aootirdange Wit SGRR, o = conlinuRes hasie tor e - : . e !
st it exlat 2 . listing. Pursuant fo completion of this Open Offer (assuming full acceptance of the Dffer Shares) and the A The highest negotiated price per share ol the target company for any acquisition

o'with existing members of promoters and promoter group of the Target Company. : : . 2
53 : i i Undertying Transaction, the public shareholding in the Target Company will fall below the minimem public under the agreament attracting the obligation to make a public announcement of an 10
1. As of the date of this DPS, the Acquirers are nol prohlbited by SEBI, from dealing In securlties, In terms of hareholding ("MPS™ bttt Rule 194 of SCAR read with SEBI (LODR| Requlations. i the MPS apen offar
directions issued by SEBI under Section 118 of the Securriies and Exchange Board of India Act, 1992, a5 shansholding | ) requiremen a.s bl il l A LTINS, i : : y > TR
amended (“SEBI Act) or any other regulations made under the SEBI Act falis below 25% (Twanty Five Percent) of the Expanded Shara capital, the Acquirers will comply with provisions B The '-'_u-.umErwmgnte:.‘z awerage price paid or payable 1_r:|rdcqu_|5|1lnnh-. _'.rmﬁ’rher by the
_ e : ' a2y s L of Regulation 7{4) ol the SEBI {SAST) Regulations to maimain the MPS in accordance with the SCRR and the acquirer or by any person acting in concart with him, during the fifty-two woeks NA.
28, The Acquirers are not categorized as a williul defaulter by any bank of flnar!-:.:ml INSULUOR of COnSOriurm thereof, SEBI (LODR) Reguiations Immediately preceding the date of the public announcament;
Eﬁﬂgﬁf;rﬁmﬁfﬁ'dmm o wilf defauters issued by the RBI, I terms of Reguiation 2(1)(2¢) of e 1 5 15, e Acaquirers shallnot b sliible to miake a voluntary delisting offer under the SEBI (Defisting of Equity Shares) C | The highest price paid or payable for any acquisition, whether by the acquirers or by
o . ; — _ e - 2 6 1 Fuitiie Regulations, 2021, unkess a period u:_;lq-.r.reh.-e mr:nths. has elapsed from the date of completion of the Offer period any parson acting in concert with him, during tha twenty-six waeks immadiataty N_A
29 The HLEH.II[EIE are-nol categonzad deci'a{bd_as a fugifive .gur|p.h|cl5rr|§!|1der Linder sachon 12 0 I:1E. fitive as per requlation 7{5) of SEBI (SAST) Regulations. precading the date of the public announcement:
Economic Offenders Act, 2018 (17 of 2018}, in terms of Regulation 2{1){ja) of the SEBI (SAST) Regulations 5.19, The Manager to the Offer does not hold any Equity Shares in the Target Company as on the date of this DPS. The 0 The volume-weighted average markel price of such shares lor a period of sidy frading
210: There are no diwections subsisting or proceedings. pending or any statutory approval pending against the Manager to the Dffer further dectares and undartakes not to deal on its own account inthe Equity Shares of the e ‘rJ' el i L g T ;
a : i : . ays immediately precading the data of the public announcement as traded on the
Acquirers under SEBI Act, 1992 and requlations made there under, aiso by any other Regulator. As on date, thare Target Company during the Offer Period. stock exchange where the maximum volume of trading in the shares of the target Mo
are no penalties levied by SEBI on the Acquirers. : g g BT ey i
1. BACKGROUND TO THE OFFER: codmpany are recorded during such period, provided such shares are frequenthy
4. Inlormation about the selling shareholders (Sellers): 1. The Offer s being made by the Acquirers to the Public Shareholders of the Target Company m accordance with tradad:
Thete e 19 581G Hlaraioklers | seliers } Inthe Mindarlying Transaction Regulation3(2) and 4 of the SEBI (3AST) Requiations E Where the sharas are not frequently traded, the price determined by the acquirer and
b informslian aout the targel Lompany 2 The Board of Directors of the Target Lompany has approved the execution of Share Exchange and Purchase the manager o the open u;har uk?r-.g iFﬂD.EEEDUI‘I[ valuation paramatln‘ars inchuding 10/-
4.1. The Target Company was incorporated as a private company on November 01, 1988, as "Rekyvina Laboratories Agreement dated March 16, 2026 amongst Surbhit Mukesh Shah (Acquirer-1), Amit Mukesh Shah (Acquirer-2), book value, comparable rading multiples, and such other parameters as -EI?EI :
Private Limited” under the Companies Act, 1956, pursuant to & certificate of incorporation issued by the Dhrovatkemar Patel (Acquirer-3), Krima Surbhit Shah, Ami Amit Shah, Radiant and the Target Company for customary [.ur valuatinn ot shares ol E-IJl.:h n:u:r:lnparues'
Registrar of Companies, Gujaral Subsequently, the name of the Target Company was changad o “Vinrek acquisition of 18,51, 100 equity shares of face value of ¥ 10/- (Rupees Ten Only) aach of Radiant, (“Purchase P e TR Pr—— : =
Laboratories Private Limited” pursuant a fresh cerfificate of incorporation dated August 18, 1889 issued by the Shares”), representing 100% of the equity share capital of Radiant from its existing Shareholders_ at a price of 3 {he: pRLSNANC VIG5 per Ieguiation 3 12) N.A.
Registrar of Companies, Gujaral Subsequently, the name of the Target Gompany was changed to “Vinrek 25/~ (Rupees Twenly Five Only) per equity share, aggregating to a total consideration of € 4,62,77,500/- 1. Based on 3 valuatian rdpor! (ssued by C5: 1P AV Devang 5. Thakar, Registeved Valuar (SFA) (Reg. Mo ICSIAVO/SFA253)
Laboratories Limited” consequent to the conversion of Company from private liméted company o public limited (Rupees Fotlr Crore Sixty Two Lakits Seventy Seven Thousand Five Hurdred Oy vated March 16, 2026,
company and a fresh certificate of incorporation dated May 5, 1992 issuad by the Ragistrar of Companies, | 3 The consideration payabie for the sald acquisition shall be discharged by way of issue and allotment. of 2 Not Appifcalile since the acquishion s mof an mdinec! acquisilion.
Gujarat. Subsequently, the name of the Targel Company was changed to “Rekvina Laboratories Limited” 46,27, 750 (Forty Six lakhs Twenly Seven Thousand Seven Humgred Fifty) fully paid-up equity shares of face | 9 The tair value of Equity Shares of the Target Company is T10/- per Equity Share (Rupees Ten Ondy) as certified
pursuant a fresh certificate of incorporation dated June 22, 1994 issuad by the Registrar of Companies, Gujarat. valua of ¥ 5 aach of the Company, at a price of 10/~ (Rupees Ten Only) per equity share (“Subscription vida carfificate bearing UDIN: 261970091 QJNWIN3A50 dated March 16, 2026 issued by CA Divya Zalani,

4.2 The Corporate [dentification Mumber (“CIN") of the Target Company is L24231GJ1983PLCO1T1458 The Shares”), angregating to 2 4,62,77 500/ - (Rupees Four Crove Suxdy Two Lakhs Seventy Seven Thousand Frve (Membarship No. 197091} proprietor of Divya Zalani & Associates, Charlered Accountants (FRN: 153847W)
registered office of the Target Company s situated at 36, Sampatrao Colony, Next to Royal Hotel, Alkapuir, Hundred Only), on a preferential basis, in compliance with the applicable laws. haviqg its office at 307, S:.:premll;rs Il Ba B K Plaza, Nr. New Court Diwalipura, Vadodara = 330007, Gujarat.
Vadodara - 390007, Gujarat, India. Tel. No.: 0265-2382966,2362319; Email |d.]4 The proposed transaction is being undertaken on an "arm's length basis", taking into account the vaksation Email ID; cadivyaandassociatas@gmail.com
info@rekvinalaboratories. com; Website; www.rekvinalaboratories.in, raport kssued by Devang 5. Thakas, Registerad Valuer (SFA) (Registration No.: IBBIRV/02/2022/14881), In | 6. In view of the parameters considered and presented in the aforesaid table, the minimum offer price per Equity

4.3, The Target Company is engaged in the business of manufacturing and marketing of pharmaceuticals products. accordance with the applicable laws. Share under Requiation £ of the SEBI (SAST) Regulations is the highest of tem numbers A to F above l.e., 210

4.4, The Equity Shares of the Target Company are listed on BSE Limited (*BSE”) (Security Symbol: VINRKLE, [ 5. The acquisition of Purchase Shares shall be subject to such regulatory /statutory approvals as may be required per Equity Share. Accosdingly. the Offer Price of ® 10/- (Rupees Tan Only) is justified in terms of the SEBI (SAST)
Security Code: 526075). The 1SN of the Equity Shares of the Target Company is INEDS2001028, under applicable laws including the approval of the shareholdars of the Company for issuance of Subscription Regulations. i _

45, The authorized share capital of the Target Company is T 3.50,00,000/- (Rupees Three Crore Filly Lakh Only) Shares on  prederential basis, , T omce o 0nn e P andas 00 e duts.0f s 0P, Ars have: bea o coipafate auces . he Taina
comprisieg of 70,00,000 (Seventy Lakh) Equity Shares of face valua of ¥ 5/- each, The paid-up equity share The issuance and allatment of the above securlties shall be subject to, inler afa, the receipt of share_nulmarﬁ' Company warranting adjustment of relevant price narameiers under Regulation 8(3) of the Sfﬂ-l (SAST)
capital of the Target Company Is 2 3,01,40,000/- [Rupees Three Crare One Lakh Farty Thousand Oniy) (" Equity approval, receiph Of applicable statutory and/or regulatory approvals, and the fufilment of certain other Regulations, The ':-’Iﬁﬁ.r Price m*a;,n be adjusted in the event nf_any corparate actons Ilaa_hnnug_ rights issues,
Share Capital”) comprising of 60.25.000 (Sixy Lakh Twerty Eight Thousand) Equity Shares of face value of 3 conditions precedent, as spacilied in the SEPA, stock sphit. consolidation, etc, where the record date for affecting sum?cnr:-nra;e actions falls prior to 3 Working
B1. paih 6. As a consequence of the execution of the SEPA, this Open Offer is a mandatory offér belng made by the Days before the commencement of the Tendering Period of the Offer, in accordance with Regulation 8{9) of the

46 As per the shareholding pattern filed by the Target Company with the Stock Exchange for the quarter ended an Acquirers in compliance wilh Reguiations 3(2) and 4 of the SEBI (SAST) Regulations. The Offer Price will be | SEBI (SAST) Reguiations. P ) . _ _

Decemnber 31, 2025, the Targer_ Em“pany has disclosed that: (1) there are no FI'BIH'Q' F}a-"j_uu El]IJ”.}' Shares: '“l.l il na'ﬁlaﬂ'lE' In cAsH hj’ the Acguirer in accordance with the provisions of '!-{E'-QL“HIII:I-FI gl:ﬁ{ﬂ:l of the SEBI I:SP-ST:I 8. In [|.'|E E'i'Ent'm Turther i:'IEI:lj‘JILf-ItII:IrI Of cOuity ofares I:H ‘.hE TE[QEI. ':'.Jmpd.'!-'!,f by .EI'IE ACQUITErS ﬂlJi'II'IIJ. the |;|1FE[
ftha T : ity Shares by nromaters which ar rotharwize | 7 he salieni leatures of the SEPA are as follows: ' ! é L pnca p: i ACOUISIIOH uial
Eﬂ:,ﬂ?rs,t?ﬁr?; SR SRR AN ISR AR R e Y RO NG A S S i 71, Sublect to the terms and conditions hereof, the Seflers shall sell and transfer to the Company and the Company B(8) of the SEBI {SAST) Requiations. However, Acquirers shall not acquire any Equity Shares of the Target

4.7, The Equity Shares of the Target Company are infrequently traded on BSE within the meaning explanation siall purchase and acquire from U Sellers, the Sale Shares with 1l legal-and benenicial interest and ciear and o e b i ot b Ll S o
provided in Regulation 2(1) i) of the SERI {SAST) Regulations. marketable title thereto (togather with all rights, and nterest appertaining thereto, and free and clear of al the Tendering Period. : _. L
Tha key financial information of the Target Company as extracted from ity respective audited financial Encumbrances}, onthe Liosing Date. v I e J!_u:qmrﬂ_rs a-:qmre_._qm_w Shares of the Ta;ge_t Lompany durlng_the pencd of 1WH“t_'5"5'x weeks alter ine
stataments as of and for the financial yaars endad on March 31, 2025, March 31, 2024, and March 31, 2023 | /-2 Sale Shiates as detailed below shall be transferred at a price of € 25 (Rupees Twenty Five Only) per Equity IRTURIMID NI 91 /B8 HHIST IR T8 LS LI, M0 o RUNEIE FOh £ T10 O R Ontipaeu e
and unaudited financial statement for the period ended June 30, 2025, is as set out below: Shares and for a total consideration of ¥ 4,62 77 500/ (Bupees Four Crore Sikty Two Lakhs Seventy Seven _h-ghest acquisition price and the Offer Price, to all Pubfic Shareholders whose Equw_ﬁnares fhave baen Hl?ﬂl.al.]'.ﬂlj

' ' ' ) ~ (Amount in ¥ Lakhz) Thousand Five Hundred Only) payable by the Company by way of swap of shares; mn “:-E ?11ier mﬂurl sudy days 1r|:|nle1:I the ﬂat& Dﬁﬁm acu Injsf.-lrlu:ln. i;g:;:ue; Er;in 5;;; q}:!néerence_ shall be paid in the

[ event that such acquisiion is made under another open offer under the i | Reguiations, or pursuantto

I Parliculars ?{;‘:,,'j:f;? H;g;; March 31 EMEHH:‘";l:.: E"z;';!d”mh 312023 St. | Name of Seller No. of equity sharesof | Percentage Securities and Exchange Board of india (Delisting of Equity Shares) Regulations, 2021, or open market

' Un-Audfied Audited Audited Audiled No. _ Radiant held ("Sale Shares”) purchases made in the ordinary course on the Stock Exchange. not belng negotiated acgulsition of Equity

Total Revenue 5118 il N 038 )| E”'r!:'h'l Mukesh Shah 622,500 33.63 Shares of the Target Company i any form.
el inceme (19.42)) a7 68 007 2. | Amit Mukesh Shah B.72.500 4713 1110, The Acquirers are permitlad 1o revise the Offer Price upward at any 1j_-.==-E up 1o ong Working Day prior to _!me
EPS (€ per share) 0.32) 0 23'3 0 [Iﬂ-:l : 3. | Ami Amit Shah 133 Rag 7.3 commencement of the Tendensg Penod of this OHer in accordance with Begulalion 13{4) of the SEBI [SA5T)
P = x o -t 4 | Krima Surbhit Shah 1.93 517 791 | Regulations. In the avent of such upward revision in the Offer Price, the Acquirer shall maka further deposits into
 Mel worth/ Shareholders” lunds MA. | {33.29) {19.52] 132 e | e T the Escrow Account, make a public announcement in the same newspapers where the original Detaied Public
The financial information for the period ended on December 31, 2025, has been extracted from the fimited reviewed | 9. | Dhruvaliaimar Pate sl 3 Statement has been published and simultaneausly inform SEB), BSE and Target Company at its registered office
wr-audited financials fled with BSE on February 9, 2025, the financial information for the financial years ended March . Total 18,51,100 100.00 af such revizion R
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As on date, thare is no revision in Offer Price or Offer Size. In case of any revision i the Offer Price or Offer Size,
the Acquirer shaél comply with Regulation 18 of SEBI (SAST) Requlations and all other applicable provisions of
SEBI {SAST) Regulations which are required to be fulfilled for the said revision in the Offer Price or Offer Size.

FINANCIAL ARRANGEMENTS:

The total fund réquirement for implementation of the Open Offer fassuming fl scceptances) L. tor the
acquisition of up o 28,20.100 (Twerty Eight Lakh Minely Thousand One Hundred) Equity Sharas from all the
Public Shareholders of the Target Company at an Offer Price of 2 10/~ (Rupees Ter Oniit per Equity Share is 2
2,890,000 (Rupees Twa Crore Eighty Nine Lakiis One Thowsana Only) (*Maximum Consideration™),

In accordance with Regulation 17 of SEBI (SAST) Regulations, the Acquirers and Manager to the Offer have
gntered Into an escrow agraement with ICICI Bank Limited (“Escrow Agent”) on March 16, 2026 (*Escrow
Agreement") and have opened an escrow account under the name and style of “Mr. Shah Surbbit Mukeshbhai
RLL Open Offer Escrow Account” (“Escrow Account”™) with the Escrow Agent. In accordance with Regulation
17 of the SEEI (SAST) Reguiations, the Acquirers have deposited in cash an aggregate of ¥ 72,25,250/-
(Rupees Seventy Two Lakdt Twendy Five Thousand Two Hundred Fifty Only) in the Escrow Account which is 25 %
ol the Maximum Consideration payable in the Offer, assuming full acceptance. in terms aof the Escrow
Agraement, the Manager to the Offer has bean authorized by the Acquirars 10 operate the Escrow Account in
acrordance with the SEBI (SAST) Requiations. The cash deposit has been confirmad by the Escrow Banker by
way of a confirmation letter dated March 20, 2026.

The Acquirers have authorized the Manager to the Offer to operate and realize the value of the Escrow Accaountin
terms of the SEBI (SAST) Reguiations.

The Acquirers have confirmed that it has adequate financial resources to meet the obligations under the Open
Offer and has made firm financial arrangements lor fulfilling the payment obligations under this Open Oflar in
terms of Reguiation 25(1) of the SEBI (5AST) Reguiations and the Acquirers are able 1o implemant this Open
Difer

After considering the alorementionad, CA Divya Zalanl, (Membership No. 197091) propriator of Divya Zalani &
Associates, Chartered Accountants (FRN: 153947W) having its office at 807, Supremus 1, Bs. R K Plaza, Nr.
Mew Court Diwalipura, Vadodara — 390007, Gujarat, Email ID: cadivyaandassociates@gmail.com by their
certficate dated March 18, 2026 bearing UDIN 26719709 INGXGDPT 440 have certified that the Acquirers have
made firm financial arrangements fo meet their financial obligations under the Open (ifer

Based on the above and in the light of the escrow arrangements, the Manager 1o the Offer is satisfied (a) about
the adequacy of resources to meet the financial requirements for the Open Offer and the ability of the Acquirers fo
implement the Open Offer in accordance with the SEBI (5A5T) Regulations, (b) that firm arrangements. for
payment through verifiable means have been put in place by the Acquirer 1o fultil their obligations in relation o
tive Offer in accordance with the SEBI (SAST) Regulations.

In case of upward révision in the Oifer Price and! or the Offer Size, the comasponding increasa fo the escrow
amount 22 mentioned above shall be made by the Acquirers to ensure compliance with Regulation 18(5) of the
SEBL{5AST) Regulations,

STATUTORY AND OTHER APPROVALS:

As on the data of this DPS, there are no statutory or other approvals required to acquire the Offer Sharas that are
validly tendered pursuant to this Offer and/or to comglete the Underlying Transaction, save and except raceaipt of
necessary approvals from shareholders of the Target Company and BSE Limited for the Preferential 1ssue.
Howeves, if any statutory or other approval{s) becomes applicable pnor to the completion of the Offer, the Offer
would &lso be subject to such statutory or other approval(s) being obtained and the Acquirers shall make
necessary applications for such approvals

I the holders of the Equity Shares who are not persons resident in India (including NRIs, DCBs and Flls) had
requived any approvals (inciuding from the RBI, the FIFB or any other regulatory body) in respect of the Equity
Shares held by them, they will be required to submit such previous approvals, that they would have obtained for
holding the Equity Shares. to tender the Equity Shares held by tham in this Offer, along with the other documents
required to be tenderad to accept this Offer. In the event such approvals are not submitted, the Acquirers reserve
the right to reject such Equity Shares tendered in this Offer

In terms of Regulation 23 of the SEBI (SAST) Regulations, the Acqukrers shall have the right to withdraw the Open
Offer {a) on the event that any of statutory or other approvals specified in this Part VI (Statutory and Other
Approvals) or those which become applicabla prior to compdetion of the Open Offer are finally refused; or () if
any of the condifions under the SEPA, as set outin para 4 of Part Hl (Background of the Offer specified in this DPS
are not satisfied for reasons outside the reasonable control of the Acquirers: In the event of such a withdrawal of
the Open Offer, the Acquirers {theaugh the Manager) shall, within 2 Working Days of such withdrawal, make an
announcement of such withdrawal stating the grounds for the withdrawal in accordance with Regulation 23(2)
of tha SEBI (5A5T) Requiations

Subject to the receipt of the statutory and other approvals. if any, the Acquirers shall complete payment of
consideration within 10 Working Days from the closure of the Tendaring Period 1o those Public Shareholders
whose documents are found valid and in order and are approved for acquisition by the Acquirers.

Where any statutory or other approval extends to some but not all of the Public Shareholders, the Acquirer shall
have the aption to make payment to such Public Shareholders in respect of whom no statutory or other
approvals are required in order to compiete this Open Offer.

Vi,

Vi,

In case of delay in receipt of any statutory approval(s) becoming applicable prior to completion of the Offer, SEBI
may, Il satished that the delay in receipt of requisite approval was not due to any willful default or neglect on the
part of the Acquirers to diligently pursue the application for the approval, grant exdension of time to the Acquirer
for payment of consideration to the Public Shareholders of the Target Company who have accepted the Offer
within such period. subject to the Acquirer agreeing to pay Interast for the delayed period as directed by SEBIIn
terms of Reguiation 18(11) ofthe SEBI {SAST) Reguiations, Further, it defay occurs on account of wiliful defaul

by the Acquirers in obtaining the requisite approvals, Reguiation 17(3) of the SEBI (SAST) Regulations will 2lso
become applicable &nd the amount lying in the escrow account shall baceme liable to forfeiture.

TENTATIVE SCHEDULE OF ACTIVITY:;

Activily Day and Date

Issue of Public Announcement Monday, March 16, 2026
Publicatson of this Detailed Public Statement in newspapars Tuesday, March 24, 2026
Last Date of filing of Draft Letter of Offer with SEBI Thursday, April 2. 2026
Last date for Public Announcement for competing offar Monday, April 20, 2026
Last date lor receipt of comments from SEBI an the dralt letter of affer Monday, Aprll 27, 2026
Identified Date™ Wednesday, April 29, 2026
Last date for dispatch of the Letter of Offer 1o the Public Sharehalders Thurstday, May 7, 2026
Last date of publication by which & commitiee of independent directors T
of the Target Company is required to give its racommandation to the

Public Sharehotders of the Target Company for this Offer Monday, May 11, 2026
Last date for wpward revision of the Ofter Price and/or the offer Size Tuesday, May 12, 2026
Date of publication of apening of Open Offer public announcement in

the newspaper in which DPS has been published Wednesday, May 13, 2026
Date of Commencemant of Tendering Period (“0Mfer opening Dale”) Thursday, May 14, 2026
Date of Closwre of Tendering Period “(0ffer Closing Date") Wednesday, May 27, 2026
Last date of communicating of ragection/acceptance and payment

of consideration for accepted tenders/return of unaccepted shares Thursday, June 11, 2026
Last date for publication of post Open Offer public announcement Thursday, June 28, 2026 |
Last Date of Filing the Fnal report to SEBI Thursday, June 28, 2026 |
*Ieberwfig DL o5 ardy fo B oo of oslarninrag M fanmes of e Equaly Sharafvisirs of (g Tfpa! Gompang a5 of sach
olafe to whonr ifie Leltar of Oifer weoedd e st by amad, /f is clanfhed thatall fhe Public Shareholders [remistered o uiregistered)
argahigilnie b paricinala Ml Oter sy tmw before the closcne of s Dpan Offe

PROCEDURE FOR TENDERING THE EQUITY SHARES IN CASE OF NON RECIEPT OF LETTER OF OFFER:

All the Public Shareholders of the Targat Company, whether holding the Equity Shares in physical form or
dematerializad form are eligible fo participaie in this Offer at any time during the period from Otfer opening Date
and offar Closing Date { “Tendering Period”) for this Open Offer

Persons who have acquired Equity Shares but whosa names do not appear in the register of members of the
Tarnel Company on the |dentified Date or unregistered owners or those who have acquired Equity Shares after
tha |dentified Date or thosa who have not received the Letter of Offer, may also participata in this Open Offar
Accidental omission to send the Letter of Offer to any person to whom the Offer is made or the non-receipt or
defayad receipt of the Letter of Offer by any such person will not invalidate the Offerin any way

The LOF shall be sent through akectronic means to those Public Shareholder(s) who have registered their email
ks with the depositories | the Company and also will be dispatched through physical mode by registered post
spead post/ courier to those Public Sharehofder{s) who have not registered their email ids and fo thosa Public
Shareholder(s) who hold Equity Shares in physical form. Further, on receipt of requast from any Public
Sharsholder to receive a copy of LOF in physical format, the same shall be provided.

The Public Shargholders may aiso download the Letter of Offer from the SEBI's website (www.sebi.gov.in) or
ootain a copy of the same from the Registrar to the Offer on providing suitable documentary evidence of holding
of the Equity Shares and their folio numbes, DP identity-client identity, current address and contact details.

This Open Offer wall be implemented by the Acquirers through a stock exchange mechanism made available by
stock mxchanges inthe form of a separate window (“Acquisition Window ™), as providad undar the SEB| (SAST)
Regulations and SEBI circular SEBIHO/CFD/PoD-1/F/CIR/2023/31 dated February 16, 2023 and on such
terms and conditions as may be permitted by law from time fo time,

BSE shall be the designated stock exchange for the purpose of tendering Equity Shares in the Opan Offer

The Acquirars have appointed Pravin Ratilal Share and Stock Brokers Limited ("Buying Broker™) as their broker
for the Gpen Offer through whom the purchases and sefilement of the Offer Shares tendered under the Open
Offer shall be made, The contact details of the Buying Broker are as mentioned bebow:

Name: Pravin Ratilal Share and Stock Brokers Limited

Address: sakar-1, 5th Floor, Opp Gandhigram Raitway Station, Navrangpura, Ahmedabad - 380009
SEBIReg. No: (NZOOOZ06T32

Tel No.: 079-26553758

Email : CSEprash. com

Website: http:/wiew.prssb.comy

Contact Person:  MNeha.dain

10.
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13.

Puhlic Sharehalders who desire to fender their Equity Shares-undar the Open Offer would have tointimate thair
respective stockbrokers (“Selling Braker™) within the normal trading hours of the secondary market, during the
Tendering Paniod.

A separate acquisition window will ba provided by the BSE to facilitata ptacing of sell ordars, The Selling Broker
can enter arders for dematerialkzed as well as physical Equity Shares.

The Selling Broker woubd be required to place an order/bid on behalf of the Public Shareholders who wish to
tander thelr Equity Shares in the Open Oier using the acquisition window of the BSE, Bafare placing the bid, the
Public ShareholderSelling Broker concerned would be required o mark lien on the tenderad Equity Shares.
Details of such Equity Shares marked as len in the demat account of the Public Sharehoiders shall be provided
by the depositones to the Clearing Corporation in accordance with SEBI circular no. SEBIHO/CFDVDCR-
ICIRP/ 2021615 dated Augusi 13, 2027,

The cumulative guantity tendered shall be displayed on the BSE website (www.bseindia.com) throughout the
trading session at speciile intervals during the Tendering Period.

As per the provisions of Regulation 40(1) of the SEBI LODR Regulations and SEBI's press release dated
December 3, 2018, bearing reference no. PR 49/2018, requests for transfer of secunties shall not be processed
unless the securities are held in dematerialisad form with a depository with effect from Aprit 01, 2019, However,
in accordance with the circular issued by SEBI bearing reference number SEBIHO/CFDY
CMD/CIRP2020/144 dated July 31, 2020, shareholders holding securities in physical form are allowed 10
tander shares in an Open Offer. Such tendaring shall be as par the provisions of the SEBI (SAST) Regulations.
Accordingty, Public Shareholdars hodding Equaty Shares in physical form as well are efigible to tender their Equity
ohiares in this Open Offer as perthe provisions of the SEBI {SAST) Regulations,

The process of tendering Equity Shares by the Equity Shareholders holding in demal and physical Equity Shares
will be separately enumerated in the Lettar of Oftar

THE DETAILED PROCEDURE FOR TENDERING THE EQUITY SHARES IN THE OFFER WILL BE AVAILABLE IN
THE LETTER OF OFFER THAT WOULD BE MAILED TO THE EQUITY SHAREHOLDERS OF THE TARGET
COMPANY AS ON THE IDENTIFIED DATE.

OTHER INFORMATIDN:

The Acquirers accept full responsibility for the information contained in the PA and this OFS (other than such
information as has bean obtained from public sources or provided by or ralating to and confirmad by the Target
Company and/or the Seliers) and undertake that they are aware of and wall comply with their obligations as laid
downin the SEBI (SA5T) Reguations in respect of this Open Offer.

The Information pertaiming to the Target Company confained in the PA or DPS or any other
advertisement/publications made in connection with the Open Offer has been complled from information
pubfished or publicly avaitable sources of as provided by the Target Company. The Acquirars and Manager to the
Offer have not independently verified such information and do not accept any responsibility with respect to any
information providad inthe PA or this DPS pertaining fo the Target Company

Pursuant 1o Regulation 12 of SEB! (SAST) Regulations, the Acquirers have appainted Viveo Fnancial Services
Private Limitad (SEBI Req, No; MB/INMOO0010122). as the Managar to the Opan Offar as per the details balow

VIVRO

Vivro Financial Services Private Limited

Address: Vivro House, 11 Shashi Colony, Opp. Suvidha Shopping Centre, Paldi,
Ahmedabad - 380007 . Gujaral. India

CIM: UGY 120G 996PTCOZ29182;

Tel No.: 079- 4040 4242

Email: invastorsiarivng.net:

Wehbsite: wiww.vivro.net

SEBI Reg. No. MB/ANMODOOT0122

Gontact Person: Shivam Patal

4,

The Acquirers have appointed Purva Sharagistry (1) Private Limited as the Registrar to the Offer, as per defaiis
below:;

PURVA SHAREGISTRY (1) PRIVATE LIMITED

Address: Unit No. 9. Ground Floor, Shiv Shakti Industrial Estate, J. R Boricha Marg,
Lower Pargl East, Mumbai—400011, Maharashtra, India,

CIN: 67 120MH199EPTCOT 2079

Tel No.: +91 022-31998810/ 49614132

Email: support@purvashara.com

Website: www. purvashare.com

SEBI Reg. Mo. INRODODOT112

Contact Person: hs, Deepali Gaonkar

.

st/- ad/- ad/-
Date: March 23, 2028, Surbhit Mukesh Shah  Amit Mukesh Shah Dhruvalkumar Patel
Place: Vadodara Acquirer-1 Acquirer -2 Acquirer -3

This DPS and the PA shall also be avadlable on SEBI s website at www.sabl. gov.in and on the website of Manager
1o the Ofler at swww, vivro net

Issued by Manager o the Offer on behall of the Acquirers

NOTICE is hereby given, in accordance with Section 110 of the Companies Act, 2013 (the “Act”) read with Rule 20 and 22 of the Companies

onmobile

‘OnMobile Global Limited

Regd. Office : OnMabile Global Limited, E City, Tower -1, 94/1C & 94/2, Veerasandra Village,
Attibele Hobll, Anekal Taluk, Electronic City Phase-1, Bangalore - 560 100, Kamataka, India

Corporate Identity Number (CIN): L64202KA2000PLC027860

Phone: + 91 80 4008 8000, Fax: + 91 80 4009 6008 E-mall: Investors@onmobile.com, Website: www.onmobile.com

NOTICE OF POSTAL BALLOT

# PGIM

India Mutual Fund

PGIM India Asset Management Private Limited
4th Floor, C wing, Laxmi Towers, Bandra Kurla Complex, Bandra (East), Mumbai - 400 051.
Tel.: +91 22 6159 3000. Fax: +91 22 6159 3100

CIN: U74900MH2008FTC187029 Toll Free No.: 1800 209 7446

Website: www.pgimindia.com/mutual-funds/

Notice is hereby given that PGIM India Trustees Private Limited, Trustee to PGIM India Mutual Fund, has approved the
declaration of Income Distribution cum Capital Withdrawal (IDCW) under the following schemes of PGIM India Mutual Fund
with March 27, 2026 as the record date: -

NOTICE

(Management and Administration) Rules, 2014 {"Rules") including any amendment({s) thereof, Regulation 44 of the Securities and Exchange Quantum of = NAV of IDCW
Board of India (Listing Obligations and Disclosure Requirements) Regulations, 2015, as amanded (“The LODR Regulations™), General Circular IDCW per Valce ot o

MNo. 14/2020 dated April 8, 2020, General Circular Mo, 1772020 dated April 13, 2020, General Circular No. 2002020 dated May 5, 2020, General . . alue ption as on
Circular No. 22/2020 dated June 15, 2020. General Clrcular No, 33/2020 dated September 28, 2020, General Circular No. 39/2020 dated Name of the Schemes Plans / Options unit (Gross of ( Per | March 18, 2026
December 31, 2020, Genaral Circular No. 10/2021 dated June 23, 2021, General Circular No. 2002021 dated December 8, 2021, General Circular Statutory Levy, Unit) Z per unit)*
MNo. 3/2022 dated May 5, 2022, General Circular No., 11/2022 dated December 28, 2022, General Circular No. 09/2023 dated September 25, if any)* (%)

2023, General Circular No. 092024 dated Sepiember 19, 2024 and latest being 032025 dated September 22, 2025 ("General Circulars™) . . .

issued by the Ministry of Corporate Affairs (the "MCA™), for seeking approval of the Shareholders of OnMobile Global Limited (the “Company”) PGIM India Corporate Bond Fund | Direct Plan - Annual IDCW Option 1.1690 | 10 16.7007

for the business sel out hereunder through Postal Ballot through remote e-voting (“Postal Ballot! E-Voting™) PGIM India Corporate Bond Fund | Regular Plan - Annual IDCW Option 0.7574 | 10 10.8199

# |Description of Resolution Type of Resolution : : —— : -

1 [Appointment of Manoranjan Mohapatra (Mao) (DIN; 00043830) as a Non- Executive Independent Director Special PGIM India Arbitrage Fund ! Direct Plan - IDCW Option 0.6281 10 ! 12.8187
In terms of the General Circulars, the Company has emailed Postal Ballot Motice along with Explanalory Statement on Monday, PGIM India Arbitrage Fund Regular Plan - IDCW Option 0.5911 10 12.0623
March 23, 2026, to the Shareholders of the Company whose names appears in the Register of Members/ list of Baneficial Owners as recaived PGIM India Balanced Advantage
from the Depositories as at Friday, March 20, 2026 (*Cut Off Date"). Voting rights shall be reckoned on the paid-up value of equity shares 9 Direct Plan - IDCW Option 0.9578 10 11.5400
registerad in the name of Shareholders as on the Cut Of Date. & person who.is not a Shareholder on the Cut Off Date to treat this notice for Fund .
irsgration IApOSes DRI PGIM India Balanced Advantage | .

In accordance with the terms of the General Circulars, hard copy of the Postal Ballot Notice along with postal ballot forms and pre-paid business Fund J Regular Plan - IDCW Option 0.9205 10 11.0900
reply envelope will not be sent to the Shareholders for the Pastal Ballot. The communication of the assent or dissent of the Shareholders would |

take place through the remote E-Voting system only PGIM India Midcap Fund Regular Plan - IDCW Option 1.9372 | 10 23.3400
The Postal Ballot Motice can be downloaded from the website of the Company [www.onmobile.com) or from the website of KFin Technelogies PGIM India A . Hvbrid [

Limited (KFintech). Registrar and Share Transfer Agent of the Company {htlpﬁ:lf.fevcntilng.hftntech.cnm] The Motice is also displayed on the website _ ndia Aggressive Hybri Direct Plan - IDCW Option 2.1256 10 256100
of the Mational Stock Exchange o ia Limited {www.nseindia.com) an imited (www.bseindia.com), where the shares of the Company

f the National Stock Exch f India Limited | dl ) and BSE Limited (www.bseindi ), where the sh fthe C Equity Fund
are listed n : — !

PGIM India Aggressive Hybrid .
The Company has engaged the services of KFintech, Registrar and Share Transfer Agent for providing E-Voting facility to all its Shareholders. Equity Fund 99 y Regular Plan - IDCW Option 1.1902 10 14.3400
Manner of Registration/ updation of email and mobile for shareholders are as under: quity : _ — .
a) Physical shareholders are hereby notified that based on SEBI Circular number SEBVHO/MIRSD/MIRSD-POD-1/PICIR/2023/37, dated PGIM India Flexi Cap Fund Direct Plan - IDCW Option 1.7206 10 20.7300
March 16, 2023, all holders of physical securities in listed companies shall register the postal address with PIN for their corresponding folio . . ) .
numbers, [t shall be mandatory for the security holders o provide mobile number. Moreower, to avail online services, the security holders can | PGIM India Flexi Cap Fund i, Regular Plan - IDCW Option 1.5098 I 10 | 18.1900
rdEgiﬁﬂen e-mail ID. Shareholder can register’ update the contact details through submitting the requisite 1SR 1 form along with the supporting PGIM India Equity Savings Fund | Direct Plan - Annual IDCW Option 1.0173 | 10 | 16.2761
aouments, i i i i : i |
i. Through 'In Person Verification' (IPV): The authorized person of the RTA shall verify the original documents furnished by the investor and PGIM India Equity Savings Fund Regular Plan - Annual IDCW Option 0.9549 | 10 15.2782
ratain copyiies) with 1PV stamping with data and initials; ; : _ ;
ii. Through hard copies which are self-attested, which can be shared on the address below,; | PGIM India ELSS Tax Saver Fund 5 Direct Plan - IDCW Option 1.4749 I_ 10 5 17.7700
Namea KFIN Technologies Limited PGIM India ELSS Tax Saver Fund | Regular Plan - IDCW Option 1.3745 10 16.5600
Unit: OnMaobile Global Limited i - i ‘
Address Selenium Building, Tower-B, PlotMNao 31 E._SE, Financial District, Nanakramguda. Serlingampally, PGIM India Crisil IBX Gilt Index - Apr Direct Plan - IDCW Option 0.6244 10 11.0512
Hyderabad, Rangareddy, Telangana India-500 032. 2028 Fund
iii. Through alectronic mode with e-sign by following the link; https:/frs kfintech. comiclientserices/iscisrforms.aspx PGIM India Crisil IBX Gilt Index - Apr )
Detailed FAQ can be found on the link: https:/iris.kfintech.comifag.htm| 2028 Fund Regular Plan - IDCW Option 0.6210 10 10.9907
b} Shareholders holding shares in demal mode, who have not registered or updated their email address, contact details elc., are requested 1o : : H— : T i
contact their respective Depository Participants and register/update, the same by following the due process. PGIM India Large and Midcap Funq__ Direct Plan - IDCW Option 0.9545 10 11.5000
In case of any queries, Sharaholders may wrile (o elnward. ris@kfintech.com or investors@onmobile.com PGIM India Large and Midcap Fund | Regular Plan - IDCW Option 0.9429 10 11.3600
If any Shareholder who has registered the email address and not recelved Postal Ballol notice, User-id and password for remote e-vaoting, such i i . :
Shareholder may write to einward fs@kfintech.com or investors@onmaobile.com from the registered email address 1o recelve the same. PGIM India Small Cap Fund _I Direct Plan - IDCW Option 1.1471 !. 10 __I 13.8200 |
Hey details regarding the Pﬂf;tﬂl Ballot/e-Voting: PGIM India Small Cap Fund Regular Plan - IDCW Option 1.0973 10 13.2200
# (Particulars {Details . . T~ . [
7 TLink for e-voling website _ [hitps.//evoling. kintech cor PGIM India Dynamic Bond Fund | Direct Plan - Quarterly IDCW Option | 20.1651 | 1000__ 1,191.4386
address To understand the process of e-voting, Shareholders are requestad to go through the notes to the Postal Ballot PGIM India Dynamic Bond Fund | Regular Plan - Quarterly IDCW Option 18.1119 | 1000 | 1070.1281
MNotice or refer to the FAQs at https:/fevoting. kfintech.com/public/Fag. aspx . . — . [ [
2 [Scrutinizer Datails Pramod S M, (Membership No. FCS 7834 and CP No. 13784) Pariner, BMP & Co. LLP., Bengalury and PGIM India Gilt Fund | Direct Plan - Quarterly IDCW Option | 0.2477 | 10 |  14.3985
Biswajit Ghash, (Membership No, FCS 8750 and CP No. 8239), Partner, BMP & Co., LLP, Practicing Company PGIM India Gilt Fund Regular Plan - Quarterly IDCW Option 0.2324 | 10 13.5136
i alt t fi : | . 1 —. - I [ T
gic;;mp?:rgnﬁ;é‘;r:p::%ﬁ.;;ﬁ inizer PGIM India Corporate Bond Fund | Direct Plan - Quarterly IDCW Option _ 0.2287 | 10 13.0705
3 [Cut-off date for e-voling  |Friday, March 20, 2026 PGIM India Corporate Bond Fund | Regular Plan - Quarterly IDCW Option 0.2011 | 10 11.4897
efigibility =hareholders whose name appear in the Register of Members! list of Beneficial Owners maintained by the . P . 7 B
L= depositories as on the Cut-off date shall be entitied to vote on the resolution sel forth in the Postal Ballot Notice . PGIM India Large Cap Fund I Direct Plan - IDCW Option 0.5287 | 10 | 26.2600
4 |Time period for remote o Commence on Tuesday, March 24, 2026 at 9.00 a.m. IST PGIM India Large Cap Fund ' Regular Plan - IDCW Option 0.3666 | 10 | 18.2100

e-voling e Ends on Wednesday, April 22, 2026 at 5.00 p.m, IST

{Please note that remote e-voling module shall be disabled by KFintech beyond 1700 hrs I5T on Wednesday,
April 22, 2026. Voting shall not be allowed beyond the aforesaid date and time. Once vole on the resolution is
cast by a Sharaholder, tha Shareholder shall not be allowed to changa the samea subsaqueantly.

payout and statutory levy, if any.

Last date for publishing Eﬂn ar before Friday, April 24, 2026
results of the a-voting

lequity shares of the Company are listed.

{Results shall be communicated to BSE Limited and The National Stock Exchange of India Limited where the

Results shall alsa be displayed on Ihe notica board at the Registered Office of the Company for a period of 3
(Three) days, on the Company's website (www.onmobile.com) and on the website of Kfintech.

In case of any gnevances |Shareholders may:
or queries contact °
section of hitps:/fevoting, kfintech.com; OR

Rangareddy, Telangana-500 032; OR

lo f:-"_gll I'-'.anie;:hﬂnl! Free Na, at ‘IﬂﬂD-ﬁDH#}EI

O Sre e eres

Date

refer to the Help & Freguently Asked Questions (FAGQS) and E-voting user manual available atthe 'Downfoad’

o confact Rajitha C, Vice President/ Mohan Kumar A, Senior Manager of KFin Technologies Limited, Selenium
Building, Tower B, Plot No. 31 & 32, Financial District. Nanakramguda, Serilingampally, Hyderabad

o E-mail at; einwand. risi@kfintech.com or evoting@kfintech.com; OR

Place: Mumbai
Date : March 23, 2026

*Pursuant to payment of IDCW, the NAV of the above-mentioned option of the Schemes would fall to the extent of

IDCW will be paid to those unit holders whose names appear in the records of the Registrar as at the close of business
on the record date. For units in dematerialized form, all unit holders whose names appear in the beneficiary position file
downloaded from the depositories as on the record date will be entitled to receive the IDCW.

*The IDCW distribution will be subject to the availability of distributable surplus under the schemes and may be lower to the
extent of distributable surplus available on the Record Date.

For PGIM India Asset Management Private Limited
(Investment Manager for PGIM India Mutual Fund)

Sd/-
Authorized Signatory

: March 23, 2026

Place : Bengaluru

By Order of the Board of Directors
For OnMobile Global Limited
Sdl-

P V Varaprasad (IDCW’) payments.

Unit holders are requested to update their PAN, KYC, email address, mobile number, nominee details with AMC and are
also advised to link their PAN with Aadhaar Number. Further, Unit holders can view the Investor Charter available on
website of the Mutual Fund as well as check for any unclaimed redemptions or Income Distribution cum Capital Withdrawal

Company Secretary

epaper.financials
>

MUTUAL FUND INVESTMENTS ARE SUBJECT TO MARKET RISKS,
READ ALL SCHEME RELATED DOCUMENTS CAREFULLY.
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Target Company to the Proposed Aoliees including Acguirers, interms of the SEPA (a5 defined below), by way of the | -

DETAILED PUBLIC STATEMENT FOR THE ATTENTION OF THE EQUITY SHAREHOLDERS OF

REKVINA LABORATORIES LIMITED

Registered Office: 36, Sampatrao Colony, Next to Royal Hotel, Alkapuri, Vadodara - 390007, Gujarat, India.

CIN: L24231GJ1988PLC011458 | Tel. No.: 0265-2362966,2362319, | Email Id:info@rekvinalaboratories.com | Website: www.rekvinalaboratories.in

IN TERMS OF REGULATIONS 13(4), 14(3) AND 15(2) AND OTHER APPLICABLE REGULATIONS OF THE SECURITIES AND EXCHANGE BOARD OF INDIA
(SUBSTANTIAL ACQUISITION OF SHARES AND TAKEOVERS) REGULATIONS, 2011 AND SUBSEQUENT AMENDMENTS THEREOF (“SEBI (SAST) REGULATIONS").

OPEN OFFER FOR THE ACQUISITION OF UP TO 28,90,100 (TWENTY EIGHT LAKHS MINETY THOUSAND ONE HUNDRED) FULLY PAID-UP EQUITY SHARES OF FACE VALUE OF ¥5/- EACH ("EQUITY SHARES™) REPRESENTING 26.00 % OF EXPANDED SHARE CAPITAL (AS DEFINED BELOW) OF REKVINA
LABORATORIES LIMITED (“TARGET COMPANY ") AT A PRICE OF ¥ 10/- (RUPEES TEN ONLY) PER EQUITY SHARES ("OFFER PRICE") FROM THE PUBLIC SHAREHOLDERS (AS DEFINED BELOW) OF THE TARGET COMPANY BY SURBHIT MUKESH SHAH ("ACQUIRER 1), AMIT MUKESH SHAH ("ACQUIRER
2") AND DHRUVALKUMAR PATEL ("ACQUIRER 3"), (ACQUIRER 1, ACQUIRER 2, ACQUIRER 3, ARE COLLECTIVELY REFFERRRED AS "ACQUIRERS" ) PURSUANT TO AND IN COMPLIANCE WITH THE REGULATIONS 3{2) AND 4 READ WITH OTHER APPLICABLE PROVISIONS OF THE SEBI (SAST)
REGULATIONS (THE “OPEN OFFER"” OR “OFFER").

This detaded public statement (“DPS87) is being issued by Vivro Financial Services Private Limited, the manager to
the Open Offer (“Manager to the Offer” or “Manager™), for and on behalf of the Acguirers to the Public Shareholdars
(35 gefned befow!) of the Target Company, pursuant fo and in compliance with Regulations 3(2) and 4 read with
Requiations 13(4), 14(3). 15(2) and other applicable provisionz of the SEBI (5AST) Regutations and pursuant to the
public announcement (*PA”) dated March 16, 2026 in relation to the Open Offar, filed with the Secunfies and Exchange
Board of india (“SEBI™), BSE Limited [TBSE™) and to the Targed Campany in compliance with Regukation 1441)-and
1442) pithe SEBI{SAET) Regulations.

Forthe purposa of this DPS, the following terms shadl have the meanings assigned to them herein below

“Expanded Share Capital™ shall maan the lotal isseed, subscribed, paid-up and voting share capital of the Targel
Company atter taking into account all polental increasas in the eguity share capital ona fully diluted basis expected as
ot the 107 tenth) Waorking Day from the closura of the tendering period of the Ofier. This includes (i) existing equity share
capial, consisting of 60,285,000 [Sidy Lakhs Twenly Eight Thousand) Equity Shares {il) 46,27, 750 fForfy Six Lakhs
Twenty Seven Thousand Seven Rundred Filly] bubscription Shares (as defined Delow) propased to be allotted by the

Preferential |ssue; subject o the approval of the shareholders of the Targef Company and other statutory’ regulatory
approvals, if any and (i) 460,000 (Four Lakhs Sy Thousang) BEquity Shares proposed to be allofted by the Target
Company 1o the investors, in terms of the share subscription agreement dated March 16, 2026, by way of the
Prefgrential |ssue, subjact fo the approval of the shareholders of the Target Company and cther statutory) regulatory
approvals, ifany,

“Public Shareholders” siall mean a the public shareholders of the Target Company wha are aligible 1o tender their
Equity Sharas In the Offer, excapt the (i) Acguirers, (i) the parties 1o the SEPA (as defimad befow] and (i) parsons
deamed to be acting In concart with the parsons set oul In () and (&), pursuant 1 and in compliance with the SEBI
(SAST) Regulations

L
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ACOUIRERS, TARGET COMPANY AND OFFER:
Information about the Acguirers:

Surbhit Mukesh Shah (“Acquirer-1")

Surbhit Mukesh Shah is son of Mukesh Jamnadas Shah and is an individual resident of India, aged 42 years
and residing at 38, Kunj Co. Op. Society, Alkapuri, Vadodara - 390020, Gujarat. India. Email 1D

university and has more than 15 vears of expenienca in pharmaceuticats indusiry.

Acquirer=1 is one of the promoters of the Target Company and holds 8,17, 607 Equity Shares representing
15.22% of the Equity Share Capital (s defined bedow) of the Target Company

Acquirar -1 halds the position of Exacutive Director (DIN: 019893300} and Chief Financial Officer on the board of
the Target Company.

The net worth of the Acquirer-1 as on February 28, 2026is # 56,93.09,231 .10 [Rupees Fifty Six Crore Mnely
Three Lakh Ning Thoussnd Two Hundred Thirfy One and Paige Ten Oniy) as certified vide cerlificaie bearing
uniqua dacumeant identification no. ("UDINT) - 26137031 EOTAJDE2ES dated March 16, 2026 issued by by CA
Divya Zalani, (Membership Mo, 197091 ), proprietor of Divya Zalani & Sssociates, Chartered Accountants (FRM:
153947W) having its office at 807, Supremus I, Bs, B K Piaza, Nr. Mew Court Diwalipara, Vadodara - 390007,
Guiarat. Email 1D cadivyaandass 0cialesor i Coim

Amit Mukesh Shah (“Acguirer -2")

Amit Mukesh Shah is son of Mukesh Jamndas Shah and |5 an individual resident of Indla. aged 43 years and
residing at Plot No. 3/A, Kunj Go. Op. H5L, Alkaper, Vadodara — 390007, Gujaral, India . Email D¢
gmil@E@rakyina, com. He hokds the qualification of Bachedor of Business Administration (BBA) from International
Managemantinstitute, Brussels and has an experience of more than 15 years inthe pharmaceutical industry
Acquirer =2 is one of the promoders of the Target Company and hodds 8,27 883 Equity Shares representing
13.73% of the Equaty-Share Capital {35 defined bedow) of the Target Company,

Acquirar -2 holds the position of Managing Dirgctor (DMK: 0199321 1) on tha board of tha Target Company

The net warth of the Acquirer-2 as on February 28, 2026 is T 46.16,41,790_67 (Rupeas Forty Six Crore Sistesn
Lakh Forty One Thousand Seven Hundred Minely and paise Sixty Seven Only) as certified wide certificate bearing
LIDIN: 26197091 RJWY Y1161 dated March 16, 2026 issued by CA Divya Zalani, (Membership No. 197091)

proprietar of Divya Zalani & Associates, Chartered Accountants (FRN: 153847W) having its office at 807, | 2

Supremus I, Bs. R K Plaza, Nr. Mew Cowurt Diwalipera, Vadodara - 390007, Gujarat Email ID:
Dhruvalkumar Paiel (“Acquirer -3")

Dhruvalkumar Pated is son of Jaynatital Patel and is an individual resident of India, aged 41 years and residing at
80 Antica Greanwoods, Sevasd Ankodiya road, Khanguer, PO: Ampad, Vadodasa - 391101, Gujrat . Email 10
dhruvalpatedl @gmall.com. He holds the gealfication of Masters of Business Adminkstration in Finance from
Gujaral University and a Bachesor of Pharmacy from Gujarat University and has an experlence of mose than 15
Ears in e pharmaceubcal induwsiry,

Acquirer-3 does not hold any Equaty shares of the Target Company as on the date of this DPE.

Acquirar-3 does not hold any position on the board of the Target Company.

The net wirth of the Acquires-3 as on Febroary 16, 2026, [s T 17 .07 48, 405/ (Rupees Severtean Crove Saven
Lakhs Forty Elght Thousamd Four Humdred Fve Only) as certified vide certiicate bearing UDIN:
2615758BHPORWE3673 dated March 16, 2026, issued by CA Rachit Shah, (Membership No. 157588)
designated partner of JAYAM & Associales LLP Chartered Accountants (FRN: 130968W) having its office at
1001, Slgnet Hub, 10th, Foor, Akshar Chowk, Old Padra Road, Vadodara-390012, Gujaral Email D
info, jkjainEgmail.com.

Joint Undertakings / Confirmations by the Acquirers:

Acquirers have not acquired any Equity Shares of the Target Company between the dafa of PA Le., March 16,
2026 and the date of this DP5S

The Acgulrers are not part of any group

The Acquirers undertake that they will nof sefi the Eguity Shares of the Target Company held by them during the
Difer Perind in ferms of regudation 25(4) of the SEBI (SA5T) Regulations.

The refationship batween the Acquirars and directorship of the Acquirers an the board of tha Target Company
afe as follows.,

Mame of Acquirer &

T i

Sharehalding in TC
Mo, of Shares =~

Relationship beiween Acquirer
& PACs

Aszociation with Targel
Company

PACs

Surbihit Mukesh Shah

Brother of Amit Mukesh Shah Promoter & Dhrector 917,607 15.22%

Amit Mukesh Shah

Brather of Surbhit Mukesh Shab [Promater & Manzoing Director| 8,27 683 13.73%

Dhwuvalsumar Fatel

Pl Hil Ml 0.00%

2.3,
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4.3,
4.4,

4.3.

4.6

Acquirer-1 and Acquirer-2 are the promaoters of the Targat Company and are Interested to the axtent of thair
sharehaolding / voting rights & the Target Company and by virtue of baing a Directors in the Target Company.,
Furthar, Acguirers are imterasted to the extant of the Underdying Transaction (as defined below), as detaded in
Section il (Background fo the Offer), that has trgoered this Open Offer

Pursuanl fo consummation of SEPA, Acquirer-3 will acquire jeint controd along with existing members of
promoters and promoter group ncluding Acquirer-1 and Acquirer-2. and will be reclassified as “promofer”
along with existing members of promoters and promoter group of the Targat Company,

&5 of the date of this' DPS, the Bcquirers are not prohibded by SEBI, from dealing in securities, in ferms: of
directions izsued by SEBI under Saction 118 of the Securities and Exchange Board of India-Act, 1992, as
amended ("3EBI Act”) or any other regulations made ender the SEBI Act.

The Acquirars are not categorized as 2 willful defaukter by amy bank or financial institution or consortium tharaaf,
in accordance with the guidelinas an willlul defaulters isswed by the RBI, Interms of Regulaton 2(1)(za) of the
SEBI{SAST) Raguiations

The Acquirers are not categorized | declarad as a fugitive economic offender under Section 12 of the Fupitive
Economic Difenders Act, 2018 (17 of 2018), interms of Regulation 2(1)(ja) of the SEBI (SAST) Regulations.
There are no directions subsisting or proceedings pending or any statutory apgroval pending aganst the
Acquirers under SEBI Act, 1992 and reguslations made there under, also by any other Requdator, As on daig, there
are no panalties levied by SEBI on the Acquirers

Information about the salling shareholders (Sellers):

Thera aze no sedling shareholders [ oellars™)inthe Underlying Transacton.

Information about the Target Company

The Targat Company was incorporated as a private company on Movembar 01, 1988, as “Rekvina Laboratories
Private Limited” under the Compamies Act, 1956, pursuant to @ certificate of incorporation issued by the
Registrar of Companies, Gujaral. Subsequently, the name of the Target Company was changed o “Vinrek
Laboratories Private Limited” pursuant a fresh certificata of Incorporation dated Avgust 18, 1889 issued by the
Registrar of Companies, Gujarat. Subsequently, the name of the Target Company was changed 10 “Vinrek
Laboratones Limited” consequeant tothe comversion of Company from private Bmitad company to pubic Emiled
company and a frash certificate ol incorporation dated May 5, 1992 issued by the Registrar ol Companies,
Gujaral. Subsequently, the name of the Targat Cormpany was changed to “Rekvina Labosatories Limited”
pursuanta fresh cerbificate of incorporation dated June 22, 1994 issued by the Ragistrar of Companies, Gujarat,
The Corporate ldentification Mumber ("CIN") of the Target Company is L24231G1288PLE0T11458 The
registered office of the Target Company is situated at 36, Sampatrao Colony, Mexd o Royal Holel, Alkapuri,
Vadodara - 390007, Gujarat, India. Tel. Mo.: 0265-2362966,236231% Email id.
infod@rekvinalaboratosies.com; Websita: wwnw rekvinalaboratories.in.

Tha Target Company [5 engaged In the business of manufaciunng and marketing of pharmaceuticals products
The Equity Shares of the Taret Company are listed on BSE Limited (“BSE") (Securily Symbaol: VINRKLE,
Security Code: 526075). The 151N of the Equity Shares of the Target Company is INE0S2001028

The authorized shase capital of the Target Company.is ¥ 3.50,00,000/~ (Rupees Three Srore Fifty Lakh Omly)
compaising of 70,00, 000 (Severly-Lakh Equily Shares of face value of ¥ 5/ aach, The paid-up equity share
capital of the Tarpet Company is ¥ 3,01,40,000/- (Ripees Three Crove One Lakh Forty Thousamd Oniy) (" Equity
Share Capital™) comprising of 60,28 000 [Sixhy Lakh Twenty Eight Thousand) Equity Sharas of face value of 2
/- gach

As per the shareholding pattern filed by the Target Company with the Stock Exchange for the quarter ended on
December 31, 2025, the Targat Company has disclosed that: (i) thera are no partly paid-up Equity Shares; (i) it
has not issued any convertible securities; (i) It has not issued any warrants; (v} there are na locked in Equity
Shares of the Target Company; and (v) there ara no Equily Shares by promoters which are pledgad or otharwise
encumbered

The Equity Shares of the Target Company are infrequently fraded on BSE within the meaning expanation
provided in Regulation 2{11(j) of the SEBI (SAET) Regulations.

Tha key financial information of the Target Company as etractad from its respective audited financial
statements as of and for the financial vears ended on March 31, 2025, March 31, 2024, and March 31, 2023
and unaudited financlal statement forthe period ended June 30, 2025, i5 a5 setouf befow

{Amownt in ¥ Lakhs)
Particulars For the period ended | Financial year ended
December 31, 2025 | March 31, 2025 | March 31, 2024 | March 31, 2023
Un-Audited Audited | Audited Auditad
Total Revenue 54.18 | Nil NIl 0.38
Nel Income (19.42)) | (13.71) (1.64) {0.07)
EPS (¥ per share) {0.32) | (0,23 (0.03) -
Met worth' Shareholders” funds MA | (33.22) {19.52) 1.32

The financial information for the period ended o Decermber 31, 2025, fas been exfracted from Bhe lmited rewewed
ur-audited fnancials fied with BSE on Febrvary 5, 2025, the financial imformation for the fnancal years ended Mareh

31, 2025, and March 31, 2024, has been extracted from the Annual Report for the Financial year 2024-25 fieo with the
BEE and mancial informabion for Francial year ended on Marcit 31, 2023, have been exiracled frorn Annual Reporl for
the Firancial year 2022-2.3 fled with the BSE.
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Details of the Dffer

The board of directors of the Terget Company, at iis meeting held on Monday, March 16, 2026, approved the
execution of the Securities Exchange and Purchase Agreement ("SEPA™) amongst Surbhit Mukesh Shah, Amit
Mukesh Shah, Krima Surbhit Shah, Ami Amit Shah, Radiant Parenterals Limited ("Radianl™) and the Target
Company for acguisition of 18,51, 100 equity shares of face value of ¥ 10/- [Rupees Ter Only) each of Radiant
{"Purchase Shares™), representing 100% of the equity share capital of Radiant by the Target Compamy from
ourbhit Mukesh Shah, Amit Mukesh Shah, Krima Surbhit Shah, And Amit Shah, who are s edsiing
sharenolders, at a price of ¥ 20/~ (Rupees Twenly Five Oniy) per equity share, aggregating fo a total
consideration of ¥ 462,77, 500/ (Aupees Four Crore Sixfy Two Lakhs Seventy Seven Thausand Five Hundred
Ovily] for consideration by way of swap of shares.

hccardengly, the board of dirgctors of the Tarpet Company at its meeting held on March 16, 2025 resolved to
issue and altot 46,27, 750 {Forly Six fakits Twerty Seven Thousand Seven Hunmdred Fifty) Equity Shares of face
yvatue of T 5/- each of the Target Company, at a price of T10/- (Rupess Ten Only) per equity share [ Subscription
Shares”), aggregating to T 4,62, 77 500/- (Rupees Four Crove Siddy Two Lakhs Sevenly Seven Thousand Five
Hundred Omly) as aconsiderateon payable tor the sabd acquesition being discharged by way of swap of shares, by
way of a preferential issue an a private placement basis: ("Prelerential 1ssue™), The lerms and conditions of the
Preferential 1ssue are set out inthe SEPA, - shall be in accordance with the pravisions of the Companiss Act, 2073
and the rufes framed thereunder and Chapter V of the SEBI [ICOR) Reguiations and any other applicable law for
thetime being inforce {"Underlying Transaction™),

Gince the current preferantial issue is made for the consideration other than cash winch comprises of swap of
shares 1o the extant of Subscnption Shares and in cash o tha extent of 460,000 equity shares of the Targel
Company, the Targel Company has obtained a valuation report dated March 16, 2026, from G5 Davang 5.
Thakar, an independent registered valuer bearing Ragistration Number IBBLRV/03/2022/14881, determining
the fair value of the equity shares of the Target Company at €10/- per share and the swap ratio at 2.5 Equity
Shares of Rekvina Laboratores for every 1 (one) equity shares of Radiant Parentarals Limited (*Valoation
Repart”)

This Open Offer is a mandatory open offer made in compliznce with Regulations 3(2) and 4 of the SEBI (SAST)
Regulations, triggered upon execution of the SEPA.

This Dpen Ofer is being made by the Acquirers 1o the Public Shareholders o acquire up 1o 28,90, 100 (Twenty
Eight Lakhs Ninely Thousand One Hundred) Equity Shares ("0Her Shares”) representing 26% of the Expanded
Share Capital of tha Target Company ata price of T 10/~ (Rupees fen anfy) per Equity Share (*0ffer Price™) from
the Publc Sharehaldars of the Targat Company, aggregating ko a 0fal consideraton of  Z,89.071,000/- (Rupses
Two Crove Exgiity Nine Lakhs One Thowsand Only) (assurming full acceptance) (" 0fer Size™), payablein cashin
accordance with Regukakion 9(1 ){a} of the SEBI {5A5T) Regulations and subjact to the terms and conditions as
setoutin PA, DPS and Letter of Offer {"LOF").

Tha Offar Sharas will be acquired by the Acquirers fully paid-up, free from all li2ns, charges and encumbrances
and togethar with all the rights altached thereto and the Pubdic Shareholders tendaring their Eguity Shares in this
Open Offer shall have obtained all necessary consants required by them to sell the Equity Shares on the
faregolng basis

Al Pubfic Sharehodders (including resident or non-resident sharahofders) must obtain 2l requisite approvals
required, if any, to iender the Offer Sharas (including withauwt limitation, the appraval from the Reserve Bank of
India ("RBI"} held by them, in the (Mfer and submit such approvals, along with the other docomends required to
accept this Offer. In the event such approvals are not submitted, the Acquirers reserve the nght to reject such
Equity Shares fendered inthis Offer. Further, if the Public Shareholders who are not persons residant in India had
requirad any appeovals (incheding from the BB oramy other regulztary body) in respect of the Equity Shares mald
by them, thay will be required fo submit such previous approvats, that they would have obtaimaed for holding the
Equity Shares, 1o fendarihe Offer Shares hald by theme along with the other documents required to be tenderad
to accept this Offer. In tha event such approvals are not submitted, the Acguirer reserve the right o reject such
[Hier Sharas,

This Mier is not conditional upan any minimum level of acceptance in terms o Reguiation 1941 of the SEBI
(SAST) Regulations.

This is mot a competitive affer in terms of Requiation 20 of the SEBI {SAST) Reguiations.

This Offer iz not pursuant to any global acquisition resuiting inindirect acquisition of Equity Shares of the Target
Comgpany.

T Acquirers intemds 1o retain the ksting status of the Target Company and no dalisting offer is proposad 1o be
made.

There are no statufory and other approvals required to be-obtained to complete the Underlying Transaciion
contemplated undsr the SEPA or'to complete this Open Offer other than as indicated in Part V| (Sfafuvfory and
Cifrer Approvals) balow.

Wihere any statutory or other approval extends o some bul not.all of the Pubdic Shareholders, the Acquiner shall
have the option 1o make payment (o such Public Shareholders In respect of whom no statutory or other
approvals are required in order 1o compéele this Dpen Offer.

In térms of Regulation 23 of the SEBI (SAST) Regulations, in the event; for reasons outside the reasonable
conirol of the Acouirers, the approvals specified in this DPS as setout in Part Vi (Statutory and Other Approvals)
balow or those which become agplicable prior to completion of the Open Offer are not receivad, then the
Acquirers shall hava the right to withdraw the Open Dffer, Intha evant of such a withdrawal of the Open Offar, the
dcquirars (through the Manages shall, within 2 Working Days of such withdrawal, make an-annoencemant of
such withdrawal stating the grounds for the withdrawal in accordanca with Regulation 23{2) of the SEBI {(S83T)
Requlations

A5 on the date of this DF3, the Acquirers do not have any plans to dispase-off or atherwise encumbesr any
significant assets of the Targst Company for the next 2 (twa) years from the date of closure of the Open Offer,
except in the ardinary course of business of the Targel Company and except to the extent required for the
purpose of resfructuring and/or rationaiiz ation of the business, assels, invesiments, liabildias or otharwise of the
Target Company. In the event any substantial assel of the Target Company is to be sold, disposed-off ar
niherwise encumbered othar than in the ordinary course of busingss, the Acguirers undesfakes that they shall do
so-only upon the receipt of the prior approval of the shareholders of the Target Company, by way of a special
resolution passed by postal ballad, in terms of Regulation 25(2) of SEBI {SA5T) Regulations and subject to the
provisions of applicable lzw as may be required.

Upen compsation of the Offer, assuming full acceptances in the offes, the Acquirers will hold BS, 95,652 (Efghly
fFive Lakh Ningly Five Thousamd S Hundred Afty Twe) Equity Shares representing 77.33% of the Expanded
Share Capital of the Target Company and Acguirers along with existing members of promotars and promoters
group of the Tasget Company shall bodd 1,00.07,333 (One crove Seven Thousand Three Hundred Thirty Threg)
Equity Shares representing 90.03% ol the Expanded Share Capital of the Targat Company,

As per Regulation 38A of the SEBI (LODR) Ragulations read with Rules 18(2)and 19A of the Secorities Contracts
{Regulation) Rules, 1957, as amended ("SCRR"), the Target Company 15 required to maintzin at least 25.00%
{Twerly Fiva Percent) publc shareholding as determined in accordance with SCRR, on a continuous basis for
listing. Pussuant to complation of this Open Offer (assuming full acceptance of the Offer Sharas) and the
Underiying Transaction, the public sharehokding in the Target Company will fall balow the minimum: public
shargholding (“MPS") requirament as per Rule 194 of SCRR read with SEBI (LODR} Reguéations. I tha MPS
falls below 25% (Twenty Five Percant) of the Expanded Share capial, the Acquirers will comply with provisions
of Repulation 7{4) of the SEBI (SAST) Regulations to maintain the MPS in accordance with the SCRR and the
SEBI{LODR) Regulations:

The Acquirers shall not be-eligibde to make a voluntary dalisting ofier underthe SEBI {Defisting of Equity Shares)
Regulations, 2021, unless a period of twelve months has elapsed from the data of completion of the Offer period
as per regulation 7{5) of SEBI{ SAST) Regulations.

The Manager to the Offer does not hold any Equity Shares in the Target Company as on the date of this DPS. The
Manager to the Offer further deciares and undertakes not 1o deal on its own acoount in the Equity Shares of the
Target GCompany during the Offer Penod

BACKGROUMNDTOD THE OFFER:

The Ofer is being made by the Acquirers to the Public Shareholders of the Targel Company In accaordance with
Regulation 3(2) and 4 of the SEBI (SAST) Regulatons

The Board of Directors of the Tarpet Company has approved the exacution of Share Exchangs and Purchase
dgraement dated March 16, 2026 amaongst Surbhit Mukesh Shah (Acquirer-11, Amit Mukesh Shah (Acouirer-2},
Dbruvatkumar Patel (Acquirer-3), Krima Surbhit Shah, Ami Amat Shah, Radéant ang the Target Company for
acquisition of 18,51,100 equity shares of face valpe of 2 10/~ (Rupees Tan Only) each of Radiant, ("Purchase
Shares”), representing 100% of the equity share capital of Badiant from its existing Shareholders, at a price of 2
25/ (Rupees Tweanly Five Oyl per equity share, aggregating to & foal considaration of 2 4.62.77 500/~
(Rupees Fowr Crore Sixty Twa Lakiis Seventy Seven Thousand Five Hundred Dinly)

The consideration payabie for the said acquisition shall be discharged by way of issue and ailotment of
46,27, 750 (Forty Six lakhs Twenly Seven Thousand Seven Hundred Fifty) fully paid-up equity shares of face
vaipe of £ 5 each of the Company, at a price of $10v- (Rupeez Ten Only) per aquety share (“Subseription
Shares”), agoregafing to ¥ 4,62, 77.500/- fRupees Four Crore Sixly Two Lakhs Severly Seven Thowsamd Five
Humared Omily), on a preferential basis, in complianca with tha applicable laws,

The proposed transaction s baing undertaken on an “arm's length basis®, taking into account the vakuation
report issued by Devang S, Thakar, Registerad Valuer {SFA) (Registration No.: IBBYRY/03/2022/14881), in
accordance with the apghicable [aws

The acquisition of Purchase Shares shalf be subjectto such requiatory /siatutory approvals as may ba required
undar applicable Ews including the approval of the shaseholders of the Gompany for isseance of Subschplion
shares on & prefeérential basis

The-issuance and albaiment of the dbove secunties shall be subject to, ler ala, the recaipt of shareholders
appraval, raceipt of applicabla statutory -and'or requlatory approvals, and the fulfillment of cerfain other
canditiens pracedent, as specified in the SEPA,

As 3 consequence of the execution of the SEPA, this Open Offer is a mandatory offer being made by the
Acquirers in compdiance with Requiations 3(2) and 4 of the SEBI {SAST) Reguiations, The Offer Price will be
payable in cash by the Acquirer in-accordance with the provisions of Reguiation 9(1)(a) of the SEBI (SAST)
Regulations.

The zalient features of the SEPA are as follows:

Subfact to the warms and conditions hereod, the Sedlers shiall 58l and transfer 1o the Company and the Company
shall purchase and acqguire from the Sellers, the Sale Shares with full legal and beneficial interest and chear and
marketable title therato (topether with all rights, and interest appertaining therelo, and frae and clear of all
Encumbrances), on the Closing Dale.

oale Shares as defailed below shall be fransferred at a price of ¥ 25/~ (Rupees Twenty Five Onfy) per Equity
shares and for a wial consideration of T 4,62, 77,200/ {Rupees Foor Crore Sikty Two Lakhs Seveniy Seven
Thowsamd Five Hundred Onfy) payvable by the Company by way of swap of shares;

&r. | Name of Saller No. of equity shares of Percentage
Ho. Radiani held {"Sale Shares")
1 Surbhit Mukesh Shah 6,22 500 33.63
2, | Amit Mukesh Shah 8,72,500 47.13
3. | AmiAmit 3hzh 1,33,538 s
4, | Krima Surbhit Shah 133,537 721
5 | Dhruvalkumar Patal 80,025 4.81
Total 18,51,100 100.00

T4

The considerabion payable for the sa&d acguisition shall be discharged by way of Issue and -alleiment of
46,27 750 Equity Shares of the Company having face value of ¥5/- each at a price of €10/- per Equity Share
(“Subscription Shares”). aggregating to ¥ 4,62,77,500/- (Rupees Four Crore Shdy Two Lakhs Seventy Seven
Thousand Five Hundred Only), on a preferential basis in accordance with SEBI (ICER) Regulations and the Act;
Subjecttothe terms of SEPA, the Acquirers agree to subscribe for, and the Company agrees to issee and aliot to
tha Acquirers, Subscription Shares:as per defails mentionad below. In congideration for the ailotment of tha
Subscription Shares, the Acquirars shall fransfer Sale Shares, free from all encumbrances, credited as fully paid
inaccordance with SEBI (ICDR) Regulations and the Companies Act, 2013

= ea
-]

Mo. of securities being Type of | Total Consideration against issue of
Issuad af T 10/~ per share | securities being | shares by way of swap ol shares al ®

Hame ol Invastor
of Ihe Company. iSEUEE | 29/~ per share of Radianl.

surbhit Mukesh Shah 15,556,250 Equity Shares .22 500

Amit Mukesh Shah 21,81 250 Equity Shares 4, 72500

Ami Amilt Shah 3.33 845 Equity Shares 1,33.534

Krirna Surbhil Shah 3,33,643 Equity Shares 1,33.537

E | Do | Dol Pl | —2

Dhruvalkumar Patel 2,228,062 Eguity Sharas 849.025

Total 46,27, 750 16,51,100

I G
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11.

The Subscription Shares shall rank pari passu in all respacts with all the other Equity Shares
The Company shall within 30 (thirty) days from the Share Subscription Closing Date or within the time persod
specified under Applicable Law, calta board meeting of a Target Company Tor reclassification of Dhruvalkumar
Patel a5 a promoter sharaholder along with the Existing Promolers.

The consummation of the Underlying Transaction is subject fo the fultiiment of the conditions precedent: as
specified under the SEPA, including the following key conditions precadent: &) receipd of approval from the
sharehobders of the Target Company, b) receipt of In-Principle approval fram the Stock Exchanges, ¢} the
alfotment of the Subscription Shares will be undertaken within the timelines prescribed under the SEBL{ICDR)
Requiations, d) alotment of Securities to the Acquirers pursuant to the Preferential Alloiment shall b2 keptinio a
demat escrow account in compliance with Regulation 22(2A) of the SEBI (SAST) Regulations, €} The Acquirers
shall have successfully completed the Open offer to be made in compliance with all the requirements:of SEBI
SA5T Repulations,

Through the SEPA, the Acquirers proposes (o take substantial acquisition of shares and consolidation of existing
nolding of the Promoter / Promoter Group in the Target Company. Proposed sharaholding of Acquirers. after the
acquisition of Subscription Shares under tha Underlying Transaction shall be 57.05552 Equity Shares
reprasanting 51.33% of the Expanded Share Capital and shareholding of Acquirers along with members. of
Promotars and promoter group of the Target Company shall ba 71,17 233 Equity Shares representing 64.03% of
the Expanded Share Capital of the Targel Company. Further, the tetal post Open Offer shareholding of the
Acquirers, assuming full acceptance in the Offar, will be 85,95 652 Equity Sharas representing 77.33% of the
Expandad Share Capital of the Target Company and shareholding of Acquirers along with members of Promoters
and promateér growp of the Target Comparny shall be 1,00,07,333 Equity Shares representing 90.03% of the
Expanded Share Capital. Consequently, the Acquirer-1 and Acquirar-2 shafl cross the individual imitof 25% and
since Acquirer-3 is 1o be classified as a joinl promoter along with existing members of the promoters and
promoter group of the target Comp., this Open Offer is being made by the Acquirers In compliance. with
Regulations 3(2) & 4 and other applicable provisions of SEBI {SAST) Ragulations

The prime objective of the Acquirers for this Dpen Offer is substantial acquisition of Equity Shares, voting rights
and conirod over the Target Company.

Acquirer-1 and Acquirar-2 are the current promaoters of the Target Company. At prasent, the Acquirers do not
nave any plans o make majos change to the existing Bne of business of the Target Company except in the
ordinary coursea of business. However, depanding on the requirements and expadiancy of the business siluation
and subject to the provisions of the Companias Act, 2013, Memarandum and Articies of Association of the
Target Compamy and all applicable laws, rules and regulations, the board of directors of the Target Comipamy will
take appropriate business decisions from time 1o time in order to improve the parformance of the Target
Company.

SHAREHOLDING AND ACOUISITION DETAILS:

The current-and proposed shareholding of the Acquirers in the Target Company and the details of their
acquisiion are a5 follows:

Defails Acquirer-1 Acquirer-2 i Acquirer-3

No. % No, % | No %

_Equity Shareholding as on the PA date’ | 9,17.607 | 15.22% | 827,383 | 13.73% | Nil N
Eoplty Sharss “grﬁ";";f,'ﬁ‘,-.b'j BOQUINeO UNABI | oy 72 as7 | 2o26% | 30.09.133 | 27.07% | 222562 | 200%

Equity Shares acquired between the P4 date ; il

and the DES date Mil 0006 Ml 000% | NI (. 00%
Equity Shares proposed o be apquired in - s neCall - ,
__theopenofig? | 18R THATR ] FORDID | BOTR | BIRTD | BOTR
Post Oter Shareholding™ I A3B57 | 33.68% | 37.39.133 | 33.64% | 1112662 | 10.01%

Percentage (s calculated as a perceniage of the existing Equity Share Capital of the Targal Company
Fercentageis caiciiated a5 a perceniage of the Expanoed Share Capital of the Targe! Cormpany.

Wihile persons may be deamed to e acting in concer! with the Acquirar andfor the PACS in terms of Regiiation
2(1a)2) of tha SEAT (SAST) Regulations ("Desmed PACS "), howaver, such Deemed PACS ara nol aching in
concart with the Acquirer andlor the PACS for the purpases of this Opan Offer, within the meaning of Regulalion
2(1)q)(7) of the SEBI [SAST) Reguiations

OFFER PRICE:

The Equity Shares of the Target Company are fisted on BSE Limited (Scrip [T VINRELB, Serip Code: 52607 5).
The trading ternover in the Equity Shares of tha Target Company based on trading voieme during the twelve
calandar months prior to the manth of PA (I8, March 1, 2025, to February 28, 2026) s as given below;

Stock
Exchange

Total no. of Equity Shares traded during the twelve| Total no. of listed {HT;::L"I“;E":“:;“
catendar months prior to the month of PA Equity Shares g

3

4

10,

B:E
{Souree: www bselndia oo

Shares listed)
G0,28,000

167,694 2.78%

Based on the above informatian, the Equity Shares of the Target Company are infrequently traded on the BEE
within the meaning of explanation provided in Requiation 211 )} of the SEEBI [5A5T) Regulations,

The Offar Price of 2 10/~ (Rupees Ten Only) per Equity Share is justified in terms of Reguiations 8 of the SEBI
(SAST) Regulations, bilng higher than the highest of the following:

SA.
NO

Price (in ¥ per

PARTICULARS Equity Share)

B The highest negotiatad price per share of the fargel company for any acquisifion
ynder the agreement attracting the obligation to make a public announcement of an 1l
openoffer;

B Tha ¥olurne-weighted average price paid or payable for acquisibons, whethar by the
dcquirer o by any person acling in concert with him, dunng the fifty-two weeks
immediately preceding the date of the public announcement;

h_A,

€ The highest price paid or payable for any acquisiion, whethar by the acquirers or by
any person acting in concert with him, during the tweanty-six weeks Immadiatehy
preceding Ihe dats of the public announcement,

D Thevalume-weighted average market price of such shares fora period of sidy frading '
days immediately precading the date of the public announcament as traded on the
stock exchange whera the maximum volume of trading in the shares of the target
company are recorded duning such period, provided such shases ara frequenthy
fradad

M.A

WA

i

Wheara fhe shares are not frequently fraded, the price determined by the acquirer and
the manager to the opan offer faking into account valuation paramaters incloding,
book walue, comparable trading: muleples, and -such ofher parameters as are
customary for valuation of shares of such companias,

10/-

F the per shara valua as per regulation B (5) WA

I, Oased ana vakation fapef issued by 5 00 0 Dewvang 5, Thakan, Regstenad Valiver (5040 [Reg: Moo ICSRVINERA253)
dafed Wath 16, 2076,

& Wotdppicahls shce the sogudsifian s nol anindrect soqvsihon

The fadr value of Equity Shares of the Taroet Company is €107 per Equity Share (Rupeas Ten Only) as cefified
vide cerfificate bearing UDIN: 261970910JNWIN3ZA50 dated March 16, 2026 issved by CA Divya Zalani
(Membership Mo. 197091} proprietor of Divya Zalani & Associates, Chartered Accountants (FRMN: 153947W)
having its offece at 807, Supremus-l, Bs. R K Plaza, Nr. New Court Diwalipura, Vadodara - 390007, Gujara
Email 10: cadivyaandassociatesegmail.com

In view-of the parameters considerad gnd presented in the aforesaid table, the minimum offer price per Equity
Share under Reguiation B of the SEBI (SAST) Reguiations is the highest of Aem numbers Afo Fabove e, F10
per Equity Share. Accordingly, the Difer Price of ¥ 10/ (Rupees Ten Ondy) s jusfified in terms of the SEBI [5AST)
Requlations

ainca the date of the PA and as on the date of this DPS, there have been no corporate actions in the Tanget
Company warranting adjustment of refevant price parameters under Regulation B{9) of the SEBI [SAST)
Reguiations. The Difer Prica may be adiusied in the evenl of any corporate actions like bones, nghts issues,
slock spit, consolidation, etc. where the record date for effecting such corporate actions falls prigs to 2 Working
Days bafora the commencement of the Tendenng Pariod af the Offer, in gccordance with Regulation 8(9) of the
SEBI[SAST) Regulations.

In the event of further acquisition of Equity Shares of the Target Company by the Acquirers dunng the Ciier
period, whather by subscription or purchase, &t a price higher than the Offer Price, then the Offer Price will be
révised upwards Lo be equal 1o of moce than the hghest pnce paid for such aoguisibon in terms o Begulation
&(8) of the SEBI (SAST) Raguiations. However, Acquirers shall not acquire any Equity Shares of the Tangat
Company aftar the third Working Day prior 10 the commencement of the Tendaring Period and wntd tha axpery of
tha Tendering Pariod.

Il the Acquirers acquire Equity Shares of the Target Company during the period of twenty-six weeks after the
tendering periad &t & price higher than the Offer Price, then the Acquirers shall pay tha differance between tha
Mighest acquisition price and the Offer Price, 1o 2l Public Sharahodders whosa Equity Sharas have bean accepled
in thve Oiffer within sty days from the data of such acquisition, Howaver, no such difference shall be paid in the
avent that such acquisition is made under another open offer undar the SEBI {SAST) Regulations, or pursuant to
Securities and Exchange Board of India (Delisting of Equity: Shares) Begulations, 2027, or open markes
purchases made in the ordinary coursa on the Stock Exchange, not being negotiaied acquisiion of Equity
shares of the Target Company inany form.

The Acguirers are permitted fo revise the Offer Price upward a5 any time up to one Working Day prior 1o the
commencemant of the Tendering Pariod of this Offer in accordance with Regudation 18{4) of the SEBI (SAST)
Regulations. In the event of such upward revision in the Ofier Price, the Acquirar shall make further depaosits into
the Escrow Accouni, make a public anmouncement in the same newspapers where the original Detaied Public
alatement has been published and simultaneowsty inform SEBI, BSE and Target Company al its registersd office
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11, Ag ondate, there is no revision in Offer Price or Offer Size. In case of any ravision in the Offer Price or Offer Size, W ':Hs.l: G[E Efla!";llg:if_lm}jui M Sta'mfﬂr?mnﬁ”s:' DEED:}I”@ aﬂ;&blﬁﬂwur 0 'TI‘IL‘JTEIE;ME e ?"f“ SEEI 8. Public Shareholders who P'ﬁ”*iﬂ E“WF‘E"{ Equity Shares under the Open Uter would have to intimate their
v Acuirer shiall comply with HEFQmatil'.lﬂ 15 of SEBI I:_SPISTII REQUIWUHS and all othar applicable provisions of may, It S3USTE ! diine E dy in receapt TBQUIEI £ Approvdl Was UE 10 amy Willrul de I].H. or neqlect on e respective stockbrokers (" Selling Broker :I within the normal trading hours of the secondary market, during the
SERI (SAST) Regulations which are required to be fulfild for the said revision inthe Offer Price or Offer Size. FRFCOTH:AC UGS £ UBISM: PUrEYS the 30 pAcaon TOFIRRRINOVAL Grant wbtslon ot Himd iy ke Acyuirer Tendering Period.
A Sy for payment of consideration to the Public Shareholders af the Target Gompany who have accepted the ONer | g g separate acquisition window will be pravided by the BSE lo Taciitate placing of sell orders. The Selling Broker
V. FINANGIAL ARRANGEMENTS: within such period, subject 10 the Acquirer agraging o pay interest for the delayed period as direcied by SEB| m can enter orders for dematerialized as well as physical Equity Shares
1. The total fund requirement for implemantation of the Opan Otfer {assuming full acceplances) |e. lor the terms of Reguiation 18(11) of the SEBI (SAST) Regulations. Further, if delay occurs on account of williul default | 0 100 Soliing Broker would be required 1o lace an orderbid on behall of the Public Sharaholders who wish to
acquisition of up to 28,90,100 Twenty Eight Lakh Ninety Thousand One Hundred) Equity Shares fram all the by the Acguirers In obtalning the requisita approvals, Regulaton 17(9) of the SEBI (SAST) Requlations will aiso | tenderme?ﬁquiw & hares i theqnpen Uﬁgr using the atﬁuis_m-nn window ofthe BSE. Before placing “'1& hiid. the
Publlc Sharahaldars of the Target Company at an Offer Price of & 10/- (Rupees Ten Only) per Equity Shara is 2 become applicable and the amaunt lying in the éscrow account shall bacome liable o forfeiture. Public Shareholder/Salling Broker concemed would be required 1o mark lien on the tendered Equity Sha'ras
2.89,01.000 (Rupees Two Crore Eighty Nine Lakhs Gne Thousand Orly) (" Maximum Consideration”). Vil. TENTATIVE SCHEDULE OF ACTIVITY: Details of such Equity Shares marked as lign in the demat account of the Peblic Shareholders shall be provided
ol In accordance with Reguiation 17 of SEBI (SAST) Regulations, the Acquirers and Manaper o the Ofler have Activity Day and Date by the depositories to the Clearing Corporation in accordance with SEBI circular no, SEBYHO/CFD/DCE-
greement”) and have apened an ] account Ulﬂﬂf the name and sty of “Wr. Shah surbhit Mukeshbhal Publicalion of this Detailed Public SIIEment I NEwspapers Tuesday, March 2, 2026 || 11 The cumulative quantity tendered shall be displayed on the BSE website (www.bseindia.com) throughout the
RLL Opin Offer Escrow Account™ ("Escrow Account™) with the Escrow Agent, In accordance with Reguiation L=t Date o filna of Draft Letter of Offer with SEEI Thursday, April 2, 2026 trading session at specific intarvals during the Tandering Period
17 of the SEBI (SAST) Hegula:lnns_. the Acquirers have tlepns_l!ed in L’:El‘.iﬂ an aggregate of ¥ ??.1‘5_. 250/ st Fal o F‘uEIh: ﬁmnuunnar;ﬁenl for competing offer Monday M f ED' 2028 12, As per the provisions of Regulation 40(1) of the SEBI LODR Reguiations and SEBI'S press release dated
VILREES Sckeenl T LA TRt e SII0CRNG. WG RImOPed ity (i) 1 The ESCHOWAGCOUNL WINCUES /5 % e e om SEB] on the draft] pe Monday Aol ET"I 5076 December 3, 2018, bearing reference no. PR 49/2018, requests for transfer of securities shall not be processed
of the Maximum Consideration payabie in the Offer, assuming full acceptance. In farms of the Escrow S e S P O B T G S A e e I o 0L unless the securities are held in dematedalised form with a depository with effect from April 01, 2019. However,
Agreement. the Maniager to the Offer has besn authorized by the Acquirers to operate the Escrow Account in IdentifieaDate™ | Wednesday April 23, 2026 in accordance with the circular issued by SEB| bearing reference number SEBIHO/CFD/
accordance with the SEBI (5A5T) Requlations. Tha cash deposit has been confirmed by the Escrow Banker by Last date for dispatch of the Latter of Difer 1o the Public Shareholders Thursday, May 7, 2026 CMD1/CIR/P/2020/144 dated July 31, 2020, shareholders holding securities in physical form are aliowed to
way ol a confirmation letter dated March 20, 2026. Last date of publication by which a commitiee of independent directors tender shares in an Open Offer. Such tendering shall be as per the provisions o the SEBI (SAST) Regulations.,
3. ThaAcquirers have authorized the Manager 1o the Offer to operale and realize the valua of the Escrow Account in of the Target Company is Tequired o give 13 TEW!'I'IWE"'"JB“D"' 1o the Accordingly, Public Shareholders holding Equity Shares in physical form as well are eligible to tendar their Equity
terms of the SEBI (SA5T) Regulations, Public Sharahosders of the Target Gompany for this Offer Monday, May 11, 2026 Shares in this Open Offer as per the provisions of the SEBI {(SAST) Regulations
4 The Acquirers have confirmed that it has adequate financial resburces to maet the obligations under the Open Last data for upward revision of the Offer Price and/or the offer Size Tuesday, May 12, 2026 113, The process of tendering Equity Shares by the Equity Shareholders haiding in demat and physical Equity Shares
Offer and has mada firm financial arrangements for fuffilling the payment obligations- under this Open Dffer n Date of publication of opening of Open Offer public announcement In will bie saparatety enumerated in the Letter of (ffer
terms of Regulation 25(1) of the SEBI {SAST) Regulations and the Acquirers are able to implement this Open tha newspaper in which DPS has been publishad Wednesday, May 13, 2026 |1 IX.  THE DETAILED PROCEDURE FOR TENDERING THE EQUITY SHARES IN THE OFFER WILL BE AVAILABLE IN
Difer. Data of Commencement of Tendering Pariod (“0ller opening Date") Thursday, May 14, 2026 THE LETTER OF OFFER THAT WOULD BE MAILED TO THE EQUITY SHAREHOLDERS OF THE TARGET
Associates, Chartered Accountants (FRN: 153947W) having ts office at 807, Supremus Il Bs. R K Plaza, N Last data of communicating of rejection/accaptance and payment X.  OTHER INFORMATION: » o o _
New Court Diwalipura, Vadodara - 390007, Gujarat. Email I0: cadivyaandassociates@amail.com by their of conssderation for accepted tenders/return of unaccepted shares Thursday, Jung 11, 2026 || 1. The Acquirers accept full responsibility for the information contained in the PA and this DPS (other than such
certificate dated March 18, 2026 bearing UDIN 26197081 NGXGDP7440 have certified that the Acquirers have Last date for publication of post Open Offer public announcamant Thursday, Juna 28, 2026 Information as has heen attalned from public sources or provided by or refating o and confirmed by the Target
made firm financial arrangements to maet thelr financial obligations undes the Open Offer. Last Date of Féing the Final report 1o GEBI Thursday, Juna 28, 2028 Company ﬂ"df’ﬂlf the 5?"'3@3 N Underighs thl :']E_Yafﬂ ﬂWﬂrffE of and will comply with their obigations as faid
6.  Based on the above and in the Hht of the escrow arrangements, the Manager 1o the Offer |s satisfied (a) about “idgniifienl Date is amly for e parposs of defermining e names of the Equily Shareholders of tha Targal Company a3 an such ,';I':""'“I'"m“ SEBI {SAST) Reguiatians in f?%mﬂ-hls COpen Ofter . : -
the adequacy of resources to meat the financial requirements for the Open Offer and the ability of the Acquirers fo date fo wham fhe Ledter of Offer would be semt by email I is clariie that al the Pubiic Shaveholdars registere or unveisterer) | < e iormskon” peRaning. 0. e Tere. Lompany comaned | 1e- bR 08 oF .afly Glec
= : are elfie fo particinare ivifis Difer sy e before the clasiive of this Open Offar advertisement/publications made in connection with the Open Offer has been compiled from information
Implament the Opan Offer In accordance with the SEBI (SAST) Reguiations. (b) that firm arrangements for ;
: s : : ; St T L Vill. PROCEDURE FOR TENDERING THE EQUITY SHARES IN CASE OF NOM RECIEPT OE LETTER OF OEEER: published or publicly available sowrces or as provided by the Target Company. The Acguirers and Manager 1o the
payment through venfiabie means have been put in place by the Acquirer 1o fukfl their obiinatons in reiation o Offer h A iiad sichind i PR y ity with b
te Offerin accordance with the SEBI {SAST) Regulations. 1. Al the Public Shareholders of the Target Company, whether holding the Equity Shares in physical form or AV T MCoPtIOCTR ) FETIRC Sl ILHTTESNNE 0L L) accept any responsibility with respect to any
S e _ o P T e i ; - information provided in the PA or this DPS pertaining to the Target Company
7 In case of upward ravision in the Ofier Price and’ o the Offer Size, the comesponding increase 10 the escrow dematﬂnallzﬁ:_i form are elu;ub]u_ m;:a:_!lr.lrrale in t_hls Offer at any fime during the peciod from Offer opening Date _ _ _ o
amount & mentioned abova shall be made by the Acquirers to ensure compliance with Regulation 18(5) of the and otier Closing itz {Terdenng Period”) far this Open Offec % Pu_rsualj'rtﬂ Fubguiation 12:01-SEH) [SASE) Puguiaions, N ACTUIRGES:TI s sgipRinies VIED Fivcts Sevizes
SEBI (SAST) Regulations. 2. Persons who have acquired Equity Shares but whose names do not appear in the register of members of the Private Limiled {SEBIRag. No: MBANMOC0O1 01 22), as the Managertothe Dpen Ofer as per the details below:
: Target Company on the Idenfified Date or unregistered owners or those who have acquired Equity Shares after
ih: AR ANDRTHER AER I the Idendified Date or those who have not receved the Letter of Oifer, may also pariicipate in this Open Offer. Vhero Hﬂ_a"':m Services mea_ Limiled ) ,
1. Asonthe date of this DPS, there are no statutory or other approvals reguired to acquire the Offer Shares that are Accidental omission to sand the Letier of Offer to any person to whom the Offer is made or the non-receipt or Address: Vivio House, 11 Shashi Colony, Gpp. Suvidha Shopping Cenfre, Paid,
validly endered pursuant to this Offer and/'or to complete the Underlying Transaction, save and axcept receipt of delayed receipt ot the Letter of Offer by any such person will not invalidats the Offer in any way. .ﬂ.nrrledrahad - 380007 Gujarat, India,
necessary approvais from shareholders of the Target Company and BSE Limited Hr the Preferential ISSUe. | 3 Tha LOF shall be sent through electranic means to these Public Shaseholders) who have registerad their email GlN: Uq:.?‘IEI]E_I LHTTEDEMEE'
However, if any statutory or other approval(s) becomes applicable prior o the completion of the Offer, the Dffer Ids with the depositorias / the Company and also wil be dispatched through physical mode by reqistered post/ V I RO Tol No.. 078- 4040 4242,
would alsn be subject to such stalutory of other approval(s) being obtained and the Acquirers shall make speed post / courler to those Public Shareholder(s) who have not registerad their emall ids and to thosa Pubic Email: investors@Eyvivio,net;
necessary applications for such approvals Shareholder(s) who hold Equity Shares In physical ferm. Ferthar on receipt of request from any Public Website: www vivro.net
2. |t the holders of the Equity Shares who are not persons resident in India {inchuding NRis, OCBs and Flls) had Shareholder o receive & copy of LOF in physical format. the same shall be provided SEBI Reg. No. ME/NMODOOT0122
required any approvals {inchuding from the REBI, the FIFB or any other regulatory body) in respect of the Equity | 4, The Public Shareholders may also download the Letter of Offer fram the SEBI's wabsite (www.sebi gov.in) or Contact Person: Shivarm Fatel
Shares held by them, they will be required to submit such previous approvals, that they would have obtainad lar obizin & copy of the same fram the Registrar to the Offer on providing sultable documentary evidance of holding 4 The Acauirers have anoointed Purva Sharenistry (1) Private Limited as the Registrar to the Ofer as per details
holding the Equity Shares, to tender the Equity Shares held by them in this Offer, along with the other documents of tha Equity Sharas and their fofio number, DP idantity-client identity, current address and contact details. ' hemw:q o gistry {1 9 PR
required to be tendered to accept this Offer. In the event such approvals are not submitted. the Acquirers reserve [ 5 This Open Offer will be implemented by the Acquirers through a siock exchange mechanism made avaitable by
the right 1 reject such Equity Shares tenderad in this Offec stock exchanges in the form of a separate window (“Acquisition Window™), as provided under the SEBI (SAST) PURVA SHAREGISTRY (1) PRIVATE LIMITED » ]
3 Intermsof Regulation 23 of the SESI (SAST) Regulations, the Acquirars shall have the right to withdraw the Open Regulations and SEBI circular SEBIHO/CFD/PoD-1/P/CIR/2023/31 dated February 16, 2023 and on such Address: Unit No. 3, Ground Floor, Shiv Shaktl Industrial Estate, J. R. Boricha Marp,
Difer {a) in the event that any of statutory or other approvals specified in this Part V) (Statutory and Other terms and conditions 25 may be permitted by law from time to time. mer?ﬂ# East, Mumbai - 400011, Maharashira, India,
Approvals) of those which become applicable prior to completion of the Open Der are finally refused: or (6) 1 [ 6. BSE shall be the designated stock exchange for the purpose of tendering Equity Shares in the Open Offer, CIN: UT120MH1383PTCO74073
any of the conditions under the SEPA, as set outin para 4 of Part Il {Background of the Otfer specifiedinthisDPS | 7. Tha Acquiress have appaintad Pravin Ratilal Share and Stock Brokers Limited (Buying Broker”) as thair broker Tel No.: +91 022-31996810/ 48614132
are nol satistiad for raasons outside the reasonabie control of the Acquirers. In the event of sech a wihdrawal of for the Open Offer through whom the purchases and settiemant of tha Offer Shares tenderad under the Dpen Email: support@purvashare. com
the Cpen Offer, the Acquirers (throwgh the Manager) shall, within 2 Working Days of such withdrawal, make an Offer shall be mada, The contact details of the Buying Broker ara a5 mentioned balow: Website: www purvashare com
announcement of such withdrawal stating the grounds for the withdrawal in accordance with Requiation 23{2] Mame: Pravin Ratilal Share 2nd Stock Brokers Limited SEBI Reg. No. INRODO001112
of the SEBI (SAST) F.*Eﬂ”'at"”"E' Address: Sakar-1, 5th Floor, Opp Gandhigram Rafiway Station, Navrangpura, Ahmedabad - 380009 Contact Person: Ms. Deepali Gaonkar
4. Bubject to the receipt of the statutory and other approvals, if any, the Acquirers shall complete payment of SEBI Reg. No: INZOOO2067 32 5. This DPSand the PA shall also beavallable on SEBI's website at www.sebl.gov in and on the website of Manager
consideration within 10 Working Days from the closure of the Tendering Period o those Public Shareholders Tel No.: 07926553750 to thie Offer at weew,vivio, net
whose documents are found valid and inorder and are approved tor acguisition by the Acquiners Emal l"- - lssued by Manager to the Ofter on behall of the Acquirers
5. Whera any statutory or other approval extends 10 5ome but not all of the Public Shareholders, the Acquirer shal Weh m R S - -~ 5d/- Sd/- Sd/-
have the option to make payment to such Public Shareholders in respect of whom no statutory or other g . |:|.... !.l.lw.prs's uike Date: March 23, 2026. Surbhit Mukesh Shah  Amit Mukesh Shah Dhruvalkumar Patel
approvals are required in oroerta complete this Open Offar Contact Person:  Meha Jain Place: Vadodara Acquirer-1 Acquirer -2 Acquirer -3

This adwertisarment s for information purposas onhy and not for pubhcation, distribution & release diracty, outside Indiz. This advarlisemant does natconstitute anoffaror an invitation
or a recommerdalion io purchase, o bokd arsell the sacunbes, This is nol an announcemsnd for e offer document Al capiaiized tarms used hareinand not defined hargin shall have
themeaning assigned tothem in the Letier of Cifer dated March 11, 2026 Letter of Offer” or "LOF™) fled with BSE Limited ("B3E™),

This advertisemant is for information purposes anly and nol for publication, distribution or release directly, oulside India, This adverfisement does not constitute an offeror
an invitation or a recormmendaltion o purchase, 1o hald or sell the securities. This is notan announcement for e offes document. AR capitalized terms used harein and not
defined herein shall have the meaning assigned 1o them in the Letter of Offer dated March 06, 2026 (“Letter of Offer” or *LOF”) filed with BSE Limited {"BSE"), Mational

Stock Exchange of India Limited (“NSE") and the Securties and Exchange Board of India ("SEBI™).

<. PRABHA ENERGY LIMITED

o ‘i. Corporate ldentification Number: L40102GJ2008PLCOSTT16
e W Registered Office 12A Abhishree Corporate Park, Opp Swagat BRTS Bus Stop, Ambli-Bopal Road, Bopal, Ahmedabad - 380058,
.Q b Gujaral, India. Contact No: +31 9909009892 | Contact Person: Mrs. Nikita Agarwalla, Company Secretary and Compliance Officer
Email: csfprabhaenergy.com | Website; www.prabhaenergy.com

Our Company was incorporated as "Prabha Energy Private Limited” on Awgust 05, 2008, under the Companies Act, 1956, in the state of Gujarat vide Cerlificate of
Incorporation issued by the Azsistant Registrar of Companias, Gujarat, Dadra and Nagar Havelli {"RoC”). Subsequently, our Company was convertad irdo 8 public imitad
company pursuant to a spedial resolution passed by our Sharaholders at an Extra-ordinary General Meeting hedd on May 23, 2024, and the namea of our Company was
changad o “Prabha Enargy Limided”, A fresh certificate of incorparation consequeant upan conversion from a Prvate Limited Company to Public Limited Company dated
July 23, 2024, was issued by the Registrar of Companies, Central Processing Centre, The equity shares of our company were listed on BSE Limited or BSE and Mational
Stock Exchange of India Limited or NSE on March 19, 2025, For details see 'General Information’ on page 69 of this Letter of Offer.

PROMOTERS OF OUR COMPANY:
MR. PARAS SHANTILAL SAVLA AND MR. RUPESH KANTILAL SAVLA

MARUTI maRUTI INTERIOR PRODUCTS LIMITED

NTERICH PRODUCTS LIMITED
Ciur Cormgany was ongmally mn:mpn:uraled as "Rayi Bearings Private Limitad” as a prvale limided. Compary under the provision of the Companses Act 1956 vide cerificale of
incorporation dated February 14, 1957, issued by the Regisirar of Companies, Guiaral, Dadra and Magar Havelli Subsequently, the narme of the Company was changed o *Maruti
Intericr Progucts Private Limited” vide fresh cedificate of incorporalion issued by Hegimrar of Companies, Ahmedabad, Gujarat on May 12, 20£), The Name of the company was
subseguanily changed i "Marub Inlznar Producis Limded” pursuant io a8 special resohelion passed by the shareholders of the DOMMIpaMY at ihe Extra Ordinany General Mesting heid
on Dokaber 200 2021 vide frash certficate of meorporalion issued by HFgl Arar of Companies, Ahmedabad, Gujarat on November I, 2021 Thae equily shares ol pur company were
lisbed on BSE on February 16, 2022, For dalails see 'Genaral Information’ on page 39 of tha Latlar of Orfar,

Corporate |dentity Number: L36998G)1997PLC031719
Registered & Corporate Office: Plot No. 13, Survey No. 236, Krishna Industrial Estate, Taluka Kotda Sangani, Veraval, Gujarat - 360024,
Contact Person: Mr. Kaushik Rajubhai Kalsariya, Company Secretary and Compliance Officer

Telephone: +91 39789 39952 | Email: compliance@everyday-india.com | Website: www.spitzebyeveryday.com | www.averyday-india.com

PROMOTERS OF OUR COMPANY: MR. PARESH P. LUNAGARIA AND MR. PURSHOTAM R. LUNAGARIA

FOR PRIVATE CIRCULATION TO THE ELIGIBLE EQUITY SHAREHOLDERS
OF MARUTI INTERIOR PRODUCTS LIMITED (“OUR COMPANY" | “ISSUER") ONLY

ISSUE OF UPTO 4,53,00,000° FULLY PAID-UP EQUITY SHARES OF FACE VALUE OF ¥10/- EACH (“RIGHTS EQUITY SHARES") OF MARUTI
INTERIOR PRODUCTS LIMITED {THE “COMPANY" OR THE “ISSUER”) FOR CASH AT APRICE OF ¥10/- EACH INCLUDING A SHARE PREMIUM OF
NIL PER RIGHTS EQUITY SHARE ("ISSUE PRICE") FOR AN AMOUNT AGGREGATING UPTO ¥4,530.00 LAKHS ON A RIGHTS BASIS TO THE
ELIGIBLE EQUITY SHAREHOLDERS OF OUR COMPANY IN THE RATIO OF THREE (3) RIGHTS EQUITY SHARES FOR EVERY ONE (1) FULLY PAID-
UP EQUITY SHARE HELD BY SUCH ELIGIBLE EQUITY SHAREHOLDERS AS ON THE RECORD DATE, MARCH 12, 2026, (“ISSUE"). THE ISSUE
PRICE IS ONE (1) TIMES OF THE FACE VALUE OF THE EQUITY SHARE. FOR FURTHER DETAILS, KINDLY REFER TO THE SECTION TITLED
TERMS OF THE ISSUE' BEGINNING ONPAGE OF THE LETTER OF OFFER (the “LOF").

“Wasimming full sthscnption with raspeat o Rihts Equily Sharss. Subyect fo finalization of basis of Alliofment
FOR ATTENTION OF THE ELIGIBLE EQUITY SHAREHOLDERS OF THE COMPANY ONLY
CORRIGENDUM-CUM-ADDENDUM TO LETTER OF OFFER DATED MARCH 11, 2026

This notice should be read in conjunction with the Letter of Offer dated March 11, 2026 filed by the Company with BSE Limited in relation
fo the Rights Issue of Equity Shares of Maruti Interior Products Limited {“Company”). The Eligible Equity
Shareholders are requested to take note of the following:

RIGTHS ISSUE PROGRAMME

Earlier Date
Wednesday, March 18, 2026

FOR PRIVATE CIRCULATION TO THE ELIGIBLE EQUITY SHAREHOLDERS OF
PRABHA ENERGY LIMITED (“"OUR COMPANY” / “ISSUER”) ONLY

ISSUE OF UPTO 96.67,258 PARTLY PAID-UP EQUNTY SHARES OF FACE VALUE OF ¥1/- EACH ("RIGHTS EQUITY SHARES") OF PRABHA ENERGY LIMITED
(THE "COMPANY™0R THE 95SUER"] FOR CASHATA PRICE OF T 144/~ EACH INCLUDING A SHARE PREMIUM OF 3143 PER RIGHTS EQUITY SHARE [1SSUE
PRICE") FOR AN AMCUNT AGGREGATING UPTO T 13920.85 LAKHS ON A RIGHTS BASIS TO THE ELIGIBLE EQUITY PUBLIC SHAREHOLDERS OF OUR
COMPANY IN THE RATIO OF 05 RIGHTS EQUITY SHARES FOR EVERY 14 FULLY PAID-UP EQINTY SHARE HELD BY SUCH ELIGIBLE EQUITY
SHAREHOLDERS AS ON THE RECORD DATE, MARCH 11, 2026, (1SSUE"). THE ISSUE PRICE 15 144 TIMES THE FACE VALUE OF THE EQUITY SHARE. FOR
FURTHER DETAILS, KINDLY REFER TO THE SECTION TITLELD 'TERMS OF THEISSUE 'BEGINNING ONPAGE 109 OF THISLETTER OF OFFER (the “LOF),

*Assuming full subscription in the 1ssue, Allotment and receipt of all Call Monies with respect to the Rights Equity Shares, Subiect to finalization of Basis of Allotment

FOR ATTENTION OF THE ELIGIBLE EQUITY SHAREHOLDERS OF THE COMPANY ONLY
CORRIGENDUM-CUM-ADDENDUM TO LETTER OF OFFER DATED MARCH 05, 2026
This notice should be read in conjunction with the Letter of Offer March 05, 2026 filed by the Company with BSE Limited
and National Stock Exchange of India Limited in relation to the Rights Issue of Equity Shares of Prabha Energy Limited
(“Company"). The Eligible Equity Shareholders are requested to take note of the following:

Revised Date
Wednesday, March 18, 2026

Particulars
Rights lssue Opening Date

Rights Issue Closing Date Tuesday, March 24, 2026 Monday, April 06, 2026 RIGTHS ISSUE PROGRAMME B
?his.is. Iciﬂ‘-nrr'n1hal1_he Rights Isaue Committes of the Company atits meeting held on March 23, 2026 has approved the extension of the closing date ofthe Rights Issue.
e bliraricpoon tom s Elibe Equy Sareholdes aad Cprowde audtonalma o ascme o RGsIasE PR Rights Issue Opening Date March 20, 2026 March 20, 2026
il ;;L'E;fﬁ;;r;ﬁ;:‘;;ﬁﬂfgg"“*""‘F“"‘““"‘"”‘““H““"*“““PF”“““” TOPRY S MEnC BRI On-market trading in Rights Entitlements (REs) | March 23, 2026 March 30, 2026
The Company hereby clarifies that the trading in Rights Entilements (REs) on the Stock Exchanges has already been complefed and suspended as per the earlier ng hts ls sue clﬂ'sing DatE Harﬂh 2?'. 2“25 ﬂPl‘ll UE, 2“25

schedule. Accordingly, there shall be no axtension in the trading perlod for Rights Entittemants pursiiant to the extension of the Issue Clasing Data.
REVISED ISSUE SCHEDULE

This is 1o infarm that the Righis Issue Committes of the Company at its meeting held on March 23, 2026 has approved the exlension of the closing date of the Rights ssue,
The Rights Issue which openad on Friday, March 20, 2026 and was scheduled to close on Friday, March 27, 2026, has now been extended up to Monday, April 06,
2026 10 facilitate better participation from the Efigible Equity Sharehoiders and (o provide additional time to subscribe to the Rights issue.

Accordingly, the last date for submission of the Application Form (CAF) along with the application money is Monday, April 06, 2026.

RIGHTS ENTITLEMENT [RE) TRADING PERIOD

The last date for the renunciation of Rights Entitlements undertaken by the Investor by trading them over the secondary market platform of the Stock
Exchange(s) through a registered stock broker in accordance with the SEBI Rights Issue Circulars and the circulars issued by the Stock Exchange(s) has
now been extended by the company from Monday, March 23, 2026 to Monday, March 30, 2026 vide the Right Issue Committee Resolution dated Monday,

Particulars

Issue Opening Date

Issue Closing Date

Finalisation of Basis of Allotment {on or about)
Date of Allotment (on or about)

Date

Wednesday, March 18, 2026
Monday, April 06, 2026
Tuesday, April 07, 2026
Tuesday, April 07, 2026

March 23, 2026.
Date of Credit {on or about) Wednesday, April 08, 2026
Date of Listing {on or about) Wednesday, April 08, 2026 { REVISED ISSUE SCHEDULE j
aave and exceptas menbioned above, all otherierms and conditions ofthe Rights Issue as mentioned inthe Lelier of Offer remain unchanged Particulars - D‘i!!tE
This Comgendum-cum-Addendum shall be available on e websie of the Slock ':xrhangeand1h|=l}:-'11pan-,r lSSI.IE GPEHIHQ D'atE Fnda}ﬂ Ma rﬂh 2“, EUEE
Eligibée Equily Sharehoisers of the Company wha are enlithed Lo apply for the Rights Issee are raguested 1o Lake nole of the ravised [ssue Closing Date as Manday, April 06, 2026, Last Date For On-Market Renunciation Of nghtE Entitlements Mon di}l’, March 3“, 2026
Investors may please note that the Letter of Offerand Ap plication Form should be resd incongenction with this Adderdur. Issue Elnsing Date Mon dﬂ}lf, Apl‘“ DE’ 2026

BANKER TO THE ISSUE AND REFUND BANK: Kotak Mahindra Bank Limitea
MONITORING AGENCY: Brickwork Fatings India Private Limited
FORTHERISK FACTOR AND OTHER DETAILS, KINDLY REFER TO THELETTER OF OFFER.

COMPANY DETAILS

MARUTI

SRUGTS LIMIT b
MARUTI FNTERIGR FRDDUGTE LIM!nTED =
CIN: L36998GJ1997PLCO31719

Registered Office: Plot No. 13, Survey No. 236,
Krishna Industrial Estate, \eraval, Taluka Koida
sangani, Veraval, Gujarat - 360024

ContactNo: +9159789 39952

Contact Person: Mr. Kaushik Rajubhal Kalsariya, |
Company Secretary and Compliance Officer

Email: compliance@everyday-india.com,;
Website: www.spitzebyeveryday.com/
www.everyday-india.com

Wednesday, April 08, 2026
Wednesday, April 08, 2026
_Friday, April 10, EUEE

Finalisation of Basis of Allotment (on or about)
_Date of Allotment (on or about)

Elate of Credlt  (on or about) ril 10,

" Date of Listing (on or about) Friday, April 10, 2026

Wote: Eligibie Equity Sharefnloers are requested fo enstre that renamciation throwgh off-manke! fransfer s completed in stich & manner that e Rights Enlilements sre credifed fo
the damal accound of the Renounces(slomor priorio the szee Closing Dale.

save and except as mentioned above, all other ferms and conditrons of the Rights Issue as mentionad in the Lelterof Offer remain unchanged,

This Corrigendum-cum-Addendum shall be available on the websites of the Stock Exchanges and the Company:

Eligible Equity Shareholders of the Company who are entified fo apply for the Rights Issue are requested fo fake note of the revised Issue Closing Date as
Maonday, Apnal 06, 2026

Investors may please nofe that the Leffar of Offer and Application Form showld be read in conjunction with this Addendum,

BANKERTO THE ISSUE AND REFUND BANK: ICICI Limited

MONITORING AGENCY: CARE Ralings Limited

FOR THE RISK FACTOR AND OTHER DETAILS, KINDLY REFER TO THE LETTER OF OFFER.

REGISTRAR TO THE ISSUE

Head Office Address: C-101, Embassy 247, 1st Floor, L B 5§ Marg Vikhroli (West),

Mumbai 400 083, Maharashtra, India, Ph: #91 8108114949

E-mail: prabhaanergy rights2025@in. mpms.mufg.com; Website: www.in.mpms.mufg.com
Investor Grievance E-mail: prabhaenergy.rights2025@in.mpms.mufg.com

Contact Person: Shanti Gopalakrishnan; SEB| Registration Number: INRO0O0O004056

REGISTRARTO THE ISSUE

“ BIGSHARE SERVICES PRIVATE LIMITED|
CIN: U99999MH1994PTC076534

Address: Pinnacle Business Park, Office no 56-2, 6th floor, |
| Mahakali Caves Road, Next to Ahura Centre, Andheri East,

Mumbai, Maharashtra, India, 400093

TelNo: +91 22 62638200,

Email: rightsissue@bigshareonline.com;

| Website: www.bigshareonline.com

Contact Person: Mr. Suraj Gupta;

Investor Grievance Email: investor@bigshareonline.com

| SEBI Registration Number: INROD0OD01385

For Maruti Interior Products Limited
Sdi-

(¢) MUFG

MUFG Intime India Private Limited
(Formerly known as Link Intime India Pvt. Ltd.)

Date: March 24, 20256
Place: Veraval [Shapar)

Kaushik Rajubhai Kalsariya
Company Secretary & Compliance Officer Date : March 24, 2026

Place ; Ahmedabad

For Prabha Energy Limited
Sdi-
Mikita Agarwalla - Company Secratary & Compliance Officer

Dizclalmer! Cur Company iz proposing. suu;&:f.‘u:-.rﬁn::EI;mnr'rﬁ-l;IUI'm?Eu.:l.:lrura-.s markel conaibions and oifier considerations, [oiEsue Equr'-!l.f ahares on & rights basis and has filed &
Ln:-m:-- :n’ _-f"er m‘rl: r.'m SEEn' BEE Llﬂu'rgz* "BSE", Tﬁn LI:'IT""' :-r Cll"fu s aval 'a.b'fr ot the wBtIE“J.E: of SEB| j-I Wi, sebl _qnl.fm E:.E ai mwb:e'rc.‘.u -*u:lm Cn:-m,nﬂﬂy .Jt
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Leftgraf Ciferfor any imestment decision

This announcement has bean prepared for publication in Indfa and may nal be reieased in e Unifed Stabes. This announcement does not constifute an offer of Rights Equity Shares
for sale in sny Junsaichion, including the Unied Slafes, snolany Rights Equity Shares described in this announcement may. nof be offersd or sold in the Uniled States absent
registralion wnder fie US Secuntfesdel of 1933, a5 amended oran exemplion from regisrafion, There witl be no pubiic offenng of Righis Eguily Shares n the Unifed Stales.

DISCLAIMER : Our Comgany I3 progosing, subject to racaipt of reguisite approvals, market conditons ard other considerations, o issue Equity Shares on a rghts bass and has filed a
Letter of Offer with the SEBI, W3E, and BSE. The Latter of Offer is avaliable on the website of SEBI at www sebi govin, BSE at www.bseindiacom, N3E at weanw nseindia.com, Comparny
al wwnw prabhanergy.com and Regisirar o the [ssue atwwwin.mpms.maof.com Investors should note that investment in equity shares involve a high degres of isk and are requested to
refer to the Letter of Offer including ihe section "Risk Factors” beginning on page 28 of the Letter of Odfer. Potential investors should nod rely on the Letter of Offer for any Imvesiment
dacision

This announcement has bean preparad for publicaton in ndia and may not be released in ihe United States, This announcement does nol consbiiie an offer of Righls Eqguity Shares for
sale in emy jurisdicton, mchuding the United Sisles, and any Rights Equity Sharas deseribed in this announcement may not be ofierad or soid i the Uniled Slates absent registratan
underthe LIS Securities Act of 1533, as amended, or an exemption fram registration, Thare wil ba no peblic offering of Rights Equity Shares in the United States,

epaper.jansatia.com
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OPEN OFFER FOR THE ACQUISITION OF UP TO 28,20 100 (TWENTY EIGHT LAKHS MINETY THOUSAND ONE HUNDRED) FULLY PAID-UP EQUITY SHARES OF FACE VALUE OF 5/- EACH ("EQUITY SHARES™) REPRESENTING 26.00 %

DETAILED PUBLIC STATEMENT FOR THE ATTENTION OF THE EQUITY SHAREHOLDERS OF

REKVINA LABORATORIES LIMITED

Registered Office: 36, Sampatrao Colony, Next to Royal Hotel, Alkapuri, Vadodara - 390007, Gujarat, india.

: L24231GJ1988PLC011458 | Tel. No.: 0265-2362966,2362319, | Email Id:info@rekvinalaboratories.com | Website: www.rekvinalaboratories.in

IN TERMS OF REGULATIONS 13(4), 14(3) AND 15(2) AND OTHER APPLICABLE REGULATIONS OF THE SECURITIES AND EXCHANGE BOARD OF INDIA
{SUBSTANTIAL ACQUISITION OF SHARES AND TAKEOVERS) REGULATIONS, 2011 AND SUBSEQUENT AMENDMENTS THEREOF (“SEBI [SAST) REGULATIONS

F EXPANDED SHARE CAPITAL (AS DEFINED BELOW) OF REKVINA

LABORATORIES LINITED {“TARGET COMPANY") AT A PRICE OF ¥ 10/- (RUPEES TEN DNLY) PER EQUITY SHARES {“0FFER PRICE™) FROM THE PUBLIC SHAREHOLDERS (AS DEFINED BELOW) OF THE TARGET COMPANY BY SURBHIT MUKESH SHAH (“"ACOUIRER 17}, AMIT MUKESH SHAH (“ACOUIRER
271 AND DHRUVALKUMAR PATEL ("ACOWIRER 37), (ACOUIRER 1, ACOWIRER 2, ACOUIRER 3, ARE COLLECTIVELY REFFERRRED AS "ACOUIRERS™ ) PURSUANT TO AND IN COMPLIANCE WITH THE REGULATIONS 3(2) AND 4 READ WITH OTHER APPLICABLE PROVISIONS OF THE SEBI (SAST)

REGULATIONS (THE "DPEN OFFER™ OR "OFFER").

1.
1.
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1.1
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This dutsded public stalernem {(“DPS"J is baing =sued by Vivro Financial Sarvices Privede Limiled, the manapsr fo
the Qpen Ofter [“Manager fo the Ofter” or “Manager™), for and an behalf of the Acquirers to the Public Sharehalders
fies oefimed betow) ol te Target Company, parsuant o and in compllance with Regulations 3(2) and 4 read wih
Regulations 1314), 1413, 15(2) and ather applcabie provisions of the SEBI (SAST) Beguisiions and pursuant ta me
public annguncement {TPA") dated karch 16, 2026 in relation 1o the Open OMer, Med with the Securties and Exchange
Baard of India (“2EBI"). BSE Lirnibed [“BBE") and 10 the Targel Comdanmy in camplianch with Reguiatian #4{1} and
14(2] of the SEBI [SAST) Regutations,

Fartte purpose of this DPS, the foliawdng barms shad have the miganings assigned to hem hereln befow

“Expanded Share Capital™ shall mean the Wwetal Esued, subscribed, pald-up and voling share capal of me Tangel
Cormpany afber lakdng inba aceaur all patenlial increases in Ihe equily share capilal o 3 luly dfted basis expoached as
afthe 107 {temth} Working Day fram the clesune of the tendaning period of the Ofter, This includes (i existing eguity share
capial, consisting of 60,26.000 (Suy Lakns Twemty Bt Thausand) Equity Shares (i) 46,27 750 fForty S Lakhs
Twemnly Seven Thousang Sevin Hundeed Filfy) Subscription Shares &35 ofned below) proposed fo be alloted by the
Target Cosmapirsy b the Proposod Allottees inckiding Acquiners, in terms of thi: SEPA a5 dafined boiow!, by way of the
Prufanetial Esue, subject fo the aporoval of the slambuoldess of the Target Company and other statudoey! regulatary
approvals, i any and (6) 4 60,000 (Fur Lavhs Seeny owsand) Bqusy Shares proposed to be aliotied by the Tanget
Company to the investons, in terms of the share subscrplion agreament dated March 16, 2026 by way of e
Prederential kssue, subject i the apgroval af the skareholders of the Target Lompany and oiher statutoey mygulatory
approvals, ifany

“Pablic Shareholders” shall mean all the public shemeholders of the Target Company wha 2e algible fo tender (e
Equity Shares in the Offer, excapt the (1) Acquirers, () the partes to the SEPA (25 cafined befow) and () persons
deemed ta e acting in concart with the persons s=1aut in (i) and (1), pursuant to and in comaliance with the S£RI
[245T) Regulations

ACOUIRERS, TARGET COMPANY AND OFFER:

Information aboui the Acquirers;

Surbhit Mukezh Shah (“Aequires.1")

Surldill Mukesh Shih is son ol Muakesh Jamnadas Shah and 15 an Indnadual resbdant of Indla, aged 42 years
and residing 21 3@, Kunj Co. Op. Sockedy, Alkapurn, Vadodara — 300020, Gujaral India. Email 10
surbhitirekying com. He halds the quallication of Bachalor of Business Admnistralion from Gujrat

university and has more than 15 years of experiance in phammacaubcals industry,

Acquirer-1 |5 oné of the prompters of the Target Company and holds 9,17 607 Eguity Shares feprasenting 5

15.22% ol thi Equey Share Capital 5 oefimed Dedowd ol the Tarpel Campseny

. Acguirar -1 holds the posilion of Beecutive Director [DIN: 019933007 and Chief Finzncial Oficer antha beand of

the Target Comaany,

The met worth of the Avguirer-1 a5 on Febrary 28, 2026 152 55,93 08 231 10 (Ropess Fifly Sy Crare Moaty
e Lakty Wng. Mhougand Twe Mardred Ty (og and' Pase fan I:ﬁ'.'.'j‘.l s cerlified wide Ceriificale bearing
uriue documant idenlifcution e CUDINT) = 261 57081 EDTAJDG2ES dated March 16, 2026 saed by by CA
Divya Zalari, {Mernbarship No. 197081, propristor of Divya Zafani & Associstes, Chartered Aogountants (FAN.
T153847W) having #s office at 807 Supremus I, Bs. R K Puaga. Nr, New Court Diwalipura, Vadodara — 390007,
Buijarat. Emaiil; gadeevaandassocialesEogmall com

Amit Makesh Shah (“Acquiner -27)

Amit Mukzsh Shah & son of Mukesh Jamndas Shals and is an individual resident of bnfia. aped 43 years and | 5

residing af Plot Mo, 34, Kunj Co. Op. HSL, Alagur), Vadodara — SBEI007, Gujarst, Inda | Emall i0;
amitEemekying.com. He hakis tha qualification of Bachalor of Business Adminisiration (BBA) from Intamational
Management Instiuse, Brussels and has an experiencs of mare than 15 wears In the pharmaceutical ndustry,

! Acqguirer <2 15 one ol thee pramoeters al tha Target Company and hoids 8,27 883 Equity Sharas sepiesenting

13.73% of the Equaity Share Capital (&5 deflimedbeiow ) of the Targst Company

Anciirer -2 hakis the postivn of Managng Director (DI; 01893211 onthe boad of the Target Compay

Mg et weethof the Acquirer2 as on February 28, 2026 157 46,16 41, 790,67 (Fupees Forly S Crave Sideen
LakfrRarty Cvee Thavsand Senen Hundrod Noory and palse Sinty Savai Onfy} as-certified vide certicabs beanng
LHDIN: 261870 1RINYIYT 161 dated March 16, 2026 issund by CA D Zalani, (Mambership Na. 197081)
propriglor of Dewya Jalani & Assocites, Charksred Ancountands (FAM; 153047W) having &5 office at BOT,
Supremam I, Ba, R K Plaza, Me Mew Court Diwalipura, Vadodara — 380007, Gujsrat Email @
adivyaandassoniales Eimmat com

Dhrineafumar Pated (“Acquirer -37)

Dhruvalkisria Patal &= son of Jaynatial Patnl and 15 an indnidual resident of India, aped 41 yaars and rmsiding &
) Antica Greemwaods, Sevasi Ankodiya road, Khampe, PO; Ampad, Vadedara - 35100, Gujrat . Email A
ghruyalpatel L& omail. com. He helds tha:qualification of Masters of Business Administrasan i Finzace rom
Gujarat Unmersity and a Bacheior of Pharmacy from Guasat University. and has an expesience of mare than 15
WEars in Mg phanraceutcyl indasiry.

Acuirar-3 does not hold any Equity Shanes o o Targe? Company 2s on the date o this DPS

Arquires-3 does nod holid any postion on the board of tha Target Comary,

The netwirth of the Acquirer-1 a5 an February 16, 2026, 53 17,07 46 408/ (Hupaes Seventean Grive Seve
Lakfes Forty Gy Thooesand Four Mundrgd Fee Only) &5 certified wide certiBeate bearing LD
281 57LARPOKWGIETS dated March 16, 2026, issuml by CA Rachit Shah, (Membership Mo, 157588)
fiessgnatad partner af SOYAM & Associsles LLP Charbered Actcountants (FRR: 130968 having its office al
1001, Signet Hub, 10ih, Foor Akshar Chowh Oid Padm Roed, Vadodarm-390012, Gugars, Emall 10
Infi, g grval. com

Joint Uidertakings | Conlismalions by the Acquirars:

Acquirers have not acquirsd any Equity Shares of the Target Company batwesn the date of PA Lo, March 16,
T026 and the date of this DPS

Te Acquerers e notpart o &y groug,

Thir ACguindes wnder lake (bl sy will nol sell the Equity Shares al the Tarpel Comgarny Beld by ham during the
[ter Pariod in tarms of regudatian 2544} ot the SEBI [SAST) Regulations

The relaticnship bedween the Aoguirers and directarship al the Aoguirers on the boand of the Tanget Company

Mame of Acoailrer &

Redatinaship between Acquirer
& PACS

Associathon with Target

are & Tolows
Sharehokding in TE
Company %

PACs Mo, of Shares

Surliel Mukesh Stah

Brathes of Ami® Mukesh Shah Prominter & Direciod 917607 15.22%

Amit Mukash Shah

Brother ol Suebhit Mukesh Shah |Promater & Managing Director] 8,27 883 15.73%

Dhirwvalkurmar Patel

Nil Ml Hil 0.00%
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honuarer-1-and Acquirer-i are the promaters of the Tagel Company and ara inerested o the exdent of thelr
sharghokding | vobng nghtsin the Tarpst L'{II!'IDE'I'.' and by wirbzs of being a Direclofs in me Targs! Company
Furihyist, Aceqiirers arn Intereshed (0 he exten of the Uaderlying TranSaclion (as cofmend below), a6 detalled in
Soction || [Backgrowursr io fha Ofary, that s triggerad this Dpen Oftec

Pumsgant to consummation of SEPA, Acqperer-3 will aoguins joirt control along with axisting membesrs. of
pramgiers and pramoéer group ncluding Acquerer-1 and Acouirer-2, ardd will be reclassified a5 “promoder”
dlang with exisling members ol promogers and prameder goup of me Targe: Gompany

A% ol the date ol thes DPS, the Acguesers are nof prafebiled by SEBE trom dealing = Secuilies, n lerms of
deections iskued by 3EBI imder Sechan 118 of the Securiies and Bxchange Board of indz Aot 1902, a5
amended {“SEBI Act™) or amy pther regulations made undar the SER]Act

The Acouirars are not calegonzed 35 o willyl defaulier by any ank or linancial metitution or consartivm thersol
I ascondancs wih the guidelines an willful defsullers iS5ied by the BB, 0 berms o Regulaton 201)(2i) of (he
SEBI [SAST) Reguations.

The Agguirers ane nof cateqonzed [/ declared as & fugitive ecanomic offender under Section 12 of the Fupive
Econcenic Cifenders Aot 0008 (17 of H1E), interms of Regulation 2{ 1)l of the SEBI (SAST) Regulations.

There are no dreciang subsisting o proceedings perding o any Statulory approvad pending against the :

Acouirers under SEBEACE, 1982 a0 dreguiations mads there undes also by any ollsr Regulalon 85 on dale._ thine
arnno penalfing fevied by SEBl on the Acguiners.

Infprmation about the sedling sharenolders {Sellers);

There are no Selling Shareholters (*Selers”) in the Undenying Transaction

Information aboul the Targe! Company

The Target Company was incorporaied as a privite company on Movember 01, 1888; as *Relwina Laboratomes
Privafe Limited™ uncer the Companies Act, 1956, pursuant to a cerlifcate of ncomporatan Ssued by the
Fegistrar of Companmes, Guiaral. Subseguenty, e name of the Target Company was changsd to “Virek
Laboratories Prevate Limied” parsuant 3 fresh certilicatn of incorporation dabed August 18, 1889 issued by e
Registrar of Campanias, Gujaral, Subseouenty, the nane of tha Targel Company was changsd o “Vinmek
Laboratones Limiled” consequent to the carwersion of Campany {ram private lmmitad compary to publss limied
campany and a fresh cerbificate of ingorporaban dated May 5. 1992 ssued by the Regstrar of Companies
Gujarat. Subigequertly, the name of the Taeget Cormpany was changed fo "Rekving Laboratanes Limited”
pursL® a fresh ceikcate of incomonation talen June 521994 issued by e Begistar ol Companes, Gujart
The Camesate |derlification Number [CE7) of e Tarpel Company & L24231631988PLEDT 1458 Tha
regestarad oflice of the Tarpst Company s situsted & 36, Sampairac Colory, Mexd to Royal Hotel, Alkapun
Vadodaras - 390007, Gujarat, India Tel No; D?65-2367966,2367319; Email id
Indrez esnenalaboraineies: com: Website: oo rekyinafakbroratarss,In

Thi TagetCompany & engaged in the business ol rranufacturing and marketng of phemmacoutcals producls
The Equity Shares of thir Target Company are Gsted on BSE Limiled ("BSE") (Securty Symbal; WINRELE
Security Code: 526075). The 58 ot the Equity Shares of the Target Company |a IMEQQ2001 028

The sutfarized share capital of the Target Company i3 2 & 50,00, 004/- (Rupees Thee Crore FAifly Lart vyl
campelsing of FO0D000 [Severiy Lakh) Equity Shares of tace value of ¥ & each, The gaid-up squsty shars
capilahof tha Tarpel Company is ¥ 3,00 40,000/ - opeas Tives Crove God Lakh Rarly Thoosand Orly) (" Equity
Shara Capital™) cormpnamnyg of 60,28, 000 (Sixty Latts Twamly Eight Thowsand] Equity Shares of face vaiog of 2
5/=pach,

#s per fhe sharehokding pattern Med by the Target Campany with Ihe Siock Exchangs lor the quartar endesd on
Dscember 31, 2023, the Target Gompany has disclosed et (1) here are no paely paid-up Equiy Shares, (il
has nal issud any convar il securdies; i) & has nol =sued any wamants; () Ewre are no leked in Equity
Shares al ke Target Compary; and () thena are no Equsy Shares by promoters which are pledged or odherase
encumbarad

The Equity Shares ol the Tagel Company are infrequently raden on BSE withen the meaning explanstion
pravided in Regulation 20111 of the SEBI {543 T) Bepdations.

The key linancial informatian of the Target Company a5 extracted from it respectie sudied Finanoial
statements as of and for the financial years ended on March 31, 2025, March 31, 2024, and Margh 31, 2023

ant unaurited financial seatement for the period ended June 30, 5025, 15 33 324 oul below! .
i {Amganl in ¥ Lakhs)

Parkicialars For the period ended Financial year ended
December 31, 2025 | March 31, 2025 | March 31, 2024 | March 31, 2023
Un-Rudibad Audited Audited | Audited
Total Revenwse G418 Hil alll 0.38
Het Income {79.425) {1371} [1.64) | {0.07}
EPS (% per ghare) (3.3 (0.3 3.33) -
Hel worlh) Sharehalders’ fumds M., [ERE] 11952 | 1,32

The finamois! ifonmenon for e period anded an DecomBer 31, 2025, e Desn exiracled Fom e fruled muswed
curp-artiteed fnanoias (e wall B5E on Feluary 8 2025, Wi foarcia! iafimmrabon far e faocial pears e March

3, 2035 ano March 21, 2024, has heen extrachod fravn e Al Repod o it Financlal pedr 2024-25 fiud wilh the
B5E ang financiad anfarmation for fimancis! pear ancied on Wanch 37, 2023, have been exiracted frovm Anmuai Repond for
fhe Fanancial year S0122-23 fied with the BSE
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Details of the Ofer

The boand of dirsctors of the Targes Gompany, at &S mesting held oo Monday, March 15, 2026, approved ihe
caculicn of the Sécurities Exchange ard Purchase Agreemenl (*SEPR" ) amaongs! Suelhil Mukesh Shah, Armil
Mukesh Shah, Krrma Surahit Shah, &mi Amit Sha, Radiant Parenberats Lirdad (" Radiant™) and the Tangat
Campany for acuuisition af 18 51,100 equity shares ol f2ce value ot ¥ 107 (Rupses Tyl each of Hadiml
{"Purchase Shaves"). representing 100% of (1e equity share capial of Racksnt by the Targst Company from
Surihit Mukesh Shah, Amit Mukesh Shaf, Krma Swbnit Shah, Amo Amit Shah, who de @5 exsting
sharshoiders, at a pice of ¥ 25 (Rupses Twanly Five Doyl per equity share, aggregating 1o @ butal
consideration of F 4 6277, 600 (Aupees Ry Crorg Siely Tad Lakfes Sopanly Sovar Thowsard B Honded
iy Bar cansadaration by way of swap of shanes.

Accordngly, the board of directors of the Target Compary at 15 mesting held on March 16, 2025 resabved t ||

isgue and allal 46,27 750 (Forly Six 2khs Tty Sewdt Thiusang Seve Hartdred Gty) Equity Shases af face
valus of # 5~ pach af tha Target Company, at 8 price of $100- (Ruoees T Omly) per equity shane (" Sabscriplion
Bhares"). aggragating ta £ 4,62, 77 5000- [Rupess Four Crara Sily Two Lakies Sovendy Seven Thousamd s
Humatred Gyl a5 5 consadaration payatde for the said acquisiton being deschangsd by 'way af swap of shares, by
vy O @ prederentia 155ue ona private pacement basis, (“Predesamial 1sswe™) Theterms and condsins of the
Praferantial bssue ane sef oul i the SEPA, shad be inaccordandge with the provisions ol the Companses Act, 2013
arnl tha rules frarmed thereundes and Chapter ¥ of the SEBI (ICOR) Regulations and anvy ofber applicabls aw o
tie Beme besing m foroe (“Underlying Transaction™),

Simco the curramd profenenlial issuo 8 made for e congiderstion ofhor than cash whch comprises of swap al
shiirgs t the axdint of Subdriplion Shares and In cash to the adant of 4,60 000 equity shares ol the Tangal
Campany, the Targe! Company has ablained a valuation report dated March 16, 2026, from C5 Devang 5.
Thakar, an independant registered valuer bearing Registragian Number [BRIRVQ320221 4851, determining
e fRir vatles of the: equity shares of the Target Compary a2 2100 per share and the swap fath a1 2.3 Eguity
Sheares-of Rekving Laboratones for every 1 fdne) eqiaty shares of Radkant Pareiferals Limated | "Wabuation
Roporl”)

This Open Oferis a mardatary coen affer made in compliancs with Reguiatons 302} and £ of the SERI (SA5T)
Fequiatians. tripgered u pan execubiar of the SEPA.

This Dpen {ffer &5 deing macs by the Acquirers to the Pubilic Shaehoidars 1o scqume op ta 28,80, 100 Tweiny
Eigta! Lakhs Nmaty Thousand Gioe Wondreg| Equy Shares (" (iler Shaves") representmg 26% of the Expandai
Shara Capital af the Target Campany & & price of T 10 [Hupees fen oy} per Equity Share (“0Ner Price™) Irom
Ine Public Sharoholders of this Target Company, Sgoregating ba & balad ¢ onsiseration of # 2 5O.01 000 [Rupoes
T Crare Eigfity Wing Lakihs One Thosamd Omy) fzssuming i accapiancg) [~ 0ffer §im”), payable in cashin
accordance with Regulation $(1){a) of the SEBI (SAST) Regulatans and suhject 1o the terms and conditions as
sef oot P4, DPS s Letier of Dtfer (“LOFT),

The Offer Shases will be acyusred by the Scouiess fully paid-up. fres from all B, charges and ercumbranees
ani fogether with all tha nghls aftnched tharsio and the Public Sharehalders iendering thair Equsty Sharas in this
Oper Odfer snall have obtaned all necessary tonsems equired by them 1o sell the Equity Shares on the
foregaing hasks

All Public Shareholdans (incifing residant or non-residant sharehpidars} must abtain all requisite approvals
reguired, if-any, to tender the Oifer Shares {inciuding withous bmstation, the approvad fram the Reserva Bank al
India {"REI") el Ly them, in the Offer and submit such appeovals, aloag with tha ather decuments raured fo
aceepd this OHee I the event Such approwvas ans pol submitied, e Acquirers reserve Mg Flght ko reject such
Equity Shares lendered in this Cifer. Furthe, if Mo Public Shanshnders who are no personsresident in India had
raguired any sprovals {inckiding fram the RBI, orany affer egulstery bady] in respoct of the Eguity Shares held
by therm, they will be reguired o subsni such previows approvals, that they would hawe obtained for holding the
Equaty Shares, t fender ks Qfer Shares fieldd by them, along wilh the other doruments rmouissd 1o be tenderen
to accept this Offer In Me swertl Swch apprivais & notsubmmdied, the Atguines resends the night 1o regcl such
Oilfier Shares.

This fter is not condional upon ary minimuen level of asceplance in tesms of Reguiation 19)1) of the SEBI
{50ET) Reguiatons

Thisis not & competiive otter n beems of Regufation 20 af (ke SEB {3457 Aegulabans

This Dftor & ot purseant bo-any ghobal acquisition resulling in indroct scguistion of Equity Shares of the Targel
Campany.

Thie Acguirers intends b relain ine lsting staus ol the Tamget Company and mo delisting Her 5 proposed 1o be
mads.

There are no slatlory and séher approvals requied to e eilained to complete the Underlying Transactan
contemplated under the SEPA or o complete tis Open Offer other than & indicated in Paet VI (St and
Offer Ao is) el

Wingre any statitory or other approval exiands to some bat not all of the Pubbe Sharshokiers, ihe Aomuires shat

have the aption o make payment 1o sech Public Sharehalders in respact of whom ao statutary o ather ||

approwaks are reined in osder (o complite s Qo Ofer

In terms of Requiztion 23 of the SEB! (S05T) Regulabons. in the event, far reasons-ooiside e eascaable
cantrol of the Acquirers, the approvals saecified in ihis DPS as set out & Part Y {Statutary and (ther Approvais)
bebow ar fse which become appécable pror to complation of the Open (fter e not received, than the
Bequiries shall have the righl 1o wilhdeaw Lhis Open Ofer. 0 e esent of Such 2 withdrwal of s Open Oifar, the
Acquirars {thraugh the Manager) shall, within 2 Working Days of such withdrawal, maks an aneuncement al
suh wittwirawa! stating tha grounds for the withdrewal in accardance with Regulation 23{2) of the SEB| (3A5T)
Reguiations

£ on tha dale of this DPS, the Acquirers do not have any plans to dispose-off or otherwise encumtber any
significant asgats of the Tarpst Campany far tha next 2 {fwe) years from the data of closurs of the Open Difer,
exceqt In the ardinary courss of mesiness of e Target Company and ecapt to Me extent required for the
parpose of estructuring andsor rationallzation of the Susness, assess, mvestments, labilities or othersisa of the
Target Gomparny, In the event any substaniial asset of the Target Compary |5 %0 be sold, disposed-aff o
olfwrwiss encinbared ather 1han @ e ardinary course of busitess, the Atguirers undertakes (hal tey shall do
50 only upon the recaint of the prior @pproval of the sharshalders of the Tarost Campany, by way of & specia
respiution pazsed by postal ballat, in ferms of Regudation 25(2) of SEBI {3A5T} Regulations and subjact o the
provistons of applicahle law.as may ba reguied

i Lipon complution of tha Ofr, assuming hel acceptances m tha offar, the Acquirars will hoid 85,95 652 (Eiphty

Five Lakdy Minegy Five Thousard S Hondred Fifly Twn) Bquity Shares mepresenting 77_33% of the Expanded
Share Capdtal of the Targel Company ani Acnuiers sfang wilh sxsting meminers al promoders and pomalers
group of the Target Compary shall tald 1,00,07, 353 (One crore Seven Thowsang (vee Honded Tty Ieg)
Equaty Shares representing 90.03% of the Expanded Skare Gapzal of the Tanget Company

A5, per Reguiation S84 of the SEBI (LODR) Requations reac wiif Rutes 152 @ 194 of ihe Securities Contracts
{Requlaton) Rules, 1957, &= amended (“SCERR"), tha Targat Company is reguired to malntan at least 25.00%
Tty Fve Pavovit) pulilic shamenolding as detenmiried in accordance with SCRR, on 2 conlinuous bass for
lislirg. Pursuanl to complstion of this Cpen Ofler {assuming full acceplance of (he Dfler Shares) and Hhe
Underlying Transaction, e public sharakalding in the Target Compary will fall below the minimum public
sharsholiding ("MPS") requiremend a5 per Bule 194 of 3CRR read with SEA1 (LODR) Reguistions, /& the MPS
faks Delow 25% (Twenty Five Percanty of the Expanded Share capitd. the Acquirers will comply with provisions
ol Fegudation 7{4) of the SEBI (SAST) Requiatons 1o maintad the MPS In sscardance with the SCRR @i the
SEBI {LZDA] Regulations

The Aceuirers nall not be skgilile fo make 2 voluntay delisting affar under the SEBI (Delisting of Equify Shares)
Fequiations, 2021, uriess a period of tehve montns fias elapsed from the daie of campletion of e Ofer penod
a3 per regulation 7{5) of SEBI [SAST) Reguiations.

The Manager b the Offar does nal hokl any Equity Shares in the Targel Commany as an b date of this PS5, The
Manager ko the Oftar furiher declares and underlaxes nod 10 deal an 45 ewn accownt in the Equity Shares of the
Target Comparyy durng e Gifer Period,

BACKGROUND TO THE OFFER:

The Odfes i5 besng made by th Acquirers fo the Pub®e Sharehokdars of the Target Company in@cooidanca with
Reguiasian 3{2) and 4 of the SEBI [SAST) Reguiations

The Board of Directors of the Tangel Company has approwed e exesuban of Shar Exchange and Purehase
Apreesnant dated March 16, 2026 amongst Surbhit Mukash Shab {Acquirer-1), Amil Mukash Shah (Acquirer-2},
DhrrvaBamar Pated [Acquerer-31, Krima Surbhit Shah, Ami AmH Shah, Radiant and the Tangat Comparny for
acquesitan ol 18:51,100 equity shares of face valis of € 10/ (Rupees Tan Onfd each of Rackanl, (“Purehagse
Shares"), representing 100% of the equity share capital of Radiant from its existing Shareholders, at a price of 2
25+ [Rupees Nwenly Five Oyl per equity skase. apgregating 1o -a tolal consiceraton of ¥ 462,77 500/
Ao Fodr Crord Sindy T Lakds Soianly Sevin Mawsand P Hirdrid niy).

The constderation pavable for the sakd acquistion shall be discharged by way of Ssue and alotmend of
427,750 (Forty Sk (akiee Twenty Seven Thousand Seven Mumdred Fily) fully paid-up eculty shares of face
walg af ® § each ol e Company, al a mice af 210 [Aupees for Omy) per equily share (*Smbscripdian
Sharae”), aggregaling bo ¥ 462,77 5000- (Rupass Four Crare Sivdy Two Lakizs Sovary Seven Thodsan s
Hrdred COndy), on 2 preferantial hasis. in gomphiance with the applicabde laws

The proposed rarsacton is beng undertaken on an “arm's length basis®, taking ime-account e valasan
rupart isied by Desang 5 Thakar, Registored Valuer (SEA} (Repistration Mo IBBYAND3 2072014881}, in
acuoroange with the applicabila laws.

Thet acquisition of Purchass Shares shall be subjoct 1 such reguislony (sIEtutary approvais &5 may bo mequirsd
undier aoplicable laws including fhe approva of the shareholders of the Compimy for Bsuance of Subscripian
Shares on a preferemial basls.

The issuance and alletmént of Mi above secaritivs Shall be subsecl lo, oklor 82, the réceipl ol sharghokders'
upproval recaipt of applicable statutory and’or regulatory apoprovals, and the fullilinent of cerfaln ofhe
conditions precaifent, as specifisd intha SERA

fis a consequence ol the evecution of the SEPA, this Open Ofler 15 2 mandalry oller being made by the
Boquirnrs in compliance 'with Raguiaticns 3(2) ard 4 of the SEB] (SR5T) Reguiations. The Dffor Price will be
payabée in cash by Ihe Acquirer in accredanca with the provisians of Regalation 941)(a) af tha SEBI (SA5T)
Feguabions

The salient feaeras of the SEPA ara as jollows:

Subfect o e Erms and condmbans el e Sellers snill sell and taaslen o e Company ard the Gompsany
shall purchase and acquire Irom Me Seflers, e Sale Shares with full legad and beneficial merest snd Cear sd
markalzbily (i herpla {logether with all righis, and imlaresl apperlziring therata, s free and chear ol 28
Encumbrancas), on the Closing Date,

Sale Shares as detailed bolow shall be transhemed at 3 peice of T 25/ Rupees Tweity Five Oidy) per Equity
Shares and Tar a fotal considiralion of ©-4,62.77 500/- (Rugeas Four Crone Socly Twd Lakfes Sevenly Sav
Thcursand Five Humdrag Onlpl payable by the Company by way of siwapof shames:

8. | Kame of Seller Ho. of equity shares of Percentage
Ne, Radiant held (“Sale Shares”)
1._{ Surbihit Mukgsh Shah | 522500 13.63
2| furit Mukush Shah 500_| a7
3. | Ami Amit Shah l 7.2
4. | Krima Surbhit Shah 721
5. | Dhruvakumar Patal 481
Total 18,51,100 100.80

T4

Thi consideration payable lor the =3id acouisition shall ba dischamud by way of lssue and abotmert of
46,27, 750 Equity Shares of the Company having face value of 5/~ aach at 2 prige of € 10/- per Equity Share
{"Subscrplion Shares”). apgreqating fa T 4,62, 77500/ (Rupees Faur Crore Sdy Twa Lakhs Saventy Seven
Thousand Five Hundred Daly ), an a preferents! basss in sccondance with SEB|ICDR) Regulations and the Act;
Subjuct b e s ol SEPA, (he Acquicers agree o subscnbi 1o and ha Campany agrees Lo ssue and ol io
the Acguirers. Subscription Shares &5 par details mantioned below. In considarstion for the allotmant of the
Subscripton Shares. the Acguirers shall transfer Sale Shares. fres from all encumbrances, credited as fully paid
inaccardance weh SEBI HCORY Requiatons andthe Companies Aot 2011

Mo, of securilies baing Type ol Tolsl Congideration againgd issus of |
iguid al ® 10/ par ghare | secarilies being | shares by way of swap ol shares al |
of the Campany, Isgues 28/~ por share of Radiand. |

Hama of nvestor

Surbhit Muzsh Shan 15,546,250 Equity Shares 6,22 500

il Mukesh Shab 21,861,250 Eiquiity Shares 472500 |

fumi Amit Shah 333,846 Eguity Sharas 1,351

Krimia Sarmhil Shah 393,894 Ecpuity Shares 1,339,547

Dhruvalkamsar Palol 2,02 562 Erquity Sharss 049,025

Total 16,27,750 18,51.100

n

Tha Subssriation Shares shall rank parl passu in @l respacts with al e otiher Equity 5haes

The Cormpany shall wathin 30 (Iherty) days from the Share Subscripbon Clasing Date or within the time penad
spagified undar Applicabla Law, c=3 a board messing of & Tanget Company for recizssification of Doruvalmar
Palet &5 3 premaler sharshokder along with the Exsting Promaters

The consummetion of the Undedying Transackian is subject to the fufikvent of the conddions precedent 33
spacilied under the SEPS, incliding [ho ledowing kky condilions procedent: a) receipl af approvad fam 1he
shanehpiders of the Targut Company, by receipt of In-Principle aporoval fram the Stock Exchanges; ) the
allubment of the Subscription Shares will be undertaken within the timabnas pescribed under the SEBI ICDR)
Aegulations, o) zfotmend of Becuntes ba the Acgquirers persuant ta the Preferentiad Allotment shad be kepl nlo 2
Ceamial 5L ACCount in campliancs wih Regulation 22{28) of the SEBI (SA5T) Requlations, &) The Acguiners
szl have successtuly comalehid the Dpan oNer 1o be made i compliance with all thi Fogulieents af SEBI
SAST Aequlatons

Throughthe 3EPL, the Arquirers proposes bo fake substansial acquisition of shares and consofidation of esisting
hatding af tha Promater / Prometer Grou i the Target Company. Praposed sharehalding of Acquirers, afterthe
acrjusition of Subscrplion Shares under Me Unosdying Transaction shall be 57 05.552 Equity Shares
repriganing 51.33% of the Expanded Shany Capital and sharehoiding of Acqusers along 'wah mombaees of
Promuotars and gromoter group of B Tarpet Company shallba 71 17,233 Equily Shares regresenting §4.03% of
tha Expandnd Shara Capital af the Tangsl Company. Further the total past Dpan Ofiar shareholdng af the
fcquirars, ssuming hill acceptance in the Offer, wil b 85,55 652 Eguity Shares representing 77.33% af the
Expandled Share Capitai of the Target Company and shareholding of Acguirers along with memers of Promnotess
ard provoter grous of e Taget Comaany shall be 1,00,00 333 Equity Shares representing 90.03% of the
Expandisg Share Capdal. Consedquonty, the Acquirer-1 and Acquerer-2 shal cross therdividual limital 25% and
sinca Acquirer-3 i5 o be ciassiind 25 a joint promater along with exisling membess of the promotsrs and
Fomater group of the target Camp, this Opsn Offer is being made by the Acquirers n compliance with
Regulatons 22) & 4 and ether applicable provisions of 3EBI {SA5T) Requiztions.,

The prime cojectve o the Acguirers far this Open Offer 1 substanilal acouisition of EquRy Shares, voling rights
aredl contral aver the Target Compary.

foquarer-1 and Acquirer-2 ame the curerd pramoters of the Tarpet Campany, At prasen, the Acquirers do nat
hava any plans 1o mexs magpr change ta the exjatag line of basingss of the Target Company axgeps in the
orrinary course of business. Hpwsvar, depending an tha regulrements and spedency of the business siuation
arel subject 1o Me provisions of te Companes Act 2013, Memarancum and Articles af Association of the
Targut Comparry & all applicable s, rules and regulalions, thi beded of directars al e Targed Carmpany will
laka apprupdita business devizions from fime 1 fime in ordar 1o improve the perlmmance of the Target
Compary,

SHAREHOLOING AND ACOQUISITION DETAILS:

The currenl and propoded sharetuldng of the Acqurers in U Tarps! Company and he deta@s af i
acquisifion are as follows!

Detedls Reguirer-1 Nequirer-2 Acguirer-3 |

fia, i fia, [ o | % |

Equity Sharenukling as on De PR dale " | B.17,607 | 15.02% | B.27,803 | 18.09% | MW i |

| Equly Shares aureecdto b ScquIad S | 473,857 | az.26% | 409,133 | 27.07% | 222562 | 200% |
1 Equity Shares acduired betwien the PA date i AR |
| anit thi OPS dte il T | ooos | om | oo |
Eaulty Shares propused fo be acqArEC 1 | 45 70909 | 11.43% | 7.30.000 | 6574 | 890100 | 801 |
| B QiEn after 1 |
Pust Offer Sharshokling I A3057 | G3.08% | 37,09.131 | 33.04% | 11.12,662 | 10.07% |

R PO =

PRroearlage /s caftulaneg 36 & penoeriage of e aoslimyg Sl Shane Capvlal of e Tvpel Covpany

Farcenfage /s caftudated 35 4 pevcemiage of the Expanded Share Capilataf iha Targe! Company:

Whila persans may he desmed o aiing o concerT wily the Acqwer and!or fa PECs w ferms of Reputition
21 )igi2) af e SEE) (SA5T) Regutatons (Deemad PACs", howevar such Deamad P40 ave nod aeling it
cowcent ity thae Acariver analior e PACS far e plrpas s oF Med o Dfer witfie the meanig of Rogutafion
2T Hqy 1] af it SEBI [SAST) Reguiations

QFFER PRICE:

The Equity Shares of (he Target Compary are listed on BSE Limited (Serip 0 VINRELB, Scrip Code: 526075)
Thit Irading Lemiver in the Equity Shares af e Tarpel Company based on tading wolame dusing the eebe
calieritlar manths priar ba the month ol PA (e, Masch 1, 2025, to February 28, 2026) &= as given below;

nck
hange

Trading fumover |
{#e % af lolad Equity |
Shares listed) |

Total no. of lksted
Equity Shares

Tokil no. of Equlty Shares traded daring the twelue
calendar momtis prios 1o e menth of PA

|m
|Eu:
| BsE

| 1,47 64 G0 23,000 2.70%

(hndTEe kv ha i, s

3

4

Basad an the above information, the Equity Shares of the Tarpst Company ae imfreguerdly iraded on the BSE
wittiin the meeaning of scplanation prowded o Beguiation F)1d) of the SEBI{EAST) Regulations,

The Ofter Price of 2 10/ (Rupees Ten Oy} per Equity Share is jestified in tenms of Requlatons B of the SE8)
1SAST) Regquiatians. baing higher han he higheslof (b fallowing:

Prics {in ¥ per

PARTICULARS Equity Share)

[
i

Thea highast negofiated price per-shane of the target coomgany for any acquesition
unider the-agreamant attracting the obkgation to make & public anouncemant of an
open ofler:

1i-

8 Thea walurme-waighfad average price pakd or payable Tor acquesBions, whether by the

acquirar or by any persen acting in goncert with him, during the fity-twa weeks
| Immeniataty preceding the dale of the pubic apnpuncement;

NA.

[+ The highist priice pald of payable Tor amy acquisition, whether by W acqulrors o by

ary person acling in concart with him, during the twery-six wesks imenediately NA

precading B dale of tha pubdic announcement;

(B | Thevohime-weighted average markel price of such shares fora penod of sbdy tading

ays immediately preceding e dabe of he pubdc anmouncament as traded on e
stack mxelange whore the maximum volame of ading in B shanes of he Wngal
company &e recorded dunng such panod, provided such shares are fraguenty
tradad,

NA

E ‘Whes e Shaes g ol insquenly racked, e peice detgimined by Be acduirer and

Irt manager b e apen offer king oo account valualion paramelers including,
book value, comparable fradieg multiples. and Such ather paramelers as are
| customary forvaiuation of shares of such companies

-

|F | The per share valueas perrequlation 8 {3}
¥ Rasegdw o et moon sied by OF. 07 R Degeeg B Thaitar, Regstved Wakmr (500 (Fieg Mo, n:&ﬂl-'ﬂ_-:fﬁ-'q.'ii&_:.

HA™

Alsien Mzt 5, 2026

o Not Anslcalve sice U aconasig s et an indine | acmmin
The fair wafin of Equity Sharas of the Tarpst Comgramy iz 3105 per Bquty Share (Rupees Ten Only| as certified
vide cerfificats baanng UTHN: 26197091 QINW. R 3450 dated Mach 16, 2026 issued by CA Divya Zalani
{Membesshin . 197091 propretor of Divya Zaani & Associates, Gnarserad Accountants (FRAG 153947\W)
hawing 85 alfioe & 807, Supremus- i Bs. [ K Plaza, Nr. New Court Diwabpura. Wadodara - 320007, Gujarat
Emaf I0: cadivyaardassoclates@pmal com

In vigw of Bhe parameters corsadened and presomtid in he atoresaid tabe, the minimum ofter price per Equity
Shade unider Aegulatan B of the SEBT (3AST) Regulabions is tw highest of fiem nwmbirs A lo Fabowe e, T10
et Equily Shawe. Accordrgly, B Oer Price of © 10/- {Rupoes Ten Only) is pstilied inteems of the SEBI(SAST)
Reguiatmns.

Sinca the date of the P& and a5 on the date of thiz OPS, there hava been no corporate actions o the Target
Compary warranting adjusimend of relevant price parameters under Regulation 849} of the SEBI (SAST)
Regqulatians. The Ofer Price may be adusted In the event of any comorats actions ke bonus, rights issues,
stack spilt, corsalidatan, etc, whese tha recond date for efftecting such-cosporate achons faEs pror fo 3 'Warking
Days before the commencement of the Tandaring Penod of the Ofter, In scconiance with Regulation £09) of the
SEBI(5AST) Reguiabans

In the ovent af furiher scouisilion ol Equty Shares of e Targel Campany by U Acqueers duning he Offer
pestind, wheimer by subscriplion ar purchase, al 8 price highss than the Diler Prica, then the Oflor Price will be
revised upwards ba be eqial looor moe tan e highust price paid Tarsuch acquisition in terms of Reguizsan
BiB) ol tha SEBI {SAST) Ruepulstions. Hawever, Acguirers shall not acquere any Equily Shares of the Target
Company alterthe thed Warking Day pnaor to e commencement of the Tendesing Period and unhbl the sxpicy af
tha Tendering Period

it e Agquirers acouine Equity Shares ot the Target Company during te perlod of twenty-als wesis after the
tengering pesiod af & price higher than the Offer Price. then the Acqusrers shall pay the difference between the
héighest acquisition pre and the Dfter Frice; 1o all Pubilic Sharehoiders whise Equity Shares fave been accepied
Inthe OHer withn Suy days from 1he dile of such acquisibon. Howsever no such difterence shall bi-paid in the
ayer that Such acquisiton is mde urder nether open ofler undes the SEBI (SABTY Regulatons, of pursuan o
Secuntes and Exchange Board of Inda (Deksting ol Equ!gf Shares) Hegulalions, 202, of ogen market
purghases made in e ordinary course on e Slock Excharge, not being neqotialed scouisiion of Equily
Shusnes of the Targed Campany inany [arm,

The Acquirers are permnifted to revise the Offer Proe upward &t any ime up to ona Warking Day priar to the
commancamsnt af the Tendering Penod of this Offer i accordance with Raguiation 18(4) of the SEBI (SAST)
Regulatans. i the avant of such upward myision inthe Oiter Prca, the Acaquirer shall make leriber deposss into
the Escrow Account, make 3 puldic annourcament in the same newsgapers where the-original Detated Pubic
Statement has been published and simultanecusly sform SEBI, BSE and Targes Campany at & regstemd sice
of sugh revisian -

B3 maxt pape.._.._. p—
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) 4 ) . B Incase of deiay In recalpt of amy stelitory approval(s) becoming appdcable priar to completian of the Ofter SEBI | 8. Public Sharcholders who desir tofencer their Eguty Shares ander thi Open Offer would have bo Inimasie their

T e s ey et na Ol Priceor (RS20 | may, i sasfied at e dolay i rceip of i proval was ot e 0 ary wiliul ot negiect e | raspectve stk (Befling Brkar”) withinthe sl rding hurs f he Sscondary ke, o o
fhe Acquirer shall comply with Regulation 18 of SE3 (SAST) Aegulstions and all other apolicable provigions of of the Acuirers:ta dilgenty e wpclication for e Approvel, grart extenskon of e 1 e Acquier
SEBI (SAST) Reguiations which are required to be il for the said revision i the Offer Prics or Ofter Glze. v L e e Fpidiy Tondoing Feriod.

: Hox paymient of consideration (0 te Pulliic Sharehiniders of the Target Company who have acoepled e O | g 4 saparats scquisitan window will be provided by the BSE 1o faciitals piacing of sell orders. The Salling Broker
¥, FINANCIAL ARRANGEMENTS: within sush pesiod, subjoct to the Acquirer agraging io pay irerest for the delayed period 25 dinected by SEBI in an enter orders far demalerialoed as wob as physoal Equity Shares.

1. The fotal fund mquiement for implementaSon of the Open Offer assumiag ) accaptances) ba, lor the larma of Regulution 18{11) of fhe SEB| (BAST) Regulations. Furiher, If ey ocours on sscount of willul default | 4, The Belling Broker would be requised to piage an ordenbid on beball of e Public Sharshoiders wha wish to
acuisition of up to 28,230,100 (Twenly Eight Lakd Nively Thovsand Dna Hurdred) Equity Sharos from al the by tha Acqurers in abiaining the recaisic aparovals, Reguiation 17{5) of e SEBI {3AST) Reguiatons will also baricler thesir Equity Shares In the Opsn (Ffer using the acquisttion windaw of the BSE. Betora placing the i, e
Public Sharholders of tha Target Company at an Offer Price of 2 10/~ Rupees Ten Oniy) per Equity Share s biacome applicatie ard the amaunt lying in e acrom actount shall hecome fabie io lorfeiturs, Pubiic Sharehakier/Seiiing Broker concerned Woukl be required 1 mark len on the tandescd Equly Shares,
2,89,01,000 (Rugees Two Crone Sighly Ming Lald:s Qe Thowsand Snl) ("Maximam Cansidaration™), WH. TENTATIVE SCHEDULE OF ACTIVITY: Durtalls of such Equity Shares marked a3 flan In tha demat zceount af the Pubile Shrsheldars shall bo provided

2 Inaccordance with Regulation 17 of SESI (SAST) Regulations, fhe Acquirers and Managar io the (ffer have Activily Day and Dabe loy the depostiories to Me Clearing Gorporaion in accomdancs with SEBI clroular no. SEBVHOVCFOMOCH-
entared M0 n #3crow agresment with IGIC] Bank Limifted | “Escrow Agest™) on March 16, 2026 (" Esorow 1530 0f Public Announcement Manday, March 16, 2025 INCIRFY2021/615 dalod August 13, 2021,

Rgraement™) and hawva gparied an ascrow accound undar the name and sty of "M Shah Surbinit Mukeshbhal Publicaion of thés Detalied Pubiic Stimant In nawspapars Tursday, March 24, 2085 || 11, The cumulativa quanity tandered shall be dispieyad on the BSE wabsita {ww: bisaindia.com) hroughcat e
ALL Open Offer Escrive Azcount” (“Essraw Ascammi™) with e Escrow Agent. In accordines with Regliason Last Date of fing of Dra Lettar ol Ofer with SEBI Apel 2, 2028 tradling session a1 speciic intervass during the Tendering Perdod,

17 of tho SEBI (SAST) Regulstions, the Acquirers: nave daposited in cash an aggrugata of ¥ 72,25,250/- 25 e Tor Plbilc Arecumntenast ¢ Sompaleg ST MM"”“M' o0 ama || 12 As per the provisions of Regulaion 40(1) of the SEBI LODA Regulations and SEAI's press risase dated
(Rupses Sevemy Twa Lakh Twenty Fve Thousand Teo Honared Aty Only) I the Escrow Account which Is 25 % 2. : Dacember 3, 2018, bearing refesenca no. PR-49/2018, requests for transfar of securities shal not be processod
of fhe Maximum Considerasion payabis in the Cffer, assuming ull 2cceptance, In berms of the Estrow | Last date far recaipt of comments from SEB! an the draft lefier of ofter Mondzy, Apri 27, 2085 Uness the sacurmmes are el in dematerialisad form with 3 depastiory weh efectfrom Apell 01, 2019 However,
Agreameant, the Manages o the Ofer has baen sutharized by the Acquirars to operats the Escrow Account in Ideniiied Date™ Wadnesday, Apri 29, 2026 in sccordance wih the circular Issued by SEAI bearing reforence numbaer SEBVHO/CED/
aCcordanc with the SEB| (BAST) Reguistions. The cash deposit has bean confirmed by the Eacnow Banker by LLast dain for cispatch of B Letter of Offer t the Public Sharehnoiders Thursday, May 7, 2026 CMOCIRPI02N 44 dated July 31, 2090, sharehoiders holding securities i physical form are allowed
winy of 8 canfirmation latter deted March 20, 2026 LLast date of pubication by which a commites of indapendent direciors tander shares In an Open Ofer, Such tenderdng shal he 25 por (ba provislons of the SEBI [SAST) Ropulstions,

& The hoquirers have asthorized e Manager to @e Oferto opsraie and realze the vilue of e Escrow Account in ol Ira Target Gompany |3 required 1o give its recemmendatian 1o the heporingly, Public Sharsholdars: holding Equity Shares in physical form as well ere sigiole to dondar therr Equity
tirins of he SEB [SAST) Reguistions. Putdle Snarahsidars of Ma Targat Coampany fr this Offar Moraday, May 11, 2025 Sheamees In this Opscn Offer a5 porthe provesians of the SEBI (SAST: Reguiations.

4. Tha Acquirers have corfirmad Ehal i has adequits (inancial rscurces ta meet the abigations under the Onen LLast dats for upward revision of the Offer Price andfor the offer Size Tuesday, May 12, 2086 || 13, Tmmﬂﬂﬂmfmit.fsmwHEMM’HMMNMEHMHHMHEMMHH&
Otfer ard tas made i Binarcial armanparments Tor Wuiflling tha payment abigalicns wder Bis Opan D in Dt of pubdication of opening of Cpen Cfer public announcement in will ba seqarately snumeratad in tha Lstter of Ofisr
terms of Reguiasian 25(1} of the SEBI (SAST) Reguiations and the Acquirers ars ble o Implement this Cpan the newspaper in which OPS has heen published - Wednesday, May 13, 2026 || IX.  THE DETAILED PROCEDURE FOR TENDERING THE EQUITY SHARES IN THE OFFER WILL BE AVAILABLE IN
Offer. [Data of Commencement of Tendering Perioad (“0ffer opening Deta”) Thursday, May 14, 2026 THE LETTER (F OFFER THAT WORILD BE MAILED TO THE EQUITY SHAREHOLDERE OF THE TARGET

5 Aferconsidering the eloramuntioned, GA Divya Zalani, (Membarship Mo, 157081) propristor of Divys Zeiani & [Data of Closure of Temdering Porlod " (Offer Closing Dale”) Wedneslay, May 27, 2028 MHFM‘I’BDHI'I-E!DEIITFEH DRTE.

Associates, Chartered Accountants (FRN: 153547W) having ks oéfice at 807, Supremus Il Bs. A X Plaza, Nr Last date of communicating of rejection/accagtance and payrment X OTHER INFORMATION:

New Caurt Dwaliaues, Vadodsra — 380007, Gujsral. Emal I0: cadivyasntssocses@ginal.com by sl of consideration Tor acceplad lndars/atum of unaccepted shares Trursiay, June 11, 2026 || 1. The Acquines accagt full resparshaliy far the Information comtalned In the P and this DPS {other than such
certficats dated March 18, 2026 bearing UDIN 2619709 1NGXBLFT440 have cerified that the Acqurers have Last thata for pabiication of post Open Gifer public annowncemer Thursday, June 28, 2026 informabion & xas been oblsine! frorm public sourves ur providad by or refafing fo and corfinmed by fio Taget
i firm inancial arangements 1o et ek Ninancial abligatinns nter e Opsn Offec Tel Dta of Filing 1he Final repart 16 GE81 Thurscay, June 28, 2025 i’f‘"‘ﬂ"sgmmg:}” Wmmﬂnﬂi?mmammemmmwmnmasw

B Basedon e above and in e light of the escrow amangaments. the Manager to ths Offeris satisfied (a) bout o st s 00 for 19 s of et 14 s of e Euy Staroouktos o s ares Comy as on s | n:"l . ntﬁmsl o “""'ﬂb"[h“ "'?"“' iy G e e
ihs adequacy of msaurces i mest the financial moulements for the Opan Offar and tha ablity of the Actulrss o SN0 Ao of 00 WONA/ % 0 R i ol et f M e Shrsioh e Pl crievegiony | m‘“' 'mummmmu . mmmmwm“m’ w““m““m bl Fonlbrs Porlad
imglamant tha Opan Dffr in eocordence wih e SEBI (SAST) Fogulaions, (o) Wal fom anangemards for| | 2 ekobheioariine i s e an s bl ostrs o e publishadarpublicy avallatle susces ot a5 povidad by he Trget Company. The Acquirers and Managero e
payment thyough varifiabia maans Aave basn put In piaca by ha Acquirer to fulll thaeir sbagaticas in relation 1o | VIIL - PROGEDURE FOR TENDERING THE EQUITY SHARES IN CASE OF NON RECIEFT OF LETTER OF OFFER: Offer have ol Independenty veriiad st Inkocaiion nd do not d nslity with o
the Dfferin accardarce wilh Be SEB| [SAST) Reguiaians. 1. Allthe Public Sharshoidars of the Tarpel Campany, whathar hoiding the Equity Shares in physical tom or . At e g ey PRSI0 Y

- dematesiafized! o are wligible Lo participata in this Offer al ary tims during e pericd rom Offer opaning Dale Infoernation providad in tha PA or this DPS partalning fotha Targat Company.

7. Incase of upward revision in the Offer Price and or the Offer Size, fie comesponding mcreass jo the escrow : "
amount a5 mensaned sbove shall be made by the Acquieers o ensure comgikance wih Reguiation 18(5) i e and offer Clasing Data {Tanderdng Pariad™) far lnls Diar Défar 3. Pursuantto Regulaion 12 of SEBI (SAST) Reguiations, the Acguirers have appoiniad Vivro Finangial Services
SEBI (SAST) Reguéations. 2 Persons who have scquired Equity Sharss but wiose names oo not appear in fha ragister of mambers of the Privats Limitad (SEBI Rag. hio: MENMODO01 (22, a3 tha Manager i the Open Ofar a3 par tha datalia balow:

. Targst Company on e icenttifed Date or unvegistered owmers. or fhose who have acquired Equity Shares aftar

VL. SERTUTDFIYAND OTHERAPPROVALE: ; ; the Kieniifiad Date of hose who hiave ot received the Lefter of Offer, may also participate i tis Open OFfer T o M -

1. Asan B date of this DPS, there are o statutary of alhor approvais rguind io acguirs the ffer Shares that ane Aselisental ormisshon o sand tha Leter of Ofer to any persse to wham the Ofter 18 mase e the non-recelel of Address; Vivro Houss, 11 Shashl Colory, Opp, Suvidha Shopping Centra, Palc,
walidly tendered pursuant o this Offer andjior to complete the Underlying Transachion, save and except receipt ot dolayid rocslpt of tha Lattar of Oftar try any suzh person wil o invalldats a Cifar in any way mﬁﬁmrﬁigzm
negessary approvals from sharsholders of the Target Compary and 3SE Limited for the Proferential ISsue. | 3 g LOF shall ba samt trough siectranic: magns to thosa Publc Shereoider(s) who hava ragistered B amal UG7S20E10par TLATED,

Hevwevar, if ary standoey or othes apgrovalis) becomes apnlicabie prior o the complstian of the Offer, the Ofer i3 with the depositories / the Company and alsa will b2 dispatched through physical mode by registersd post/ Vl RO TakNo.: 073- 40404242,
wotdd also be subject b such statutory of other approvalis) being abtained and the Acqulrers shaf make spped post/ courler to fiose Public Sharshoider(s) wii have not raqistered their emal ds and 1o thoss Pubiic Bl voytoragiviv. mh;
neceseary applicasons for such approvals Snarahcdder(s) who hald Equity Shares I physical form. Further, on receigt of mouast fom any Publle Website:

2 [ the hokiers of the Equity Shares who ar not persens resicent in indla (ncluding WNAEs, OGBS and Fils) had Snarehoider o receive a copyof LOF Inphysical format, the same shall be provided. SEBI Aeg. No. MBIMMOIOCO! 122
g{p:d T:bfm 1I|?Jﬂdrﬂfmnhﬂﬂ$ HF%mﬂmmyhgmmm&ﬁm 4. The Public Sharetmlders nay also downinad the Letter of Cffer trom the SEBI': webals {www sshi.govin) o Contact Person: Shivam Patel

el Tham, they will e required o Submil suc 5 , Tt abdain a copy af the same from the Registar to the Offer on providing suitzble documpnizry evidence of holding apnoiilad Privats
hoiling the Squity Shares, In bndier fhe Equily Sharss had by tham i s Offer. altng with S athar documents ot tha Equity Shares and thairToio number, 0P idantity-client identfy, curent addvess and contact detais. b wm L FARS s EENL S e I I R 08 P
required o berten dersd lo sccapt this Offer In the everl such spnrovals are nof submiltad, the Acquirers reserve | 5 This Open Ofter will be impismented by the Acguirers through 8 stack exchange mechanism mads avafasle by
ha gt o mject such Equity Shares tandared in s Offac Stnck Exchanges in the 40rm of 3 saparate window (*Acquisition Window"), as provided undes the SEBI (SAST) PURVA SHAREGISTRY (1) PRIVATE LIMITED _

% Interms of Regulation 23 of the SEBI (SAST) Regulations, trve Acquirers shall hawve the right ta withcraw the Dpen Reguiztions and SEBI circulsr SEBYHO/CAD/PO0-1/PTIR2024/31 dated Fedruary 16, 2023 and o such Address: Linit No. 8, Ground Floor, Shiv Shakd Industrial Estate, J. AL Baricha Marg.
Offer (3) in the event that any of stautery or other approvals specifed n thés Part VI (Stattory and Othar 18rms and conditions 2s may e permutted by law fram tima o tme. sl Eom Mot * 00T, Nk, bl
Approvls) ar thase which become applicabls griar o compleion of the Open Offer are finally refused: or (b)if { B BSE shall ba the dasignalnd stock sxchange far the purpase of tendering Equity Sharasin the Open Dffer, CIN: UST1 20MH1 933P TC07 4079
any of the conditions under the SEPA, as setutin para 4 of Part |l (Background of the Offer specified inthis DPS | 7. The Acauirers have appoint=d Pravin Ratilal Shars and Stock Brokers Limited (*Buying Broker”) as their broker Tolle.: +81022.31096010/ 48514132
afe nol salisfied for reasons outsids the reascnabin contrel of S Accuiners. I e event of such 2 withdrawal of o the Opan Ofter through whom the purchases and setlement of the Offer Shares fendered under the Open Emall; supportiEipurvashare.com
the Open Ofter, the hoquirers (through the Manager) shal, wighin 2 Working Days of such withdrawal, make an Offer shabibe made. Tha cantact details of tha Buving Broker are as mentioned below: Webisite: wyw purvashars com
annauncement of such wishdrawa stating the grourds far the withdrawal in accordance with Regulation 23(2) Nz Pravin Fatilal Shas and Stock Brokers |Limiled SEBI Reg. No. INROGIO0T 112
o BB (NG} P et Addross: Sabar-1, 5ih Floor, Opp Gandhigram Filway Staian, Navrangpura, Afmadsba - 380000 Smient Puewou: Ms. Docpall Sasnior

4. Sublect to the meelipt of the statioey and other apgrovls, i any, the Acoulrers shal complats paymeant of SEBIReg. N INPOOOUOETED & This DPSand the P shal also b availabie on SEBI'S wabkstn 2 www.S601.00v in2nd on the websi ol Manager
consideration within 10 Working Days from the elosura of the Tendarng Period fo fiosa Pubiic Shaehoidars P 73-2RS53758 L Wi OO AL i, il e
whoss documants ara found valid and in crdar and ars zppeoved for scquisiion by the Acguirars El'll'l oot Jszund by Manager to the Offar on behall of the Acquinera

5 \Whe'e any stabutary o ather approval extends to some bul not all of ihe Pablic Sharshalders, te Acquirer shall X g . —— 5d)- 8- Sd/-
have the option to make payment 1 such Pubiic Shasshalters in respect of wham na statuiory or ather Wb o s Dt March 23, 2026, Surblit Mukesh Shab  Amil Mukesh Shah  Dhruvaliumar Patel
approvals are requined (n coder to complet s Open Offer, Contaci Person:  Nanabain Place: Vadodars Acqulrer-1 Aequirar -2 Aequirer -3
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This is 1o inform that the Exchange has declared Trading Member Trdez Investrment Private

axisl against the above mentionad cxpelied member or such claims, if any, shall be deemed
tofiave been waived. The claims filed against the above expelled member will be dealt a5 per
the norms for eligibility of claims for compensation from Investors Protecton Fund,

The: Investars can fle thielr elaims against Trdez nvestment Private Limited, 2t the eoneerned
regional Investor Centra of BSE Lvd,, the list of which is mvaitabie on Exchange's website ot the
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The Investors can also submit their claims alongwith supporting documents on-email 1d:
claims defaulier@bsaindia.com

Tha lvwestors are kereby advisad ta go through the below mentioned Exchange websita link
for decurnentatiaon requirernant for Hiling their claim agalnst defaulter membiser:

https: fawew, beeindia.com,staticfinvestors/Claim_against_Defaulterasps
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Dty Vice Predident
Dept. of investors Serdices

Place: Mumbai
Data: March 23, 2026
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OPEW DFFER FOR THE ACQUISITION OF UP TO 28,90,100 (TWENTY EIGHT LAKHS NN
LABORATORIES LIMITED ("TARGET COMPANRY") AT A PRICE OF ¥ 1
2") AND DHRUVALKUMAR PATEL ("ACOULIRER 37). (ACOWIRER 1,

DETAILED PUBLIC STATEMENT FOR THE ATTENTION OF THE EQUITY SHAREHOLDERS OF

REKVINA LABORATORIES LIMITED

Registered Office: 36, Sampatrao Colony, Next to Royal Hotel, Alkapuri, Vadodara - 390007, Gujarat, India.

CIN: L24231GJ1988PLC011458 | Tel. No.: 0265-2362966,2362319, | Email Id:info@rekvinalaboratories.com | Website: www.rekvinalaboratories.in

IN TERMS OF REGULATIONS 13(4), 14{3) AND 15(2) AND OTHER APPLICABLE REGULATIONS OF THE SECURITIES AND EXCHANGE BOARD OF INDIA

(SUBSTANTIAL ACQUI

REGULATIONS (THE "DPEN OFFER™ OR “OFFER").

Thes detaied putiic ssatemen (“DPS") 13 being ssusd by Wvra Financial Services Private Limited, fe marager fo
e Ciper Orfer (“Manages o the Ofter” or “Menager”), for and on betall of the Acquiers b the Pabic Sharshoiders
(g% dedinnd todaw) al e Targol Sompany, purstant o ard in compiance win Aegulations 3425 drd 4 read with
Feputations 13(4), 1403}, 15(2) dnd othar apalicabis prosisians af the SEB {SA5T) Regulations and pursaint ta the
publs annaoncement [“PA") dated March 16, 2026 in relation to the Open Odfer, filsd with the Secorities and Exehanga
Hoarn of India (“SEB"), BSE Lamited (“BSE") @ to the Target Gompany m compliance wih Regulanon 14(1] and
14¢2) of thie SEBRI{SA5T) Begquiations.

Fat tha purpose ol this OPS, the [alkowing kerms shal haee the meanings assigned b Sem herinbolow|

“Expanded Shara Capital” shall mean the tofal izsued, subscribed, paid-un and woting share capitaf of the Tarpe
Company #fter taing inta accourt all potential increasas in the equity share capal on 3 fully dilutzd basts expsoted as
al (ke 107 {terlh] Wioeking Bay frormthe closare of the tendering pericd of the Ofter. This includes 4 sxdsBng ooty sharn
capital, corsisting of 60, 28,000 {Secdy Lakhs Twendy Eighil Thousars) Equily Shaves (i} 48,27 750 (Forfy Si Lakhs
Twanly Sevar Thousamd Seven Hundred Fiyl Subsonption Shares (s oefimed below| propesed to be alinteed by the
Targed Coamary bt Proposen Afciees including Acquirers, intenmeaf te SEPA a5 defined tafmw), by way of the
Prefemntial lssue, subject 1o The approval of the shareholders of me Targst Company 2ne atfer stiutary regulatory
approvis, W any and (6] 460,000 fFow Lakhs Sty Thousandg) Equiy Shares proposad b be alolted by e Targel
Company 1o e imtosion, in éams of the sharo subscriplion sgreemond dalid March 18, 2028, by way of the
Profeential lssue, subjeet fo the approvad of tha sharsholdars of the Target Company and afher statutony regulatory
appaoeais, # gy,

‘Pubiic Shareholders” shall mean afl e puble sharsheldars of the Targst Company wnn ars aligible o lender heir
Erquily Sharvs in the Orifes eoxcepd e (1) Acquirers, () the parties fo the SEPR f33 defimed Below) and fil) porsons
deemad to b acting in cancart with the parsons sl o in () and (i), pursesnt inand m camplance with the SEE
[SAST) Requlstions
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Wame of Acquirer &
PACE

. Acdulrer -1 hilds e posilion of Exscitive Direcior (DIN: 018923000 and Cheef Rnancia Officar on {he board of

ACOUIRERS, TARGET COMPANY AND OFFER:

Infarmation aboul he Aoguiners:

Surhhil Mukesh Shah | ‘Acquirer-17)

Surbinil Misesh Saah (s son of Mukesh Jamnadas Shaly and |5 an individeal resioert of Inoss, aged 42 years
and reslding at 3%, Kun| Co, Op. Sockely, Ahapurl, Yadodars ~ 230020, G, india. Emad 10
surbhiiEtokving dom. He holds e gualiicafion of Bachelor of Business Administratan from Guat
urmersity and has mara than 15 years of experience in pharmocecicals mdusinyg

Acgulrer-1 is one of the promeders of the Target Company @nd holds 917 607 Equty Bhares rapresssiing
145.22% ot the Equity Shars Capital 23 dedinar bedaw) of the Tasget Company.

Ika Target Coemmany,

T net warth of the Acguirer-1 a3 on Fabruary 28, 20265 2 56,53 09,231.10 Rupess &ty Sz Crane Alely
Three Lakiy Ning Thorsara T Murdred Thirly Ore aod Paise [eg Omy) &3 cartflied vide cectificate besing
uregue document s lifcation ne. FUDINT) - 261370 EQTARE24 daled March 16, 3026 issued by by CA
MivgaZalard, (Mombarship No. 197097}, propriator of Divya Zalani & Associales, Charturad Accaunlants (FRA:
TS84T having is office a1 807, Supremus & 8=, R K Plaza: Nr. Naw Court Drealpum, Vadodaa — 390007
Gujarat, Email 1D cadiygandassociates@emslonm

Amit Mukesh Shah {“Aequilrer -2")

Amil Mukash Shah ks son o Musesh Jamndas Shab and is a0 indiéiduad residnnd of Indla, 2ged-43 years and
rasiding ak Plot Mo, 3%, Kumj Co. Op. HEL, Alkapun. Vadedara — 390007, Gujarat, India . Email 1D
amitigrekying com. He halds the quaification of Bachelor of Business Adminstration (B84} from Intematicnal
Management IRstifuse, Brusscts and has an eaperence of mone han 15 yeds 0 the phammaceutical indusiry,
Acquirer -2 iy ane of e promoiers af e Tagel Company and balds 8,27 883 Equity Shared rupresen(ing
13.7 3% ot tha Equity Sharo Capital (a5 defimen below] atthe Targel Company,

Acegifrer -2 halds the position of Managing Diréctar 08 01 83321 1) anthe board af ihe Target Cormpaiy,

Tha net wisth of the Acquirer-2 a5 an Febnuary 28, 2026ia T 46,1641, 79067 (Rupees Farly St Crare STgen
Lakdr Rarty Ofe Thowsand Seven Hunderd Wnolye dnd parde Sy Sededn Omly) 38 corlified vidu cerlificate beding
LIOHH: 25EAT0ETRINYIYTTET dated March 16, 2026 tzsusd by GA Divya Zalan|, (Membarship Mo, 197 007)
propnstor of Dewya Talap & Assdciates; Charserad Accountants (FRN: 15504TW) having its affice 8t 807
Supremas 1l Bs. B K Plaza, Mo New Cowrt Diwsdpura, Vadodars - 390007, Gussd, Emad 10
cidivgnandassosiglesmomal om

Darvalumar Pated {“Acquiner-3")

[hruvalkurmas Patel is san ol Jaynatdal Patel and i an mdividiel resident of India, sged 81 years and 2siding &
BE} Andica Graerwacds, Sevast Ankodla road, Khanpur, PO Ampad, Vadodam - 390101, Gufral . Emai 10
(hrivaleatol T egma com: He hokls Be quaifcation of kasiers of Business Adimimstiatien in Finarse fram
Gajaral Unnvarsdy and a Bachalor of Fharmacy fram Gujgral Universdty and hias an agperisnce al mare than 15
years e pharmacautic ol industry,

Ateguirer-3 does: not fistd ary Equsy Shares of the Target Company as an if= date af s OPS

Anguirer-3 dues nol fidd any pasitien on the bowrd of S Target Gampany

Tha nat werlh ol the Acquirer-3 ag on February 16, 2026 s # 17,07 48 405~ {Rupees Sovonloen Crone Seven
[akhs Forfy Cupd Thowsann Fowe Hudred Fve Oall) as cerbfisd wide cerfificate baanng UDIN

PH1STERSRPOKWCIETS dated March 16, 2026, isred by CA Rachit Shah, (Membership No. 157688) | ™

dessgnated paringr of JAYAM & Assoclates LLP Coariered Accountants (FRM: 13006E8W) hiving iz office &t

1001, Sigaut Hub, f0th, Face Akshar Chowi, O Padra Aoad, Vacodse-390012, Gujaral Email |0

Infa.fkjainfi gl com.

Juini Underiakings / Confrmations by the Aogeirers;

Alairers lave nod aoquired any Equity Shares ot thi Target Coenpany betwieen the dute of P& Li,, Mareh 16,

2026 and the dute o this DPE.

Tha Aaquirarg are nat part ol any growg.

The Arquirsrs noertake it they will nof sell the Equiy Shares of the Target Campany held by them during the

(Mlar Period In termg of réquiation 25{4) of the SEBE(SAST) Regulations.

Thie rlitlicns bip Befwien the Acgulrers and directorship of the Acqiirers on the baard of the Targe! Company

are a5 lalaws:

Aazociation with Terget Sharebalding m TC
Campany No.of Shares | % |

Felatinnship between Aoquirer
& PAC:

Sirtihe Mukash Sah
Amil Mukeeh Shah

Bratfer of Amit ket Ghat Fromiet & Dirgctor 61607 1152 |

Eraiher ol Surbhil Mukesh Shah |Promotor & Manapieg Dieckar|  B.27 883 | 13.74% |

25,

0

1.

9

210

A8

a7

il Hil Hil | 0.0
Bequirer-1 and &nquirer-2 are the pramotars ol fhe Target Company and ars inferesind 1o the sxtand af thair
sharghokding ! vosing nights in the Taget Company snd by virtue af haing # Directors in the Target Comparsy,
Furiese, Acquirers arg ierested to the sxtent of the Undeying Transaction (a5 defined befow), ag detaied in
Section || (Sackpronmd fo e Dier), et has irigyernd s Gpen Offer

Pursuant o cansummation af SEPA, Acquirer-3 will acqidre joint controf slang with exstng mamisers of
pramptars ang promoder grawgs meheding Acguirer-1 2nd Aoquver-2, and will be recizisdiad as “promatar”
alongwith existing mamoers of prometars and promoter grap of the Tzrget Company,

A4 ol the date ol this DPS, Ihe Aggulters are nol profibited by SEBI, trem dealing (i secdries, iy batss ol
dimmclions issued by SEBI mdar Seclion 118 of lhe Securilies snd Exchange Baard of India Act, 1892, as
amandad {*SEB Act™) or amy othef regulatians made under the SERIAct

The Acuirers are it categarieed &5 a wiltul defaulter by any bank or fnarcial instdutan or consartinm theseal,
I gcoordance with the gaidefings an wilful detautters igsoed by the KEI, intorms of Ragulation 2(1)iz6k of the
SEBI{SAST) Regudeiions.

The Acquiers are not categanzed [ declared a5 3 lugitive scongmic offerder under Section 12 af the Fupitive
Eompemic Dffendern Act, 2001 (17 of 2018), interms of Raguiation 2(11(ja) of the SERH{SAST) Regulatians:
There & no directions subsisbng or proceadings pending or any stalstary approval pending ngenst the
Acquirers undor SEBD Bed, 1952 and ropuitations made thars under, 350 by any olfier Aeguiion A% an dato, Ihes
wreno panilling visd by SEBLan the Acquirers,

Information sbout the selling sharehalders (Soliers):

Theream no Selling Shamhoidens ¢ Salers ™) n fha Underlying Trarssction

Information abweil the Targel Company

The Targel Company was neorporated a5 3 prvate company on November (7, 1958, a5 “Aeloona Laboratones
Prevate Limitgd” uncsr the Comgardss AZe, 1956, pursiuant 1o a certdicats of incorparation iasied By the
Feistrar ol Companiss, Gural. Subssquerdly, he name of the Targe? Gomgany wis changed 1o "Vies
Laboralories Privats Limiled” pursuant @ Trish corlifeals of incoporation detod August 18, 1885 isund by he
Reqistrar of Companies, Guiarat, Subsaguently, the name of the Target Company was changed o *Vineek
Laboraiories Limited” cansequent to the comsrsion of Company from privabs limited company fo public limsed
campany and & fresh cerficats of incorporation dated May 5, 1992 issued by the Beglstrar af Companies,
Gujaral Sutrsequently, the nama af the Target Company wiis changed to ek Labomsieies Limied®
pursunla feesh certifeats of incorporation dated June 22, 1934 issued by e Begisirar of Companies. Gujaral
The Comporade |denbificalion Number ("CIN™) of the Target Company (8 L24Z1GBREPLCOTT4GE The
registered office of he Target Company is sifuated @ 36, Sampatran Colony, Next 1o Boyal Hotsl, A
Vadodara - 390007, Gujarat, |ndia, Tel, Mo, 0D266-2382%46 2362319, Email 14
[ et aralmeas, Gy, Widsine: wweehoiiataboraring o

Thet Targst Campany ts engaged i the bisiness of mamalacturing and markefing of pharmacedlicals products:
Thie Equity Shares of the Targed Company are bsted on B5E Umnitad (“BRE™) (Security Symnbol VINRKLE,
Secury Gode: S26075). Thef5IN at the Equity Shares o4 Me Tam Compsny & INEDG200 1026

The authoriped shara capital of ke Tagel Company & T 3,50,00.000 (Rupoes Mear Croee Fity Lakh Ol
camprising of 70,00.000 (Seiwanty Lol Equity Shafes of faci wlus of ¥ §/- sach. The pad-up equity sham
capital of tha Target Companyis £3,07, 40 O00- Rupaes Three Crore One Lk Forty Thansand Q) [~ Equity
Share Capital™) comprisang of 80,28, 000 Sy Lakh Teenly Eighn Thavzand Equity Sharss of face valusof 2
S-gach

s par the sharehalding pattern fed by fhe Targe! Compary with Bie Stock Exchange For the quarier ondad an
Dacembar 31, 2025, the Targal Dompany has disclosed that: {i) thew dra no parily paid-up Equity Sharas, (i it
has not sseed any converdible secunties; (iily i has not Issped any warrants; (ivj thess are no focked in Equity
Shares of the Target Company; and (v} thermsae no Equity Shares by promatars which are piedoed or otfverwise
enpurmbprsd

The Emquity Shares of the Target Company are infraquently traded on BSE within the meaning ssplanation
rrovidad i Regulation 2071} of fe SEBI (SAET) Repulations

The- key. financial ifformasian of the Targst Enmpany A5 Edracted from £5 respestive audited lnanced
staternents a5 uf and for the Ananclal years ended on March 31, 2025, March 11, 2024, snd March 31, 2023
and unsidited findncial stalarmert for tho poriod erdoed Jine 30 2025, 5 as seloul balaw (Amoust in € Lakha}

Particalars For the period anded Finaneial year epded
Decembor 31, 2025 | March 31, 2025 | March 31, 2024
R Un-fudited Audited Avdited
Fiayenan 818 il I
__ fiet ncame _ (19.42]] 371 6]
EPS (¥ per ghare| {0.37) 0.23) {0.03) -1
et worily Sharehalders” funds LN [33.23) [19.52] 1.32

Tiaa fimancia iharmation for e parod endad on Decambear 37, 2025, has been asfractad o Uie fmed reviensed
tri-iagitan fhaamosals e with BSE on Faltruary 8 2025, the ivanoil rormation for the fnameial years enoeg Mg

JF, 2025, o Barose 71, 2024, las een ewiracted Frovr e Arvivs! Repors for the Fnancsd year 2024-25 Ned with e
BEE e Mg Wi nakion for tascil pear enced on March 37, 2023, Nave ear getricled iram Andual Ragart for
Ihe Foanenal puar 2022223 Mied wath fhe BSE.
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Dietalts of the Gier

The board of directens of the Target Company, gt its mesfing heid oh Monday, March 18, 2028, approved the
meecidion of the Securtips Exchangs and Purchase fgresment (*SEPK"} amongst Surbibit Mukesh Shah, Ami
Mukesh Shah, Krma Sumhit Shah, Ami Amit Shsh, Rediant Parertermls Limited (“Radiam”™) and the Tagst
Compary lof oquisiinn of 1851100 ey iy shares of Face vilis of T 100 fHpoes fen Ly} eaeh ol Ratia
|"Parchase Shares”). reprosanting 100% of e squly shard capilal of Radiant by the Target Company tram
Surthit Maukesh Shah, Amil Mukesh Shah, Krima Swuibhit Sheh, Ami frml Shah, who 8 il existing
ghamehpiders, a8 @ price of ® 25~ (Ruwpses Twely Fve Omlyl per equity share. agarsgating to & total
ansideration af & 46277 800 Hupees Fue Srore Sy Teo Lkt Sevenly Seven Thousand Fue Himdred
vk} tar cansduration Ly o1 sl 0 Shiires

Acoargingly, the hoard of directars of the Target Company a1 (s meeting held on March 16, 2025 resnlved 1o
ases and atiot 46,27, 750 (Fory Sic fakhs Twanty Sevan Phousand Seen Himgrid Fifty] Equity Shares of facs
villus o4 T By gach of the Target Company_ ata price of 310/ (Fuees Ten Ok per sguty zhare (Subscription
Shares"), aggrogating Lo & 4,62 77,5000 (Rupoes Faur Croms Sby Two Liskhs Sevievily Sewen Thawsand Fiv
Huntdred Onfy) a3 a consideration payabis larihe said acquestion being discharged by way of swapaf shires, by
way of & preferanta sue on a pvals Eacement basis; " Preferestial Bsue™) Th terms and sonditions of the
Preferntial |ssne wre set cal n the SEPA, shal be In accardance wilh the provisions of e Companies Act, 2013
vl e ratlees Irarned thereunder and Ghopter Vol the SEB1 ICOR) Regulations and any other appheate law for
s irriee beldng I Fafed [ ~Undarlying Transaction”).

Sinee the currend prefersmial 5508 mas for me conssderion @her than cash which comeanses of wap of
slianes to She melgid of Sub=cription Shares and in cash & the extent af 4,650,000 BTy shared of Mo Targal
Coampany, the Targel Cormpany has cbiained a valustion reperl dsied Baech 18, 2028, fram CF Davang 5
Thakar, un mdepandant rogEstaned valuer bearing Registralion Number IBBERVDE P22/ 14881, defermining
tria fair value of the aquey shares af the Target Company &1 210/~ per share and the swap ratio af 2.5 Egisty
Shares of Rakving Laporatones for evary 1 (ons| equily Shares o Radiant Parenterals Limited ( Valsation
Aepart’)

This Open Gifer is a mandatory open ofter made in compliance with #eguistions 22} and 4 of the EBI |SA5T)
Requigions. riggarsd upon execution i e 3EPL

This Dper Offer i Bieing mace by the Acquirers 1o the Public Sharsholders fo aegquirs up o 28,90, 100 Ty
FighitLakhs Minaty Thoesang Gae Hundred] Equity Shares (" Ofler Sharea") reprosenting #6% of the Expanded
Shere Capital of the Target Comparny i a peice of T 104 (Rupess Ten amy) perEquity Shara {Ofter Price ™} Sram
Iy Pudilie Share haldors of e Tarpe Cunlphn'.-. H)pragiting doa tidal consideralion ol # 239,01, 000/- (Hiyees
Ty Crcurg Erglhity Wi Latohs e Fhousand Qi) (@aswimmig Sl acoeplancs) (" Dfter Blze™), payabls in cash in
aceordance with Regulation 8(1)(a) of the SEBI 1SA5T] Reguiations and subiject fo the 1erms and condiions as
5ot oart in P&, DF5 and Latier of Qffer {“LOFT)

The Cfter Shares will be acquied by tho Scouitess fully paid-up, Trea from all llens, chicges and secombrancas
ired fogathar with all the nghts affached therse and the Public Sharsholcers tendering ther Equity Shares inthis
Open Offer shall haws: obtzned all necessary consems required by them lo s=if the Equily Shams on the
laregoing hazes

All Public Sharchalders {including ressdent or non-sesident sharehoklersy mast obtan 28 roqusse appeovals
remuadrad, If any, 16 lender fis Offer Shares (neicding withouwt limaation, the approval Irem the Besans Bank of
[rctian {"FRBI) Fieekd by sy, an Thes OPgr e subamit such apprivals, Song wilh M siher dooumss required 1
accipt thes Dflar 10 Bhe svent such approess ang not submaled, e Acgusners resende (e ight 1o reject such
Equity Sharas innduofed in this Diter Furlhar, # the Public Sharshoidars who are not persong residant in nfia kad
required any approvals finchuding from the RBI. or any pfhar repulstony body) in respect af the Equity Shanes hald
by tham. they will he raguirad o subma such pravioes appravals, that thay wauld have obtained for holdng the
Equity Snares, i tender ihe Difer Shares held by them, along with 1he ot donumants required b s tandansd
lo accayt this Ole In i Bvant siEch approvas @ nod submittad, tho Acquirar reservn e Nght o reject such
Oifer Bhars.

Thls Difer s not condgona upon ay minmum lgvel of acceptance o terms of Regalaten 15(1) of the SEBI
{BAST) Regutabis.

This i3 not & compeithes pifer m tarms of FRamdation 20 of the SERIHSAST) Requiations

. This Offeris not purseant 1o any giobad acquasition regulfing in indifect acquisition of Eguity Shkases of the Tirget

Compary.

. T Acquirars inlends B rolain the listing dtelus of e Tangel Company and po delisting olfer |5 propased 1o be

mada

. Therg are nostabutory and oimer apgrgvals reguinsd o e obitzned to compiets ha Undemying Trarsasion

conlesailaled wnded the SEPA of by comgli s Open Offer offur Ban o5 indicakad o Part V1 {Stalidoey and
Cfer Aporoials | biolow.

_ Whore any statutary of other aporovial exterds to some bul mol all of the Public Sharebldess . the Acguirer shall

laree the opfian 1o make paymsenl i Swch Pubiic Shamholders in respact of whom nd Stalulory of ofhar
Apgr oy ahs ars reaired in order to complela this Coen Difer

Iy beermag ol Fisguiztion 23 of e SEB| (SAST) RegulaBians, @ (he evenl. dor reasons oulside The reasanably
controd of the Soquirors, ths sopronvals spacifiod in this OPS a6 sol ool in Part V) (Slatutery and Oher Appeovals)
bedowi o hase which b=ctrme applicable prior to complabian of ke Opan Titer ars nat reoehvad, 1hen the
Acquirers shall have tharight io withdraw thie Open Otfer;, Inthe evant of sweh @ withdrawal of te Qpen 0fter, the
Acauirers (theough e Marager) shafl, within 2 Werking Days of such withdrawal, mais an aanouncement o
sch withdrawal staing the grownds for the withdriwal In accardanae with Reguiation 23(2) of the SERI {SA5T)
Requlitians.

A 0 e date o this DFS, the Aoquerers da not have any plans 1o dispose=ot! ar atiersise encurmber any
Blgnilicant assets f e Target Campsany bor (e pead 2 (o} years: tram the @ale of ckasiers af the Opsn Cifer,
mxtopt in the ordinary course of business of the Targed Compamy and excep? (o the axtenl mquired for the
purposa of resfructuring and‘or rabionalization of the tusiness, assats_ invesimants, [labfites oratmerwise of the
Target Company. In the evunt any substantal asset of the Tarped Company &5 fo be sold, disposed-off or
piheraiss encumbered stherthan @ the ordinary cowas ol business, the ﬁl:-{]uirﬂl's ineriaes Mot they shiall o
hon ey Lagion the recoslaf (e prioe apperoval of i sharehalders of e Target Company, by way of a special
rusuudion rassad by postal baliol, in terrng ol Roguislion 25{2} of SEBI {SAST) Regulaions and subjec] b the
provisians of applioakls law 85 miay be roguired

Lipon cormpiaticn of e Qer, 2ssuming U8 acceptances n ha ofler the Acouirers will hold 8555 652 (Safdyr
Five Lakh Minaly Five Thousand S Hurdred Fifly Tieo) Equity Bhares fapresenting 77.23% af the Expanded
Share Capital of the Targat Company and Acguiress alang with existing mambsrs af promalsrs and promotars
group af the Targed Commmany shall hald 1,00.07 333 (Oee grove Sevar Thagsamd Thrse Hanared Thirty Threa)
Equity Shanes represeriing S0.03% of the Expaniied Shars Capital of he Target Company,

. Ay per Bagudstion 384 of the SEBIILODR) Regitations raad with Rules 18027 and 104 of the Sacurities Contracts

{Ragufaton) Rules, 1957, & amended [8EAR"), tha Target Company ks required to maintain 21 least 25, 00%
{Taenty Fave Perceni] puiilic shanennlding 25 desarmmmad m accorgance with SCRA. on a conbnuous basis fof
listing. Pursuand by compsstion of Mis Cpan Oier (assurming full accepiancs of Me Offer Shasesi and the
Undurlying Transaction, i pubiic shareholfing in ihe Taget Company sl tal belowy the minimuen puiiic
sharehoiding ("MPS") raquireman as per Rule 134 of SCRR read with SEBI (LOOR) Requlatony If the MPS
falls below 25% (Twenfy Five Percanty of the Expanded Sharz capital, he Aogurers will cormply with provisiong
of Requiasian 714 of the SEBI (S45T) Regulations fo malntain tne MPS in accardance whh the SERE and the
SEM |LODR) Reguintions.

Thi Acquirers shall it be #igils fo make a yoluntsy delisting ofter underthe SEB) (Delisting of Equity Shares)
Regulatians, 2021, urdess & pemod of bwelve manths has elapssd ioom e date of compéstion of e Dffer perod
ds perreguialion 7{B) of SEBITZAST) Aegulations

L19, The Manager ta the Gifer daes nat hold-any Equity Shares m the Target Campany as on e dase af this DPS, The

3

Marssger 1 the Cifer burther deciares and undartakes not 1o deal o0 i3 own account in the Equity Shares al the
Target Desmgury durng the 0for Prriod.

BACKGROUND T THE QFFER:

Thm Difer is being made iy the Acquirers fo e Puolc Bharehalders ol the Tasget Compary in accardance vith
Requiation 3{21 and 4 of the SEBI{SAST) Reguiations

Tho Board o Direclord of the Targsl Company kas spproved the execulicn ol Sharn Exchanos and Purchasi
Agreemnant ditod March 16, 2026 amongs! Suzbhil Mukesh Shah [Aoquerer-1]. Armit Mukosh Shih (Aoouines-2)

Oeruvalkuemar Pated (fequrer-3), Krima Surbhil Shah, Ami Amit Shah, Radiast and the Target Company for
acquisiion of 16,51, 100 equity shares of tace vales af 2 10~ Muoees fer dmy) sach of Radiant, {“Purchass
Shares"), represanting 100°%ol ha 2quily hade cagital of Radiard from 5 sosting Skaeholders, diapicsol
250 (Fupess Tiaaly Fla Oyl por equily sham, aggrogading o 4 1ol considaration ol ¥ 45277 500/
(Auspees Four Crove Sy Tiew Lakhe Seenmly Seven Thowsand Fee Hidvnd Only)

The consideration payable fof the sad bogulsiion shall be discharged by way of lasue snd alstmenl o
627, TED (Rarty S fakfes Tasvity Sovien Thausand Seven Hundrmd Gty 1uly paid-up squity shares of Tace
value of ¥ § each ol the Company. at 3 price of 10 (Rupees Tin Ok per aquiy share [“Subscription
Sharex"), agoregating to €4 62 77 500/- (Rupees Ruw Srors Siety Tvo Lk Sevenly Seven Thousand Five
Hianered Omly), on a pretaramtial asis; in complance with the appiicadle ws,

The proposed tramsachon is being undorfzhen an @n “wm's langth basis”, teking into docount he vakaalion
repart ssund by Devang 5. Thakar, Registered Valiesr (SFEAY (Registration No, BREVRVOR 2514881
aetordance withihe applicabls laws,

The acquisition of Purchasa Shares shall be subjeet o such regulatory fstalutory approvals as may be eguird
uriler 2pplicabile laws includng the approve of the sharehalders af the Company for issuwence of Sutsorplion
Shares on & prifeential basls,

The mauance and allobmant of the above s=ourflies shall be sublact to, mier ala, the receipt of shareholdss

spproval. receipt of applicable statyfory anelar sgulstory sporovais, ond the lufilimond of certsm oshar
condRHinG preceden, ag spacified inthe SEPA

fi5-3 oonsaquence al the axsaubon af the SEPR, thig Open Offer i a mandatary affer being made by the
Aoouirers in complianos with Reguisiions 302 ard 4 of the SEBI (SAET) Reguiaions, The Offer Prics will be

peyaHe In cash by the Aoquirer in accordance wah the: provisions af Regulaton 201){a) o the SEH Iﬁﬁ'éi:-
Ragulatons.

The sallent features of the SEPA are a5 follows,

Subject b the tarms and eondions hereat, the Sellers sholl aill and {ransder fo the Comgary and the Campary

ha¥ purchass and acquirg from the Sellers, the Sale Bhares with full legal and benslicial intarest and claar and
marketabde e thereto (together with all rights, and Imerest appertaining keretn, ond free and clear of all
Encumbraneas), anthe Bhosing Dete

Sale Shares-as defaed balow shull be franstared a1 a pacs of # 25/ Augees: fivarly Five Only) per Equiy
Shares and for 3 totol eonsideration of 2 4,82 37 500 (Ruees Fape Croes Sty Two Livhs Sevanty Seven
Thosane Five adead Dyl pavable by s Company by way ol swap o shares:

AGH ("EQUITY SHARES") REPRESENTING 26.00 %
0 BELOW) OF THE TRRGET COMPANY BY SURBHIT MUKESH SHAH ("ACOUIRER 17}, AMIT MUKESH SHAH {"ACQUIRER
OQUIRER 2, ACOUIRER 3, ARE COLLECTIVELY REFFERRRED AS "ACOUIRERS™ ) PURSUANT TO AND IN COMPLIANCE WITH THE REGULATIONS 3(2) AND & READ WITH OTHER AFFLICABLE PROVISIONS OF THE SEBI (SAST)

ON OF SHARES AND TAKEOVERS) REGULATIONS, 2011 AND SUBSEQUENT AMENDMENTS THEREOF (“SEBI (SAST) REGULATIONS").
THOLSAND ONE HUNORED) FULLY PAID-UP EQUITY SHARES OF FACE VALUE OF 75
(RUPEES TEN ONLY) PER EQUITY SHARES ("OFFER PRICE™) FROM THE PUBLIC SHAREHOLDERS (A5 DEFI

OF EXPANDED SHARE CAPITAL (A5 DEFINED BELCIW) OF REKVINA

The conslderafan payalle Tor the sad scopisiicn shall Be discharged by way of lssee sl alotment o
46,27, 730 Bquisy Shaes of tha Compary having tace valoe of #57- gach at 3 padce of € 10/ per Equily Snare
("Sutracatplion Shanks™), sggredating bo ® 4,62 77 500/ (Rupess Four Crare Bidy Twe Lakhs Seuaity Seven
Thiousand Five Hundrad Onfy), ant & preferantad basss in accordance wih SEBI (ICOR | R=gulatiaons ard e Ael
Subjedt 1o the terms of SEPA, the hcquirers agree 1o subscnibe for and the Company agrezs to issu= and allot to
e Acquirers, SuBscription Sharss &5 par didails mentoned Delow, In considaration o the dotment af the
Subseription Sares, e Sequiners shall irenafer Sale Shases: fres fram & ancumbrances. crediied og Ly pasd
m aceondanen with SEB| BCOR) Aegulabans and e Compparnieg Aok 2072

Total Consideralion agains ts3ue of
shiares by way of swap of shares at ®

Na. of suzaritics being Type of
secwrities belng

issued al ¥ 10/ per-share
ol e Company. _ feaer |
Equily Sharas

Name of lsvnslar

‘Surthit Muknsh Shah |

15,56, 250
At Whhesh Siiah _Euity Shares

21,681,250
Ak Amil Ghah Exquily Sharey

Ak 3 3. B25 _Ee Marey
Krima Swebhi Shah Equity Shares

| Duvaaamar Padl

3,354
2.2 bR _Eaquily Shares

Total 16,271,750 1861500

1.

Thie Subscaption Shares shall rankpan passuin all respects with 28 the nher Equty Shares

Thit Compamy shall within 0 (krly) days lrom Ehe Share Sebiseriptan Closing Date or wilhin @ie Boe period
specifiad under Applicabla Law, call a board meefing of a Targot Company ke reclassification of Dhrovalkumar
Fatelas a promoter sharsholdar along wih the Exsting Promnbers,

Tha consurmmatinn of the Undssying Transactian 15 subject to the fullliment of the condilons precedent: as
speciliod uncer e SEPS, incluting e Tofiowing key conditicns precedert a) receipt of sppeoval lrom (he
Sharghulders al be Tamgol Company, b) meceipt o In-Princile apprived Trorm the Stock Bxchangas, of the
Abiatrment of tie Subscripfion Shares will ba undertaken within the timafings prascribed urdar fhe SERI (ICOR)
Regulaticns, d} allotment of Secuibies ba the Acquirers pursuant ta the Praferantial Allctment shall be kept into 3
fernat eserow account in complianes with Regilamon 20280 af the 5281 LSA5T) Bequlasions, ) The Acquirers
shall have successialy corpleted the Opan offer 1 be mads incampdinde wah @ the requirements of SEB
EAST Requlations.

Thraugh the SEFA. tha Acguirers proposes b take substandial dacqusitton of sharas and consolidation of axisting
nedding ol tha Promatsr / Prompder Grop 0 the Target Company, Progesad shareholding of Aoquren, aierthe
neculsifion ol Subscplon Shass under the Undsiying Transaction shall be 5705552 Emity Shars
represening B1,33% of Ihe Expanded Ghare Gaplts and sharehokling of Acgulnen. dong wilh memndiers of
Promiobers and promotar group of B Targed Company shallbe 71,17, 233 Equity Share=s repraserding G4.03% ol
Ihe Expanded Shara Capital ol the Target Company, Firthet, the alal post Opan Offer sharsholding of thi
Meouiners; assuming Ul 2cceptanca in the Offer, will ba 8% 95 657 Equity Shares represanting 77.33% of the
Expandied Srare Capital of the Targat Compary and sharebalding of Acquirers along whh membess of Pramoters
nod gramoar groeg of the Target Company ahall be 1,00,07 333 Eguity Shares representing 90,08% of the
Eiepancied Shar Capital. Conseuanthy, fse Acquirar-1 and Aoquiter-Z shal ¢ ross Mo indidual Benit of 26% and
since Acguifar-2 &5 e be classifind 35 8 joind promiater along with exisfing members of the promotars and
mrvnater grovm-of the target Comp, this Opsn Offer is being made by the Aoqumers in compliance with
Regulations 3424 & 4 and otherapplicable provigions of SER (BAET) Regutstions

Thia prime abjechivie of th Acguisers Tor this Opar Cifer is substantal acouisition of Eguity Blusres, vamg ngits
and canbral civer he Targel Company

fcquirar-1 and Acquirer-2 are tha cument pramotars of the Target Company, A2 present. the Acqurers do not
have gy plans t maks magor changs o the sdsting line of basinese of e Target Company except in the
arinary Gourse of business. Howevss dépending anThe requiremants ind epadency of he hubhness Siualion
e subject i the provisions-of te Cormpanies Acl, 2073, Mermarandum and Arlicles of Sssociilion of the
Targel Commany and afl appiicabls kews, roles and regulatians. the heard af direciorg of the Target Company will
take appropriate business dectsians from time o fime in order fo improve the parfarmance of e Tarpst
Company,

SHAREHOLDING AND ACOUISITION DETAILS:

Tho currerd and proposed shasshaldng of the Bcquirern in the Target Compary and fhe details of ther
acguisiion are as ioflows;

(R

Detalls Acquirar-1 Anquirer-2 _f Aequires-3

Ne. | % o, % | W %

Equily Sharshuiring a3 o fhe Fhdate " | 8.17.607 | 15.20% | 507,303 | 1679% | Ml i
Equily Shaes "“ff:‘:,l“l.?* ACQUITed NGer | o4 -4 ps7 | 2206% | 30,0032 | 27.07% | 2IrSE] | 2oow
Equity Shares acqueed batween Mo PA date | T = W T a
oy i W | noow Wil 0.00% | Nl | ooy
Erpuity Shants propased 10 be 20quittd @1 | v 90 pre | 14495 | 790000 | B57% | Eoo1s0 | nots

110 oo alber | |

P:l."!“!‘ f;l:lﬂﬁr_&rlﬂl‘@h::-:‘{l;‘ll‘]" :_ :-‘?'43.'.3-5} 'H: EH":Ii, |. !I?,!i%ll._'lfigl- ::Iﬁ:rﬂ'l- . | I.'IH.ﬁ.ﬁE_ _II:I TFIEE.

Stock | Total oo, of Equily Sharss traded doring the walve
Exchangs

Femmemage & calvelated 25 4 perenitame of e axiding Epule Shars Capialof it Tiget Campaag
Farcantage (5 caltolaled &5 d gercentige o e Enganda Shire Caalaof the T Company
Weituile porsoiis may b cesrned 1o e ek in Sotcer] wall the ASgdnir andor e PACE in fer of Rethistidn
2(THgl(2) of the SER [SAST) Regulatfons ["Deemed PACS"), howayar such Deamed PACE e mof acfig &
connerhwitl e dciver andar e FACS for e purpases of s Open Ofar, wibish e meanng of Reqisbiog
213l (T) of tha SERI {SAST) Hegulations
[OFFER PRICE:
Tha Equity Eharas of the Target Commpary are listad an BSE Limided {Scep I0- VINRKLE, Scrip Coda BIG0ITS)
The frading turraver n she Equity Shares of the Tampet Company based on trading eolums: durmng the tyelve
calerdar mesttis prior to the maith of B4 (e, bareh 1, 2025, 1o Fobraary 28, J126 15 i ghven bekiw

e AT decH 114 T TR

{5 % of total Equlty
Shares lsted)

Total ne, of fsted

calnndar monihs prior o te manth of PA Equity Shares

BEE |

167,694 G0,25,000 2TER

&r, | Mama of Sallar He. of equily sharas of Prrcentage

He. Radiznt held {"Sale Shares")
1, | Surbhit Mukesh Shah B2 500 A1.63
3. | Amit Mukesk Shaty #2500 47.13
3. | hmi fmit Skan 134,530 .
4. | Krima Surbiit Sk 133,537 7.4
{3._| Dhnevabumar Pts| 89,02 48
| Total 16.51,160 10004

(Sacaron W, et com)

3

i,

10.

Based on i above infoemation, e Equity Shares of the Targel Company are infréquantly tadad on e BSE
wilkén the measing of sepianatian provided o Raguiation 2(1)()) afihe -SEBT{5A5T) Reguiatians

The Offer Price of 2 10¢- (Mupzes Ten Oniy} per Equity Share 15 ustified in grms of Reguistions & of the SERI
[SAST) Regulations, haing higher than the highsst of the fallvwing

&H,
NO

Frice {in  per

PARTICULARS Exquily Sharg)

A The highast negotisted price per shars of the farge! company lor any: soouisifion
urider the agresmant sfracing the oblgation fa make a public annameemant of an
npen after;

B Tha valimi-iwesghted avorage price paid of payabla Tor scquistions, whother by the
acquirer ar by any person achng in concart with him, during the fifty-beta weaks
Imemadiataly precading the dale of the public apnouncamsnt

G The: highest price patd or paabls Tor 2oy acquisitan, whether by the Boquirers o by
any parscdl acling in casearl with him, during 1he wenly-$0 wesks immoediatoly
precedingthe dale of the public annown cemert

10

WA,

BLA

b The walime-welghted averags market prce of sich shareadora penod of iy trading
days Immiedasely precedinyg he a of ths pubde dnnouncemant 2 ded an the
slock oxehange whiar the maximum voiume of Sxding in e shkaies af e g
crempany and reooded dueing such perad, prayided such shares ame reguantly
fraced;

WA

F M per shire vali 35 per regulalion 83)

E \Where the shares are nol Prequently traged, the pace determined by the aoqurer and
Iheer rmaiacser 1o ise apen offir taking nle Sccoamt wakinlion parmeins neluding,
bock value. camparable trading muffiples. and swch ofher paramelss as am
ciestnmary for valuation of shares of such companias:

107-

NAE

T Baied ov g valiminn o saved by 057 By Doy & Thatar Regstor Wil (5R3F (Reg. Mo, (CSIPARERY 255
afpg Mirett 16, 2025

& Wnr Amndoabie s e popaio i o s indict rmo i,

Thie far walie of Equity Shanas of the Tarpst Compary is 8 10V- per Equfty Share |Rupsss Ten Only) ag cerfified
vide cerfificats heanng WOIN: 2612709 TQUNWINEAED daed March 16, 2026 issued by GA Dara datanl

ihembership ha. 197091 proprstor of Divea Zakanl & Assoclates, Chartérad Accourtangs (FRN; 153347W)
Havieg Its oifics Gt B0, Suprerus I Bs. A K Plaga, Ne Hew Court Ghwalipur. Vadoddrd - 390007, Gufarst

Emait i0; caddeyanndnssociglessdamal com

Inwerwd of the parametnrs cansidered and presented in-the afaresald tabse, the minimism affar pice per Equly
Shitre under Regulation & of the SEBI (SAET) Regulations is He highast of itmm numbers Ao Fabove Le, 10
per Equity Share, Accnrdingly, the Offer Prioe of ¥ 10/~ {Rupees Ten Ordy} i jushited mterms ol the SEBI{SAST)
Ragulaticns,

Sliee Mg gafs of te P4 ond a6 on Me gate of Mis OPS, there have Been ni compraate actons in the Tamst
Cormpany warranling sdjesimant af relevant prce pammelses inder Regulation 833 of the SEM (S43T)
Reguinticns. Th Offer Price may be adiugted in he edent of any corporate $clons Be Donws, rights issues,
slock splil, congaldation, ete. wherd fhe fecond dale [or effecting such comporals actiens falls prar b 3Woking
Days bofar the commangoment of the Tandaring Padod of the Qe in accerdance with Regulatan 805 of the
SERI(GAET] Roguiations

In tia vent al Turther scquisition of Equity Shares of the Targal Caompany by thi Acguirers during the Otfer
pariod, whether by subseription or perchags: ot 3 price higher tham the Offer Price, then the Offes Price will be
reves el pwards 1o be sqisd 1o or more than the: highest price paid for such acqussion n lems of Regulation
Biay of the SEBI (SAST) Requistions. However, Acquiters shall nob acauire gy Equity Shares of fhe Tarpet
Coempany atter tne third Wanenj Day priar 16 the commencement of the Fandermyg Pamiad and undil e explry o
1ee Tenoedirg Parlod

Il tha Acquirers aoquire Equily Shares of the Targel Company during the period af wenty-six woeks aftur he
terdering period at a peice highar than tha Clter Frice, then the Aoquireds shall pay tha difterenos bebéeen the
highast acguisifion prce and the Offer Prica, |o all Public Shareholders whesa Equsty Shares have bean aocepled
i thes Ofter withins siaty days fram the date ol such acquisition. Hewevar, no such diference shall be paid in the
avent that 5ich nequistion is made under anndher open offarunder the BEB1{BAST] Regulations, or pursiant to
Sonumities and Exchange Board of nda: (Deksting of Eqety Shares) Fegulatans; 2021, ar open mar
purchases made in the ordinery coursa e the Stack Exchangs, nud being negotiated acquisilion of Equsy
Shares althe Target Compary In amy form,

The Avoulrers are perrmitbad 1o revlse the Ofar Price upward o any lme: up B oon Working Day. prior o
torrersnoemern of te Tendering Peind ol this Oftar in accordance will Repulation 18(4) of the SEBI {SA5T)
Ropulaticns. In tha event of such vpward revision in the Ofer Prce, the fegidrer shall make further depasils inta
the Escrow Accowsnl, miake 2 pubfic anncuncamant i the same newspapers when the crignal Detailad Pubifia
Statememl has been published nd simultanecasly mborm SEBL BSE ard Terga Company at its registered affics

of susch rastssan, Gk i 06 pige.
)




Hai, WA, T 2% W 0%
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2y

]~fw“;:q::m mﬂr:::];mwmmnmﬂp”mm-msw b case o any revisioe) i the Offer Price or Otfer Siz0, b In Em?' deluy in reuipt of my sttutory ﬂPF'm'-'iHiJﬁEEHMi"[!ﬂPF"Wh'BP"‘Jflh'-'CﬂI'ﬂP’ﬂ'liﬂﬂUHhEﬂ'"Er-SEm & Public Shatshoidars who desirg ba bindur lhnirl?!;lny Shares undor the Dpen Offer would have ta infimate (he
e Acquirar shall comgly with Begulstion 18 of SERN {S&5T) Regulations and all abher applcabie provisions of r|'.|ﬁy_|l EE“EM1M.W1].H3¥ In rec|pt urre.r'.luls-lrrfﬂnnmawfsnmdunsu iny wﬂﬁ.j_l dﬂhl!"mmmecm".mﬂ respeative stockhroiens (" elling Braker”) wahinthe normal trding s of the secandary marke, during the
SERI(Z45T) Fequistions which are raguired to be fulfiled for the sasd rewishon In ke Otfer Price of Offar Sioe part of tha Acquirnrs e difgentsy pursue B application for B aparodal, granl exhension of timi b the Acgurar Tendenng Perind.

: ' ’ ' ) foor paymient of onsigsrtion 10 the Public Sharshokdars of the Tege! Company whe bave accepted the O Lo 0 cony pate aequistian window will be provided by th BSE o taciiftals icing oF $o2 ordars, The Stifng Brokes
¥, FINANCIAL ARRANGEMENTS: within such pariod, subject b the Aoquiner ageeaing o pay inberest Tor the defayed period as directsd by SEB in wan enier orders far dematerialized a5 wel as physical Equity Shases,

i The total fung requeement loe implementation of the Open Otler Jesserng ol secepices) e, for the terms of Faguiation 18(17) of the SEBI (2AST) Reguiatons. Furtner. i defuy vocurs on accourt of wiltful dafsall | yn. 70 Suling Braker wauid b ruq-uuﬂl 1 place an peeloybid-on hu-mll OF Nk Pulilic SN s wiho Wi o
acquizaion o up o 28,90.100 Twenty Fiphr Laki Mrely Thavsann Ong Aundred) Eguity Shares from = 1he ty the Acigultens in abtaining the reguisite approvals, Requlation 17(5) of th: SEBLSAST) Reulationswitl s | oso e Equity Shares in he Cnen nﬁnrusinr_:mé “:q”ﬁ-mnn window of fhe 8. Betare placing the bl thy
Public Slarefoldirs of the Taryet Compary st an Offer Frice of 10 [Rupees Ten Ority) per Equity Shand is 7 e T ettt e s ool e The skt ok byl b it ool Pubiic SharaholdarSefieg Broker concerned weakd be roguimd o mark Sen an the lendered Equity Sharss.
2, 80,00 000 {Fuases T Crors Ephily fime Lakds Cre Thousand Only) (“Maxdmum Conzideration”), Vil TENTATIVE SCHEDULE OF ACTIVITY: [i=tnils-of sich Equily Shares mankad a5 ben inthe demat aocourd of the Pubhe Shareshalders shal be provided

2 In sucordarce wilth Regulatan 17 of SEBI (SAST) Hegulatans, the Acguirers ard Managar ta the Dler Hae Activity Dy and Dale by thi depasitonies b the Cleanrg Corparalicn o sccordance with SEBS circulsr no, SEBVHO/CFOVDER-
enleree i @n escrow agresmend with ICICT Bank Limasd ("Escraw Agemt”) an March 16, 2026 ("Escrow {5 of Publie Anncukcamant Manday, March 16, 2026 IWCARF 202161 5 dated Aagust 13, 2021,

Agreemenl”) and have eaned an escrow account e e name and styie af “n Shah Surbhil Mukeshbls i 11, Thicurnubalive quantity terdered shidl be displayed on lhe BSE wobsile teevctasndiacom) rcaghoul e
RLL Oren Offer Escrow Account” |“Eserow Accauet”) with the Eserow Agert. b accontance wath Regutaion | Pubiealion of this [llt:talrurd Pubk: ISLTiuHEm In newspuprs Tu;lnddl.l Mareh 24, 2026 infAdolsints ETmnn;lemalﬁduringlhe I'::anrdim;PaiD{l. i

17 of [ha SEB| (SAST) Regulations, tha Acquirers have deposited in cash an aporeyate of € 72,05, 3504 [L‘““ Dt o g of Dvat Lo of Gy with SEEI ursdiy Ao 2326 1| per the provisians of Reguéation 4011 of the SEBI LOOR Reguiations. and SEBE's press release dased
{hLpees Seventy Tin Lakh Twenty Five Taousand Twa Hundeeet Pty Ok} in the Escrow Aecount which s 25 % fLast date foc Prblc Aeauniceriant oy wn:prl]nn L Hlmhf' Ape.2, 2056 Desuimbizs 2. 2015, hearing refsrance o, PR 492018, raquasts far franster of securiies shall ot ba pravessad
ol tho Mot Consideiation pagsble if the Dfee sssurting foll steeplance. M lorms ol e Estrow | Last date for receipt ot comments from SE on the dradt ltes of offer wrkay, Ajrl 27, 202 il e Securias 3 b in damantedtalised arm wah 3 depository Wi efect fram A 01, 2019, Howsyer,
Rgragment, e Manager 10 1he Otfer has baen guiharzed by b Aoqueers o operstd the Escrom Aooount n | Werrified [igta® Wednesday, April 29, 2026 in accordance ‘with the circolat issusd by SEBD b=aring referance number SEBLHOD/CFLY
acoordanca with tha SEBE [SA5T) Regulatians. The cash deposit his boen candinmed by the Escrow Banksr by | Last dute for dispatch of the Letter of Offer to the Public Sharehalders Thursday, May 7, 2026 EME, CIRE2020 144 clated Juby 31, 2020, sharehokders holding secusiies in plysical form are allowed to
wiy o & cantirnation et dgted March 20, 2024, | Lest dale af pubilicatzan by which & cormmitiae of ndepandent directars tender shares in an Open Offer. Such terdering shal be as per (he provns of the SEBI (SAST) Roguistions

3. The Acquirers have authorizadhe Managsrto tha Ofterto aperin anif raaliz tha valua of ihe Escrow Aecount in o the Target Compary |5 required to glvs its recomimendation fo e Aceardngly. Public Sharshokders hiolding Equity Sharos In phizsical farr 26 el are ol gl o tendes {heir Ecully
oz of the SEBT(SAST) Ragulntons, | Pubde Sharmfridars of the Target Comgany for this (ifes Maretay, May 11, 2026 Sheaes in this Opan ff=r as per the provislons of the SEBI{SAST) Regubsions,

4, TheAcquirers have comimmed fhat if has adeguate financlal rescurces t mest e chligasions urder tha Cpen f Last date for upwand reuisinn of ths Ofer Pice sndfor Oha ofter Size Tuesday, May 12 226 11 13, The process o Tenduriig Equity Shanes by the Equy Snareholders hokding In demat and physécal Equity Shares
Ofter and fas made frm financial aerangeimerta tor Wililing he payment obligations under this Doen Oer i Data of pubzation ot apaning o1 Gpen OHer pubbs announcament in will b searalaly anumeratad @ the Lettar of Gtfer
fammis of Faguission $507) of e SERI {SAST) Requistions and e Acquirers 2 abi 16 implsmand this Gpen | 1h= newspaner in which (5 has hean publistien i Wedresday, May 13 2026 | X, THE DETAILED PROCEDURE FOR TENDERING THE EQUITY SHARES IN THE DFFER WILL BE AVAILABLE N
Cilfer, | Nazs of Commengemant of Tendanng Pencd (“Offer epening Date”) Thursday, May 14, 2026 THE LETTER OF DFFER THAT WOULD BE MAILED TO THE EQUITY SHAREHOLDERS OF THE TARGET

5. Ater considenng the aloremenicned, GA Mra Zatan, (Memership Mo, 17041} prapriesar of Divya Zatan & | Mt of Chasure of Tandaring Perlod “{DHer Closing Dade™) Wednasduy, May 27. HIZ2k COMPANY RS ON THE [DENTIFIED DATE.

Rssaciats, Dharlsred Aceouriints [FRN: 153547W) I 65 office al 307, Supremus 1L B3, K Paa N Last date of commanicating of rojecBan/acooptance apd paymund K. OTHERINFORMATION: o _ _

New Gaurt Cirailipirn. Vadodara ~ 590007, Gujarat. Emad 1D cadvyaandassecintesagmall.com by thair | 0 tansidaration far acoepted tendersretum of unacoepted shars Thursdsy, Jure 1, J026 || 1. The Acguirars accapt fuf 'I'E-iil:ln."lslhﬂﬂ'p'h:rﬁhe infarmahion comtained in tha PA and this DPE dother than nuch
et ficals clatvd Miaren 18, 2076 bearing UDIN 26107001 NEXEOPTA4D have artliad that the Sequirers hive [ Last date for pubiication ol posf Opan Difer public announcament Thursday, Jure 26, 2026 Informitian as Fas reen ablained from paiblic sources o pravided by of relating o and confimed by me Tanet
pnade finm financial arangemnts tn meet ther financial atigations unerihe Open Offe { L= Dl af Filryg thi Firal reeart (o SEBI Thiirsiay, Jure 28, 2026 | ':':'""F?-f'li' andior the SF";:-F anduncertats fat :hé‘{ﬂ i‘-‘gﬁ af arid will compily with thair abligatinns 25 tail
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